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PARLJAMBlIf'l OF INDIA 

Tuesdall. 26th FebTU41'II. 1952 

The House met at Half Past Nine 
of the Clock. 

[MR. SPEAKER in the Chai,.] 

OllAL ANSWERS TO QUESTIONS 
GENERAL ELECTIONS 

.ZU. Sbrl RaJ KaDW ... : Will tile 
Minister of Law be pleased to state: 

(a) wimther any organised pigeon 
service was estabUshed in connection 
with the last General Elections; and 

(b) if so, in which places and with 
what result? 

The MiaWer 01 State for ParUa-
JDell&al'y Main (Sbrl Sa'1a Nar&1&1l 
SIaha): (a) and (b). No organised 
pigeon service was established in con-
nection with the Ileneral elections. 
Orissa had already an or"aniseci pileon 
service which was utilised durina the 
elections. The results are reported to 
be very good. 

Sbrl Raj KaDwar: Do Government 
propose to carryon further ~xperi­
ments in this direction with a vIew to 
exploring the possibility ot establlshin, 
relular communication in inaccessible 
places? 

Shri SatJa Naray.. S.aha: Does the 
llon. Member mean during the time 
of elections or on ordinary occasions? 

Sbri Raj hDwar: On other occasions 
also. 

Sbri Saiya Nara,... Sillha: The 
matter will be considered. . 

Shri Raj KaDwar: Is there any orla-
nised pigeon service in any country 
that GOvernment knows ot? 

Shrl Satya NgayaD Blaha: I would 
like to have notice of the question. 

Sbrl JUmath: When did the Orissa 
Government orlCanise this pigeon ser-
vice-how long before the elections did 
they have it? 

404 P. S.D. 

Shrl Sat1& Naray.. 151aha: J. t'elmot 
give the exact time, but thls service 
was already in vOlue there before the 
elections. 

GENERAL ELECTIONS (PuBLICITY) 

*219. Shri Jap,allath D .. : Will the 
Minister of iDfol'lllaUoa ad Broadcut-
.... be pleased to state: 

<a> the amount of money spent by 
the Ministry on publicity In connection. 
with general elections by various units 
of the Ministry separately and the total 
till 31st January 1952; and 

(b) whether any additional staff was 
employed In each unit and It so, what 
are the details about the same? 

The MiDifter ., State lor lIIIorma-
tlon &lid BroadcuUaa' (Shrl Dlwabr): 
(a) The attention of the hon. Member 
is invited to the reply riven· to his 
Starred Question No. 129 (b) on the 
9th August 1951 wherein the steps 
which Government had taken or were 
~aking to explain to the ~ple the 
Importance of General Elections 
throUlh the Press, radio and ftlms weFe 
outlined. These steps have been im-
plemented throulh the media organisa-
tions of the Ministry within the sanc-
tioned budlet Irant for the current 
ftnancial year. Expenditure tiJrures 
are not maintained aceordin, to ftems 
of publicity undertaken. It would, 
therefore, not be possible to arrive at 
a separate ft,ure of eXpenditure by 
the Ministr.v On publicit.v in connec-
tion with the General Elections in the 
various units. 

(b) A statement showin" the addJ-
tional temporary staff employed in the 
Press Information Bureau to CODe with 
the additional work involved, when 
polli~ beRan in various constituencies 
Is laId on the Table ot the House. 

STATEMENT 
Addittonal Staff emplolled in each unit 
QueUed . 

1 Assistant Intormatlon Oftlcer from 
18th December 1951. 
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4 Information Assistants-l from 
31st December 1951, 1 from 2nd 
January 1952, 1 trom 7th January 19u2 
and 1 from 30th January 1952. 

2 Steno,raphers-l from 19th 
December 1951 and 1 from 1st 
January 1952. 

Z Clerks Lower Dlvision~l' '.; from· 
19th December 1951 A.N. and 1 from 
20th December 1951 A.N. 

1. Gestetner Aitendant-from 19th 
December. 18M. c 

2 Duttries"':"'l from 21st December 
1951 A.N. and 1 from :ioth January 
1952. 

1 Peon-from 21st December 1951 
A.N. ... "' , .. 

Shrl Kamath: Is it a fact that in the 
last session of Parliament the Minister 
declared that the AW India Radio 
would not be avallable for p\li'J)oaei 01 
party propaganda during the 'elections, 
and in spite of this declaration and 
promise in this House is ita fact that 
the Congress Presic;1ent's sPeeches and 
activities were covered and' broadcast 
byA'.I.R. whereas those of "tHe leaders 
of~.tiher parties went unlli:it!eed'l 
. Sbri Dlwakar: Does it ,arise out of 

this . question? 

111'. Speaker: Not directly,' but oJ 
course it does arise indirectly. 

,Shrl Diw.aka.r: So far as the promise 
was concerned. the promise was liven 
and it was carried out. and' the 
.peeches referred to Qy the hon. Mem-
,ber were not covered as the speeches 
of the President of the Indian National 
Congress at all. . 

Mr. Speaker: I think we are ,oint 
into a -l;ontl'9versy about opinions. 

8brl Ka.a&Ii; I am not askine about 
opinion at all. . 

Mr. Speaker.; .. He may ask about 
facts. 
, Shrl Ita.atb: I.l.ball ask about facts. 
Is It a fact that the speeches ot the 
Congre" Presi4.e.Qt broadcast. by the 
A.I.R.. which the Minister said were 
not the soeeches of the Congress 
President as such. did contain matter 
pertaining to elections and not the 
Prime Minillter's or Governments 
policy? .1 mwakar: No s. uch porUOl\of his 
"~cb "al broadpaft b,.· A.I.R. 

W5 ,,)f~ mf: IfllT ZIt Ilf('l' 

~ if~ ~ f~ Sf'"'"' 1f~ iJft iiti ~ 
iii) f:;m;rr ro~ ~fJ ~ .q f~ '3lf 

t 1I\{f 3fN~~ ~rt 'CWT ~ ~maft 
iti ~T.1f.l \ill flF ~~T"'~ iti ~ if 
~ ~,~~f~t? 

rSeth Govind Das: Is it not a fact 
that the speeches of the leaders of 
other parties which used to be pub-
lished as news 6:ot a better place in 
A.I.R.' broadcasts as compared with 
the speeches of the Prime Minister?] 

• ~l': ~1fT'lIrI1: ~ .If ~ 
~ 11\1' roof film i I 

rShri Diwakar: All were covered as 
news.] 

Shri R. Velafudh .. : May I know 
whether the speeches delivered by the 
Congress President at Con~ress Party 
meetings themselves were relayed 
through the All India Radio? 

Shri Diwakar: They were never 
relayed. If at all any J)Ortibns of his 
speech were broadcast they were part 
of the news. 

8hrl R. Velayudhaa: May I know 
whether it is n fnct that when 
announdnl:' the results of the varIous 
parties in the elections the names of 
-other parties and' the votes secured by 
the candidates of those Darti~ were 
omitted while the votes secured by the 
Congress Party members were given 
by All India Radio? 

Shrl Dlwakar: I think all parties 
were mentioned. 

Mr. Speaker: I think we will better 
. go to the next questloll. 

LOANS 

·220. Prof. K. T. Shah: Will the 
Minister of Finance be pleased to lay on 
the Table a statement showing: 

(a) the total amount of loans raised 
in 1949-50. and in 1950-51. from' (1) 
the International Bank for Reconstruc-
tion and Rehabllltation: (11) the Inter-
national Monetary Fund and (iii) the 
(British) Commonwealth of Nations; 
and 

(b), what are the terms regardiDl 
interest and capital repayment for each 
ot these loans? 

The MiDlater of Fillance (Shrl C. D. 
Deshmukh): (a) and (b). A statement 
,iving the requisite informatlan in 
respect of 'loans raised from the Inter-
national Bank for Reconstruction and 
Development is placed on the Table 
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ot the House. No loans were taken 
from the International Monetary Fund 
and the Commonwealth of Nations in 
1949-50 and 1950-5l. (See Appendix 1, 
annexure No. 45.] 

Prof. K. T. Shah: May I ask whether 
the various projects tor which different 
loans are aaid to have been incurred 
are in any way to serve as security 
for the repayment of capital' and 
interest or whether the only security 
is the general credit of the country? 

Shrl C. D. Deshmukb: The latteril 
the case. 

Prot. K. T. Sbah: May I know 
whether the repayment Is to be made 
by equal instalments, i~ludiIlR capital 
and interest borne. or whether any 
period has been calculated accordiIl£ 
to the convenience ot Government? 

Shri C. D. Deshmukh: I think it is 
equal instalments. 

Prof. K. T. Sbah: IncludinliI both 
capital and interest? 

Shrt C. D. Deshmukh: That is always 
the case with equated instalments. 

Prof. K. T. Shah: May I know 
whether any penalty is provided in the 
event of any instalment not being paid 
during any given year? 

Shri C. D. Deshmukh: I should re-
quire notice of that question. 

Prof. It. T. Sh~h: May I enquire in 
all how long will the reoayment take 
and while any loan is current and not 
fully repaid is there any condition that 
we cannot raise any further loan either 
from the same body or anywhere· else? 

Shrf C. D. Deshmukh: I have not 
lot the actual Loan A~reement here 
and I should not like to rely. on my 
memory: 

Prot. K. T. Shah: In the seconrl 
column of the statement t>rovided to 
me, In each 'Qne it is said "originallr 
5.anctioned ...... less cancelled ........ .' . 
May I enquire what is the meaning of 
the word "cancelled"? Is it that we 
did not ask for the tull amount and 
the amount was reduced or is it that 
it was paid ofT? I do not quite under-
stand. 

Shri C. D. Deshmukh: It mean!! that 
our actual requirements were lesR than 
those estimated for the purpose of tak-
ing the loan. 

Prof. K. T. Sbah: Do I then under-
stand that the original figure for which 
the loan was understood to be con-
tracted was on examination found to 
be not necessary and before borrow-
ing the amount wa.. rt'cl\1('t'd'l 

Shri C. D. Desbmukh: That is right. 
Sbrl 'aaai Bam: May I know when 

the repayment would begin? 

Shrt C. D. DeshmDkb: It the bon. 
Member would look· at the statement 
he will nnd It in the ~ixth column. 

D" DelluDukh: Ma,. 1 know whether 
there are any further demands to be 

• made from any 01 these bodies tor 
further loans and. II ao. tor what 
purposes? ' 

Shrt C. D. Deshmukh: Negotiatiolll 
are In proness and there were some 
questions about It some time ago. We 
have suggested certain prQ:jecUi to t,he 
International Bank. and there are Ind!. 
cations that some of them may com-
mend themselves to Ulem. There· was 
a press conference. I think. taken by 
the President of the Bank. Mr. EUlen. 
Black. before he lett the country in 
which some mention was made ot th. 
total amount the Bank were consider-
ing. 

Shrl M. Naik: May I know the total 
amount of 100n9 raised from indS-
,enous sources during the correspond-
lng period? 

Shri C. D. Deshmukb: No foreijp) 
exchange loan can be raised from indi-
genous sources-I do not know If I 
have followed the hon. Member'S 
quelltion. 

Shrl M. Nalk: I wanted to know the 
total amount of loans raiser. from indi-
genous sources-whether any loans 
were fioated and to what extent they 
were subscribed to. internal loans I 
mean. 

Shri C. D. Dl'!Shmukh: This refers to 
foreign loans,that fs loans In forellD 
currency. The hon. Member is askinl 
about internal loans which. I think. is 
a different issue. 

Mr. Speaker: It does not arise. 
Dr. Deshmukh: With regard to the 

total amount referred to. may I know 
what it comes to? . 

Shri C. D. Deshmuk.h: I believe they 
indicated something between sixty and 
seventy million dollars. 

LOAN TO PRIVATE STUDEN'lS AIIROAD 

·221. Shrt S. C. SamlUlta: Will the 
Minister of Education be pleased to 
state: 

(a) the amount of loan granted and 
given to private students studying 
abroad in the years 1947 to 1951: and 

(b) how many such students have 
applied for loan in the year 1952. 

The Minister of Stgte for P.rUa-
meatary Mairs (Sbrl Satya Narana 
SQaha): (a) The amount of 10lln sane-
tiont>d and -\laId during the years tt47 
to 1951 under the Financial Alisl.tanee 
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Schemes adrninlatered by the Mlnlatry 
of Education is as ,iven below: 

Calendar year Amount sanctioned 
and paid 

"-----
1947 
1948 
1949 
1950 
1951 

as. NU 
lis. 23,333-5-4 
Rs. 61,691-3-0 
as. 172,078-1-0 
Rs. 24,850-8-8 

(b)' 14 upto 15th February 1952. 
Sbrl S. C. SlUIWlta: Mav I know 

what are the requirements which are 
considered in ,ranti~ loans to those 
students? 

Sbrl Saba Karapa St.IIa: The 
scheme W81 introduced firstly to help 
those students .... ho had lODe abroad 
under the beUef that they would be 
able to prosecute their studIes with the 
help ot their parents' finance but due to 
unforeseen circumstances the financial 
condition of the parents worsened and 
the students were stranded there 
financially. Therefore. in those cases 
where the stUdents were ot first-class 
merit. their cases were considered. 
Mainly this question arose after the 
partition of the country. 

Sbrl "S. C. Sa ... ta: May I know 
whether the applications were received 
direct or throu,h the Education 
Advisers of different Embassies? 

Sbrl Sat,.a Nara,. .. SIDn: Yes. All 
these applications were invited throUlh 
the different embassies concerned. 

Sbrl S. C. Samaata: May I know 
the reason why a small sum has been 
aranted in 1951 and \lIitlethell tbe 
applications were not forthcomin.? 

SIIrl Sab"a Narayaa SiDha: It all 
depended UDon the number ot appli-
cants in a particular year. 

Sbrl B. VeIaJ'1UlbaD: May I know 
whether the Government have stopped 
this partial assistance scheme that was 
In vO'l,.le before? 

Sbrl 8aba Nara,... SIaIIa: I have 
stated it was in vOlUe this year also. 
How could the hon. Member know 
that it was stopped. 

8brl B. Vela1'DdbaD: May I know 
whether the loans received by 
Scheduled Caste students study~ 
abroad. when they came to India. were 
asked to pay back their loans. even 
thoUlh the Government had .dven It 
as a concession there? 

Sbrl Satya Nara,... SiIIIla: I would 
2Dre to bave notice of this question. 

COMMITTEES FOR HIRAKUD PROJECT 

*au. Sbrl A. loeeph: Will the Minis-
ter ot Natural BesoareeII aDd SdeDtUIc 
ReIearcb be pleased to state: 

(a) the number ot committees that 
have been aPDointed to investiJ(ate into 
the workin, of the Hirakud Dam pro-
'ect; 

(b) the dates of appointment ot 
the committees. their personnel, botJa 
oft\cials and non-offtcials; and 

(c) whether Government propose to 
place on the Table ot the House the 
reports, it any, submitted by them? 

Tbe MIDlster of Hamra! BeIIoareM 
aDd SeleatUle Research (Sbrl SrI 
PrakaIa): (a) One. 

(b) A statement ,ivin, the requir-
ed information in respect of this Com-
mittee is laid on the Table of the 
House: [See Appendix I, annexure 
No. 46.] 

(e) The question will be considered 
after the Report has been received. 

It you will please permit me I wUl 
add that the hon. Member may have 
in view another Committee that was 
appointed in January last which has 
nothing to do with the investi,ation of 
the working ot the Hirakud Dam. That 
was appdinted only to examine the 
revised projectl ~stimates. 

Sbrl A. 10000Db: In the statement are 
mentioned certain matters relating to 
this project and Government have 
asked the Committee to £0 and investi-
,ate. What are the particular thinp 
that you have ,iven tor the guidance 
of the Committee to 1;(0 and investi,ate 
in the matter of the Hirakud Dam? 

Sbrl Srl Prakaaa: It the &1on. Mem-
ber wants to know thE! terms I)t 
reference. they are ,iven in the Res0-
lution ot Government. dated the 9tla 
Nov~mQer. 1951. 

"The Committee will report to the 
Government within six weeks of com-
mencing their work on the:-

(i) suitability and adequacy ot the 
accounts or.anization and the 
mechanism ot financial control pre-
scribed tor the project; 

(ii) sufftciency or otherwise ot the 
arrangements hitherto obtaini~ In so 
tar as they relate to technical control 
over the execution of the project; and 

(UI) reasons tor the excess over the 
sanctioned estimates that has occurred 
in the constructioQ. of the Ran-Road 
bridge over the Mabanadl at 
Sambalpur." 
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Shrl A. JOIepb: May I know whether 
they will consider the reports from 
the DubUc even before this Committee 
was appointed? Will those requests 
be examined by this Committee or by 
the Ministry itself? 

Shrl Sri Pr ...... : The hon. Member 
will remember that there was a certain 
amount of criticism in the House 
regarding the workin, of the pJ;Pject 
and that is why this Committee was 
appointed. When some doubts arose 
.. s re,ards the interpretation of the 
terms of reference. the Committee was 
Informed by the Ministry that they 
should ,0 into any complaints a,alnst 
any person connected with the Project; 
and the report in this behalf will be 
~arefully examined by this Ministry. 

Sbrl A. JGBeph: Before takin, action, 
will the hon. Minister consult the 
Finance Ministry or the finance ex-
perts of our Government? 

Shrl Sri Prakua: The Finance 
Minister sits on our head all the time. 

Sbrl A. C. Gab.: May I know it 
there has been any investi.ation into 
the past accounts of the whole project 
either by the ComDtroller General or 
bv the Government? 

Shrl Sri Prakaaa: Doubts were ex-
pressed in this House and outside that 
the _"tem of accounting there was 
not adequate and that is why tbis 
Committee has been appointed. There 
Is the Accountant General there and 
there are other experts and we are' 
awaiting the report of that Committee. 
We are expectin, it within the next 
few days. 

Mr. Speaker: The hon. Member 
flants to know whether the Govern-
tnent have conducted an examination 
of {be past accounts. 

Shrl Sri Pra.kua: This Committee 
will enquire into them also, if neces-
sary. 

Sbri A. C. Gaba: Is that Committee 
st111 working or has completed Its 
work? 

Shrl Sri Prabsa: It has completed 
its work and it is wrltine Its report. 
We are 'expectiDl the report ill the 
next few days. 

Slari Kamatb: May I know whether 
any omcers workin, on the Hirakud 
Dam Project were proceeded Blatn.t 
for inefficiency or corruption during 
the last year or two and if so, bow 
many and who were tbey? 

Sbri Srl Pnkua: Departmental 
action was taken a,ainst some and 
when the report of this Committee is 
received and If we find that anyone 

is tul1ty, we shail take adequate 
aetlon. 

8hrl Kaaaatla: M.,. I know alainst 
how many departmental actlon waa 
taken? 

8brl Srl Pr .... : Two, if my 
memory Is correct. They were trans-
ferred from Hirakud. 

8hrl B. Du: May I enauire if the 
Financial Adviser and Accounts om-
cers are threatened by the Punjabee 
Engineers at Hirakud ot their life and 
safety? 

Hr. Speaker: The hon. Member is 
makinl very serious allegations. 

Shrl B. Du: I made it before and 
the hon. Minister knows this. 

Mr. Speaker: Order, order. It Is not 
proper to make allelations of th.t type 
Blainst people who are not present 
here to defend themselves. Let tbe 
hon. Member contact the Minister 
privately and ,et the information. 

Shrl A. Joaeph: There are many 
things which the Administrator of the 
Hirakud Dam had obtained witbout 
,etting the permission of the Finance 
Department, even thoueb the hon. 
Minister stated that the Finance 
Minister Is sltti~ on their heads. 

Shrl Sri Prakua: There is a repre-
sentative of the Fina'tlce Department 
and he was not satisfied with many 
things that were loin, on there~ and 
that is why he reported and this Com-
mittee has been appointed. The 
Finance Minister was always In tbe 
picture. 

8hrl A. Joaepb: May I know .. Tt 
any action will be taken a,ainst tboee 
omcers? 

Sbrl Srl Prabsa: This is a 
problematic Question. When the 
report is received. possibly the 
Finance Minister and whoever is In 
char,e of the Ministry will sit topther 
and decide what has ,ot to be done. 

.... Speaker: Let us .0 to tbe next 
Question. 

PAKISTAN'S DEBT TO INDIA 

·22'. Dr. M. M. Du: Will the MinLi-
ter of Flilallce be pleased to state: 

(a) t~e total amount of Pakistan'. 
debt to India; 

(b) how the debt.!! were inrurred by 
Pakistan and when; 

(c) whether any reasons were aulln-
ed by Pakistan tor the declaration of 
moratorium; and 
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(d) when the moratorium will come 

to an end and when Pakistan will belin 
to pay her debts? 

The Mialster of FIBaDee (Shrl C. D. 
Deshmukh): (a) The amount of the 
debt has not yet been determined. 

(b) As a result of the partition, the 
assets and liabillties of the undivided 
Government of lndia had to be 11110-
eated between the. two new States. As 
the Government of lndia accepted the 
initial liab1Uty tor the public debt 01 
the undivided' Government of India. 
Pakistan's share ot the net liabUity of 
the undivided Government will be a 
debt of that Government to the Gov-
ernment of, India. 

(c) The moratorium was aareed to 
after discussion between the two Gov-
ernments as part of the partition 
arrangemanw. 

(d) The first instalment of the parti-
tion debt falls due on the 15th August 
1952. 

Dr. M. M. Du: Am I to understand 
that our Government does not know 
what is the total amount that Pakistan 
has to pay? 

Shrl C. D. Deshmukh: That is right. 
Although it is now five years after the 
Partitinn. it has not been Dossihle to 
work out the debt. I should Uke to 
mention the causes here. A number 
of reasons have contributed for this 
delay among which may be mentioned 
the delay in the closing of the pre-
Partition accounts due to the disturb-
ance of some of the Account offices 
and administrative di$locatioll., develop. 
ments after the Partition such as move-
ment of population which raised new 
problems of allocation of liabilities 
such as Postal Savings Banks, Cash 
Certiftcates, etc.. then. the hold 'up, 
due mainly to the strained relations 
between the two countries, in the 
assessment of the large amount of 
Governmental property and stores no~ 
reflected in the public accounts and 
again actuarial determination· of the 
penSionary liability. I should like to 
add that the auestion of proviSional 
assessment ot debt so thai an _'On 
account' payment may be made when 
the ftrst instalment falls due, has been 
taken up with the Pakistan Govern-
ment. The final evaluation of the debt 
is bound to be a difficult and compli-
cated pro~RS anI! no shortcuts are 
possible. In the parallel case of 
Burma. where administrative and 
other difficulties were wholly absent, 
it toolt some years after the separation 
to work out the flnal debt although 
considerable spade work had been done 
for years before. 

'0... M. M. Das: May I know the 
approximate date when these accounts 

would be settled and the total amount 
of loan that Pakistan would have to 
pay? 

Shrl C. D. Deshml1kh: It would be 
risky to mention any fi~ure because 
even a provisional fi,ure has to be 
determined after discussion and com-
pletion of accounts. 

Dr. M. M. Das: May I know whether 
any loan in ca!lh has been riven to 
Pakistan after Partition? 

Shrl C. D. Deshmukh: No loan in 
cash has been given. But, the ftfty 
crores of cash balance transferred to 
Pakistan after the Partition will form 
part ot the debt. 

Dr. M. M. Das: May I know whether 
India owes any debt to Pakistan? 

Shri C. D. DesIlmukh: No direct 
debt. Pakistan holds some Rupee 
balances in the Reserve Bank ot India. 

Rh1'i A. C. Guba: I think there was 
a Cbmmittee formed-perhaps the Post-
Partition Committee--to ascertain the 
assets and liabilities of both the Gov-
ernments. Has that Committee finish-
ed its work or is it still going on? 

Shrl C. D. Deshmukh: The work of 
this Committee is loinl on very fit-
fully. 

Shrl A. C. Guba: What hli$ been 
done Qbout the pensions of private 
individuals? May I know whether the 
pensions are being paid or not? 

Sbrl C. D. Desbmakh: Generally 
speaking, they are not being paid. I 
believe a few hard cases are met by 
exceptional action. 

Dr. Pattabhi: May I know whether 
the transactions as between the two 
nationalities are of the nature of 
mutual runninli( current account or 
whether the law of limitation is likely 
to apply to them? 

Shrl C. D. Deshmakb: The Agree-
ment provides for a period of repay-
ment 80 far as this particular debt is 
concerned. The remaining trans-
actions are banking transactions as 
between two countries and there is no 
question of the law of limita~ion. 

Shrf A. C. Gaba: The hon. Minister 
stated that the ftrst instalment would 
be due from Pakistan some time In 
August this year. Has Government 
any indication whether this payment 
wfil be made in time or not? 

Rhri C. D. Deshmukh: We have 
communicated to them our desire that 
the officials should n'leet as. soon a. 
possible. I believe they have lndlcat-. 
ed some date probably within the neXt 
month or two. 
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85 ~ trW: 3ftmr .q lilT 
cr~~ f~ ,1f<ll1 ~if ~w~ ~ 
.f",~;mft i ~ 1fi(Tijf~ ~~ m -tl' 
~ am: ;flo ,1Jm m .a;q'~ fill' 1fT1m 
~ \RtIriT ~IGf IR ~lfi or..- iifT;f if?r 
.m t? 
r Seth Govind Das: What is the esti-

mated amount of the first instalment 
that we are to aet from the Pakistan 
Government in AUj(ust and when !s 
the amount ·they owe to us expected 
to be determined 1] 

Mr. Speaker: I think the question 
was answered: however. he ma), 
answer. 

~m ••• m.w: ~ ~ 
~ qJ'il"tf·;n!T·~ ~Ifim ~ ~ • 

~..r ~~;tJf ~ *' q ~ ~!t. fit; 
~ ~Ifi ~ ~ ~ -tl' ~t.1 

rSbrl C. D. Deshmukb: I cannot 
answ.er the second part of the question 
but I can say that provision has .been 
made in the Estimates so· far as tbe 
first part is concerned.] 

. 
. rSeth GoYlad Das: What is that 

amount?] 

~ mo 1'10 ~,"!w: ;ror ~ 

~ arrqt m1f;l an III'T1im m ~ '" 
lfTmf ~ iII'nllfT I ., . 

rSlld c. D. Desbmukh: Everything 
will be known when the Budget Esti-
mates are put before the House.] 

Sllri lbaa&b: Judging by the atti-
tude at the Pakistan Government as 
discloled In the corresDondence or 
talks with India as re~ards the ftrst 
inltalment due in AdJust 1952, fa 
there any apprehension that the period 
of Moratorium might have to be ex-

tended beyond August 1952? 
Shrl C. D. Deahmukb: There 1s no 

question of extendinll the Moratorium 
as such. 

Mr. S)teaker: That is a problematical 
question at this ·stage, 

Dr. M. M. Das: May I know whether 
this loan includes also the loan that 
may exist between the two provincial 
Governments, tor example, the East 
Bengal and West Denial Govemments? 

RII'" C. D. Delibmukll: No. Those 
~,re matters to be settled separately. 

P.T.O. CONCESSION 

*2%5. SlIr' .... bira ... : Will the 
Minister of Home Main be pleased to 
refer to the reply to starred question 
No. 1088 asked on the 17th September, 
1951, and state whether Government 
have now come to any decision regard-
ing the restoration ot· the Privilege 
Ticket· Order Concession, which was 
granted to Central Government 
Servants in .June, 1948. and which was 
suspended in October, 1949 tnl the end 
of February, 1952? .. 

The MIDisicr of St.',e for Hoae 
Afraid (Sbri Sidhva): The Question is 
under consideration and a decillion is 
expected to be taken shortly. 

Shri 'KuDhiramaa: .May . I bow 
whether the Railway Ministry has been 
consulted? 

8hrl Sidhva: The question has been 
betore the Railway Ministry and it Is 
being considered by Ite Finance 
Ministry. After we /{et their decision. 
a decision will be taken on the whole 
Issue, 

,.Shrt 11. Vel.,. ...... : Ma,. I know 
whether there is any special reason 
for stopping this concession? 

8hrl Sldhva: Financial· stringeDIl. 
This was iranted In ~948. In 1949 .t 
was stopped owinlto financial 
stringency. It is beiDl revieweclnow. 

Mr. Speaker: I think we mat nO • 
go to the next question. .', 

POSTS RESERVED FOR. ANGLO-INDIANS 
·226. Shri Mass,e,.: Will the Minister 

of Finance be pleased to state: 
(a) the number of posts reserVed tor 

Anglo-Indians in each year· from 1948 
to 1951 in the Customs Oepartment of 
his Ministry; 

(b) the number of such posts filled 
by Anglo-Indians each year; 

(c) the number of Anglo-Indians 
holdln, .uch class I posts durin, ea('h 
of these years; 

(d) the number at Anglo-Indians 
holding such class II posts during each 
of these years; 

(e) the total number of Anglo-Indians 
in such service in each of t~ege years; 

(t) the hi,hest Dost in such service 
held by the Anglo-Indian durin, the 
above period: 

(g) the numher of Anglo-Indians ..... ho 
have applied for appointment in such 
servIce durJng this period; and 

(h) the number rejected? 

The MlllJater or 8&a&e fOF FJauee 
(Shrl Tyad): ~a) to (h). The Infor-
mation relardin, the number of po.ts 
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reserved for and held by An8lo-Indiana 
in the Customa Department dur1nc 
each of the yeara from 1948 to 1951 
is not readily avaUable. It fa belD8 
collected and will be laid on the Table 
.1 the House In due course. 

AJm.uIANS ADMINISTRATION 

-22'7. 8brl M. Nalk: <a) Will the 
Minister of BOIDe Main be pleased to 
.tate how far the pronouncement of the 
Government to ftll the posts in the 
ADdamana with deservin, local candi-
elatea haa been implemented? 

(b) How many posts of Gazetted 
rank are attached to the Andamans 
Administration and how many of them 
are held by the local men, If any? 

TIle MlaIIIter of 8tate fer ... e 
Atraln (8brl 8Idhu): (a> 1 presume 
that the hon. Member is referrlnt to 
clause (b) of the reply "ven by Shrl 
Bajqopalacharl to atarred question 
No. 4298 on the 19th May, 1951. That 
continues to be the policY of Govern-
ment. 

(b) Forty-two ,azetted posts are 
attached to the Andamana Administra-
tion. Two of these are at present held 
lly local men. 

8IIr1 KamaUl: What Is the percent-
ale of literacy amonl the local popu-
lation of the Andamans? 

8.rI 81db".: I have not lOt the per-
centale here. Government are dolDJI 
their best by ,ivine scholarahiDS etc.. 
to promote education in that part of 
the country. 

TREASURY AND AUDIT 

-al. Dr. M. M. Du: Will the Minis-
ter of FlauuIe be pleased to atate: 

<a' whether it is a fact that Govern-
ment are considering the recommenda-
tion of the Comptroller and Auditor-
General for the separation of "!'reuury 
ad Audit functions; and 

(b) if so, whether any decision has 
lteen taken In this matter? 

fte MbIIster of F .... ee (8hrl C. D. 
u.hm.alda): (a) and (b). The recom-
mendation has been accepted it. 
principle. 

Dr. M. M. Das: May I know. whether 
any reason or reasons were ,iven by 
the Auditor-General for his recom-
mendation as to why he made that 
recommendation? 

Sbrl C. D. DeII1lmuh: Well. because 
It is riJht that the authority which 
makes the payment should not be the 
authority that should audit the pay-
ment. 

Dr. M. M. Dar. May I know when 
Government expect to implement thia 
recommendation? 

Shri C. D. DMh ...... : We had 
decided to effect the chance in reeard 
to New Delhi where this arraneement 
sWI continues, from 1st April, 1952, 
but in view of the recent constitutional 
chan,es In the local administration, it 
is likely that the takine over will have 
to be deferred for some time. 

Dr. M. M. Das: May I know the 
additional expenditure that will be 
involved in this separation of treuury 
and audit functions? 

Shri C. D. Deehmuh: I would like 
to have notice of the question. 

INDIA OFFICE LIBRARY 

-229. Shrl Raj KaWai': Will the 
Minister of EdueaU. be pleased to 
refer to the reDly ~iven on 9th August 
1951 to part (d) of my starred question 
No. 83, reeardlD8 India omce IJbI'8l7 
and state whether the information 
referred to therein has sin~ been 
collected and can be supplied? 

The Mbaisier 01 8We lor .arI .... ..aa" Abln (Slarl 8a17a Nara,. .. 
Slaha): No. The required information 
is still bein, collected from the appro-
priate authority and will be placed OD 
the Table of the House as soon as It 
is available. 

Shrl Raj ltaDwar: Government must 
be aware that this question was taken 
up even prior to the transfer of power, 
on 15th AU£Ult, 1947. In view of this 
fact. what is the earliest date by which 
this matter may be expected to be 
settled? 

Slari Sat,. Nara,... SiDJIa: The Hi,b 
Commissioner for India was requested· 
on the 3rd SeDtember 1951 to supply 
the Government with the requisite in-
formation. The HiJrh Commissioner'S 
offtce has now stated that the reply is 
still awaited from the U.K. Govern-
ment. So I think it Q)ay take some 
time and I cannot exactly say when 
the information will be available. 

Sbrl R. Velayudhaa: Is thera anT 
library at all there? 

Mr. Speaker: Order. order. r am 
afraid the hon. Member is enterin, inle) 
an argument. 

FINANCE CoMMISSION 

-230. Mauln Wa,ted AU: Will the-
Minister of FiDaaee be pleased to state: 

(a) whether the Finance CommissioD. 
has begun its work; 
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(b) whether the Commlssi&1 is Issu· 
in, any questionnaire and Is examining 
any State or public witD.esses; 

(r) whet!1er the Commission is visit-
ing the States for investigation; and 

Cd) when the Commission is expected 
to ftnish its work and submit its report? 

Thf! MIDliltf!r of FIDaDce (Shrl C. D. 
Deshmukh): (a) Yes. 

(b) and (cl. These are matterli 
entirely tor the Commiaslon to decide. 
I understand they have issued a fress 
communlquelnvltlmr the views 0 the 
public on some ot the issues they have 
to deal with ahd that they are likely 
to visit the States in due <'ourse. 

Cd) It is too early yet to eive any 
reliable indication in the matter, 

Maalyl Wajed AU: May I know when 
the communique askini the public to 
.ubmit memoranda was, bsuee:!. and 
what is the substance ot that com· 
munique? 

Sbri C. D. Desbmukh: I am sorry I 
cannot say when exactly It was Issued; 
It was not very recent. But the date 
by which they have asked for ihe in-
formation is the 10th ADril. 1952. I 
have a copy of the communique, but 
the date of it is not put in there. 

Maulvi Waied Ali: May I know the 
substance of the communique? 

Mr. Speaker: The han. Member may 
refer to the communique itself. 

Shrl LaksbmaDaD: May I know 
whether the case of those States which 
lot the main bulk of tlieir'revenue 
tram the central items are receivinc 
special consideration at the hands ot 
this commission? . 

Shrt C. D. Deshmukh: That is a 
question which 1 cannot answer. 

Shrt Radhelal VJ~: What is the 
work that has so tar been done by 
this Finance Commission? 

Sbrt C. D. Deahmukh: They have 
_upmitted what was called an interim 
report . in which they recommended 
that the present arrangement 'will 
continue till they "ive their final 
report. 

8brl A1exalUler: Have all Statel 
submitted their interim reDorts? 

Shri C. D. Desbmukb:' Not the 
States. I said the Finance Commission. 

KONAR DAM 

*%31. Silri Jaaai Ram: Will the Minis· 
ter at Natural Resources aad ScieaUlc 
Researcb be pleased to state: 

<a> whe~het' the time tor the comp~ 
tion ot the Kanar Dam ha.; been 
extended; 

(b)"tf So, to what date; and 

(c) the reasonl tor tile postponement 
of the eompletion period? 

..•.. ~ . ," 

The MIDIstH a&. S.iura! ..... ees 
aDd ScieD'. aese.rcb (Shri Sri 
Prakasa): (Il) to; (c). No. The time 
for the completion of the Konar Dam 
has not been e)Ctended, end the tarpt. 
still stands'~~ :he ena, of, ~une, 1~~.3. 

Sbri JDaai Ram:. May.I know 
whether this is Dart at the Boliha..o 
thermal scheme'? :'.; ,. , ,~. . -

Shri Sri; Pru ... : Yes, It is. in so 
far as the part completion' rJf ·the dam 
will ensure au.. adequate· 8YPP17 of 
water for the ftrst eeneratine unit at 
Bokharo by the middle 01 1952, • 

'Shri JDaDI Ram: MAy 'I know when 
the Bokharo thermal plant will sl.art' 
to supply 'electricity? 
. ;'4' ..... ~ 

8briSri Pruasa: I have not ,at aU 
the facts here with me and so I am-
lOrry I cannot live ·the exact date. 

: -
SALES TAX IN DELl'll 

*233. Sbrl JIIUl .... : WID the M~ 
ter ot FiDaace be'pleased to ,state: 

(a) whether the. arran,ement tor 
asses.meht of sales'ltaxand registration 
of shops have been completed in Delhi; 

(b) if so, the number of shops, rell .. 
tared up to the l~th February, 1'" 
and 

(r) the tax. ,realized .uP to that Jl1te? 

The "MIDlster of Fir.aDce (Shrl C. D. 
Deshmukh): <a>, Yes. 

(b) 12.451. 
(c) The tax realised is Rs. 17.68.65', 

and this pertains to the period froral 
1st November to 31st December. 1951. 

Shrl JDW Ram: May I know how 
the tax realised compares with the 
estimated ftgure? 

Sbri C. D. Desbmukh: F~r the l?udget 
we anticipated that the 1lIlPosit,ictD • of 
the tax will begin from a ~uch~earher 
date and so the. bud.at .IUma,e wa. 
Rs. 1 crore for 1951-52. w~ereas the 
revised estimate for the wnole ,.,.nr 
1951-52 will be about Rs. 20 lakhs. 

8hri lDaDI Ram: May I k.now the 
reasons why tbe tax collection w .. 
less? 
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S"rl C. D. Delblllakll: Various ad· . <c) If t~ey are to be liVeD up, 'fhe" 
ministrative difftculties. 15 the Mihtary expected to do 10.) 

8bri M. NaIk: May I know whether TIle Mbdster fII Defeaee (8ardar 
unrelistered ,hops are entitled to &aldey 8""): <a) I lay a statement 
recover tbe tall. from the CODIumera! on the Table of the HOUH. 

8IIrl C. D. DelllaIllUla: The tax Is 
recovered from the dealers and they 
make their own arraDiementa for 
passiDi it on to the customers. 

Mr. Speaker: But presumab17 he 
means that for the purpose of this tax 
lOme dealers are relistered and some 
are not registered? 

S .. rl M. Naill: Yes. Sir. Some Ibops 
are not re,istered and I want to know 
wbether they can also charn sales 
tax from the CUItomera? 

S .. rl C. D. DelIbIllUla: Those who 
are below a certain exemption limit 
are not relistered. 

Slirl M. NaIk: What is this exemp"-
tion limit! 

SlIrl C. D. DeIlbmUla: In respect of 
those who are producen and muau-
facturers or importers it is Rs. 10.000 
and In other cases it is Rs. 30.000. 

S .. rl R. Vela,..... .. : May I know 
whether the hon. Minister is aware 
that many shops which are not rells-
tered are reaUsiDi sales tax from the 
consumers? 

8IIrl C. D. DMIua ... : I am not 
aware. I will eDQwre Into the com· 
»latnt. 

w.n 1m IIPi ,,_ 'If 'I1ftIl 
.rny. • """': IIfIff '(WI 

.rtf\' nor cmr ~ ~ ~ ,w;l 
11ft "" .n~,,~ Ii ~ .... _ 
WOf vr.n iti ;mr ~ 11'1} ~ III1f 11ft 
~ .pr.f nr itt .. ~i'? 

(W) IRT q qR ~ ... 
t hr. _ 'i-q,ft ~ .. 
~~? 

(II') IlR .. 1ft am1wfr en 
hr 1m ~ ~ 11ft IJII' ft1Ii arm 
*~~i? 

LANDS OCCUPIED BY MILITARY 
[·23t. SlIrl 0ra0II: <a> Will the Minis-

ter of Defuce be pleased to lay on the 
Table a statement showinl the villales 
in the Ranchi District where private 
lands are in the occupation of tbe 
Military? 

(b) Are those lands to be permanent-
ly occupied by the MUitary, or are they 
to be ,iven up? 

(b) and (e). The requirements are 
reviewed from time to time and lands 
found surplus are released. An area 
of about 332 acres is sbortly be1n& 
released. [See Appendix I, annexure 
No. 47.] 

'" ~: wit ~ If1ft {fIIr 

f1r~ t~.q iq ~ 'AT 

~ r .. fwe6 .. .-Q 1i ~ t(T 

~tft t ? 
[SlIrl Or ... : Can the lands that are 

under the military occupation at 
present be kept as such?) 

tmr(~ Iq: 8I1ftm w 
~ IIiT .,~'" "if ,arT fill' fiIm;t\' 
nA ~ • mr '(..t\' ~, 

if1A wit ,. 1ft' ~tr1" ~ mr t, 
Q ~ t H~ ~ ~ ~(\' 
",~~'I 
[Sardar BallleY S ..... : It has not yet 

been decided as to what area of land 
will remain with the miUtal'7 but we 
are shortly releast~ 332 acres out of 
that land.] 

"'~: an~"'" ~ 
1ft @ Q GI'1tA itt ~ 11ft ~ 
~ 1ft t tn' qr ? 

[Slid 0I'80Il: Were notices ,iven or 
.. to the owners of lands that have 
been released?] 

tmr(" fq: Ifi {i, ~ 
~~1IJ'Rft t m ~w~-n 
'"~ ~ ttrnf\' t I 
[Sanlar Bailin S ...... : Yes. notices 

are ,iven to the owners of lands that 
are released.] 

SIIrl J. N. Buarlka: What is the 
purpose for which the military keep 
this land? Is it for the purpose of the 
"Grow-Mare-Food" Campaian? 

Sardar BallleY Sjqb: No. These 
lands are not for "Grow More Food" 
campM,n. They were acquired durin. 
the last war. They are for military 
installations and whatever is surplus 
is used for G.M.F. campaian. 
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Sbd •• NaIk: May I know whether 

these lands were aCC¥lired? 
Sarda.r Baldev SiDeb: They are 

mostly acquired and they are requi-
sitioned also. 

HARNESSING GODAVARI AND KRI8HNA 
·235. Sbd P. Kodalula RaNlah: <a> 

Will the Minister of Na&aral ae.oa .... 
ad 8e1eIlWlc Beseareb be pleased to 
state whether it is a fact that an exPel't 
committee of En"ineers has been ap-
pointed for hamessinl the Godavari 
and Krishna waters? 

(b) If so. who are the members of 
that Committee? 

(c) What are the terms of reference? 
Tbe MlaII&er or Na&1InI ....... 

.... 8c1eaWie BetIeareb (SIIrI Sri 
Pnkua): (a) Yes. A committee baa 
beeD appointed for conductln, a 
technical enquiry as to the beat and 
most economical manner of utlliam. 
the waters of the Krishna ana 
Godavari. 

Cb) (1) Shri A. N. Khosla. I.S.E .. 
Chairman. Central Water and Power 
Comm1s.loD-<:bainnan. 

(2)1 Shri Mati Bam. I.S.E.. Chief 
Enllneer. Irri,atlon. Uttar Pradeah-
Member. 

(3) Shrl G. R. Gar •• Director. Irri-
lation. Central Water and Power Com-
mission-Member-Secretary. 

(c) The terms of reference of tbe 
Committee are: 

(i) how the waters of theae rivers 
ean be used to the beat advant.lllle. and 
recommend for inclu.ion in part II of 
the Five-Year Plan, a Project which 
would brine about extension of Irri-
,ation facilities to as lar,e an area as 
possible on the most economic basia 
wbich can be completed in a real on-
able time. 

(ii) whether there will be sutftcient 
waters left tor the needs at the 
,Godavari and Krishna deltas after the 
utiliaation proposed under the KrJsbna-
Pennar Project. 

(Ut) whether the Krishna-Pennar 
Project is technically sound and ec0-
nomically a better propOSition than 
other schemes considered, and whether. 
havln, re,ard to the ur,ent need Alr 
increased food supply, especially of 
rice this Project should be included in 
Part II of the Five-Year Plan; and 

(iv) whether it can be completed 
within 3 to 4 years if funds can be 
provided. 

Sbri P. Kodaada .... Iah: May I 
know whether the Madras GQvernment 

have submitted aD7 of their river 
valley schemes for the consideration of 
this Committee? 

Sbri Sri Praba: There seems to 
have been lome difference of opinion 
between the various partiel of Madras 
State. There seems to be some 
difference between the Andhra and 
Tamil members and therefore tbis 
Committee bas been appointed in order 
to discusl the merits of the various 
proposals. 

Sbd P. Koduda Bamlab: May I 
know some of the Important achemes 
that have to be investllated by th. 
Committee in the Madras State. 

Slid Sri Pnkua: This Committee is 
still at its work. The Committee hu 
taken evidence in Delhi and ia now 
carrylnJ on its work in Madraa Itlelf. 
We are expect1n1 a report SOOD and 
then we shall luu!w what is to be done. 

Sbd V. ~a: WID the bon. 
Minister state whether the 
Ramapadas8iar Project scheme has 
been submitted by the Madras State 
Government to the Government of 
India? 

Sbri Sri Prakala: I do not think that 
that particular scheme is within Uae 
purview of this Committee. 

Sbrl V. GauanJu: May I know 
whether the Krishna-Pennar Project 
scbeme II bein, submitted to the Gov. 
emment of India by abe Madras State? 

&brl Sri rr ...... : 80 far as my paper 
shows. a lar,e Dumber of projects was 
presented and at one time between the 
Andhra and Tamil Mlnlaters ~re was 
unanimity of opinion and that II how 
this particular project-Krishna.Pennar 
Project-came before us. As there 
have been varioua criticisms and con-
ftletln, opinions. we, with the approval 
of the Plannln" Commission appointed 
this particular Expert Committee. 

Shri P. Itodaada RamIab: Is it a fact 
that thia Committee is mainly consti-
tuted for the Inveatllation of the 
Kriahna-Pennar Project and also to 
prepare a scheme to divert the 
Godavari waters to unresourceful 
Krishna-Pennar project? 

Shri Sri Praka .. : I have had to deal 
with this problem tor some time pa.t 
and therefore even if I have not heard 
all tbe words of my hon. Member. I 
can catch hJs meaniDl. I have a map 
before me which ,ives the variouS' 
scbemel and this Committee is ,oine 
to discuss the practicability ot theM 
various Ichemes. 
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VISITS TO· FOltEICN COUNTRIES 

·236. Babu Goplnath Singh: Will the 
Minister ot FiDance be pleased to state: 

(a) t:1e number of (i) officials; (li) 
Ministers a.nd (Hi) Members of Parlia-
ment of India. who have visited foreign 
countries at State expense durin~ the 
year 1951; 

(b) the purpose for which they were 
deputed; and 

(c) the total expenditure Ineurred 
by the Government of India on their 
travels abroad? 

Tht" Mtnlster cf State' flJ~ Fln8'Dce 
(ShrJ Tyalt!): (a) to (c). The required 
information re,ardini the number of 
omcials etc. who have visited torel,n 
countries at State expense during 1951. 
the purpose of their deDutation and 
the total expenditure on such visits Is 
being collected and will be Dlaced. on 
the Table of- the Honsc. as ·soon as 
possible. 

I!abu Gopinath SIDC"h: May I know 
whIch o! tllese dele~atlofis were 
sUf'ressful and may I know which of 
them failed? 

Shri Tyagt: I have submitted that 
the information is beini collected. 

Babu GoplDath SiDP: Mav I know 
if it is Dosslble for the Government 
to place the reports of these dele,a-
tions on the Table of the House? 

Shri Tyaci: If the han. Member 
wants the report of all dele,ations it 
will be too bulky a document. If the 
hon. Member is anxious to know about 
any partic!ular delegation I would 
oblige the Member. 

ORDNANCE EMPLOYEES 

·237. Babu GopiDatb SiDrb: Will the 
Minister. of DefeDce be pleased to state 
when Government expect the report of 
the Kalyanwala Committee regarding 
the ~rievances of ordnance employees 
to be completed? 

The MiDister 01 DeleDce (Sardar 
Baldev SIn«h): The work of the' Com-
mittee has been interrupted by the 
death of Mr. Kalyanwala, the Chair-
man of the Committee. Whether :l 
new Chairman should be appointed. or 
the remaining Members should finalise 
their recommendations. is bein~ con-
sidered in consultation with tbe 
Labour Federations. If it is decided 
to appoint a Chairman, the Committee 
will take a little longer to submit Its 

. report. As. however, the KI'eater part 
of the inquiry is already completed, it 
is not expected that the Committee 
will take more than flve to six months 
after the new Chairman is appointed. 
If a new Chairman Is not appointed 

and the remainitll members carry on 
the work. the repOrt may reach Gov-
ernment a month Or two earlier. 

Babu Gopinath SiD~h: Is it a fact 
that the Chairman of the Committee 
died a lon, time aio and the Govern-
ment have failed to appoint any 
successor hitherto? 

Sardar Baldev SiDJ1J: It is a rat:t 
that the Chairman of the Committee 
died some time aiO but before we take 
a deciSion all to whether a new Chair-
man is required or not. we have to 
consu!t thc Labour Federation<;. and 
!hat IS now going on. As soon as it 
IS completed. CQvemment wi1l take 
decision at that time. 

Sbri R. VelaYUdhaD: May I know 
how many times this Committee met 
sint~ its inception? 

Sardar Baldev SiDl"h: J have not lot 
the detan. but if the han. Member 
requires the lnformation as to how 
many times the Committee met. I shall 
require notice to answer it. 

Shrt R. Velayudhan: May I know 
the. terms of reference of this Com-
mittee and may I know if In spite I'It 
the terms of reference of this Com-
mittee the Ordnance employees are 
still being retrenched? 

Sardar B"dev Stnrh: The terms of 
reference of this Committee wen!l 
placed on the Table of this House. 1 
speak subject"· to correction. But if 
the hon. Member is anxious to know 
the details of the terms of reference. 

. I have a copy and can ,ive the same to 
him. As reiards Ute reductioD. there 
is always reduction and recruitment 
ioing on in Ordnance Factories. 

&hri R. Velayudhaa: May I know 
whether even disre,arding the ser: 
vices of the employees even senior 
employees are retrenched whereas 
juniors are kept? 

Mr. Speaker: The hon. Member Is 
arguing. 

Shri Bar1bar Hath Shastri: Is it a 
tact that the Federations concerned 
have expressed the view that a new 
Chairman for the Committee should be 
appointed and if so, how lon, do Gov-
ernment propose to take to ftx up a 
Chairman? 

Sardar Baldev Slqh: We bave 
received replies trom two Fearatlon. 
and the reply from the third Federa-
tion il still to come. As SOaD .. th •• 
comes. Government will be in a posi-
tion to take the decision, 
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·231. Sbrl Kulatb: Will the Minister 
of DefeIlee be pleased to refer to the 
answer to my starred question No. 92 
asked on the 9th AUlust, 1951 re,ard-In, the suppl;y of jeeps by 11 ftrm in the 
United KlnJ(dom, and state whether any 
jeep" have since arrived In India; and 
If so, how many? 

TIle MlIliB&er of Defellee (Sardar 
... cIeT Slqb): So far 24 jeeps have 
arrived in India. one has been kept 
In Brussels as a model for further 
supplies, another 25 have been shipped . 
and the ftrm have Intimated that 25 
vehicles are to be put up for inspec-
tion. 

Sbrl Kamatb: Is it not a fact. that 
the delivery of these jeeps was to have 
eommenced. accordinl to the terms of 
this contract. three months from the 
date of the alreement and tbe dellver;y 
was to continue at a ftxed rate of so 
many jeeps per month and, If so, has 
the penalty clause In the atreement 
been invoked or broUJ(ht into operation 
for non-performance of the contract? 

Sarclar Baldev SIDBb: The deliveries 
under this contract were to commence 
from July 1951. Then there was a 
conference about the future supplies. 
whether they should be at the old 
rates. that is 68 per month. but the 
ftrm insisted that due to circumstances 
beyond their control they wanted to 
modify it as far as deliveries are con-
cerned. The number sUl,ested by 
them was twelve per month but they 
gave the assurance that the flnal 
delivery period will be adhered to. that 
is September. 1952. According to their 
new sueeestion the deliveries are short 
by ~. 

Sbrl Kamatb: Is it a fact that the 
Bri'tish firm has recently informed 
Government that further supplies of 
jeeps might have to be suspended 
or stopped due to rise in international 
market rates? 

Sardar Balde" SIDBb: 1 have no deft-
nlte information but ,the new delJvery 
arrangements are bemg discussed by 
our High Commissioner. 

Sbrl Kamatb: Has the new ftrm, that 
Is the S.C.K. Agency Ltd.. which bas 
taken over the entire liability for 
Rs. 28 lakhs or so. from the old firm 
Antimistant. entered into any talks 
with our High Commissioner recently 
on this subject? 

Sardar Baldev Sinlrh: As I have 
stated. we have not got any definite 
Information. there was a communica-
tion from the U.K. High Commissioner 
that negotiations for re,ular deliveries 
In future are being carritUi on, but 1 

have not heard anythin. definite Gil 
this subject. 

Sbrl JbuJbuwala: Are the jeeps 
supplied accordll1j( to the speclftcatloal 
of the 'COntract! 

Sardar BallIeT SIqb: Yes. 
PaacUt Tbakllr Du &barran: W1aat 

is the new price! 
Santar BaJdey Sl..-b: The price is 

the Sime. t lave It In the last 
sesslon-I have not lot it with me 
just now. 

Sbrl B. Velandlwl: May I know 
whether the Indian Stores Purchase 
Mission In London has anythinl to do 
with this purchase or the matter Is 
left to the High Commissioner? 

Sardar Baldey SlDeb: This contract 
was made by the Director-General. 
Indian Stores Department. 

Shrl ltamath: How many jeeps in 
all have yet to be supplied and by 
what date? What is the last date? 

Sardar Baldey SlD&'h: The last date 
for aU the supplies Is September. 1952. 
Out of the total number 24 have been 
received. 25 have been shipped and 25 
are beine put up for Inspection. 

FLAGS OF FOREIGN GOVERl\"MENTS 

-239. Sbrl Veakataralllan: <a) Will 
the Minister of Rome Aftaln be pleas-
ed to state whether t~e attention of 
Government has been drawn to the 
judgment of the Madras HiJ(h Court 
deprecating the use of fta~s of forelen 
Governments in India and sUlgestin, 
suitable legislation penalisinl the use 
of such flags? 

<b) If so, what action do Government 
propose to take in this behalf? 

The MiD1sier 01 State for Rome 
Alraln (Sbn Sldh"a): (a) Yes. I have 
seen a Press report to this eftect. 

(b) Government will consider what 
action. if any is necessary. after seeing 
the full judgment of which a copy has 
been sent for. 

Shrl Veakataraman: May I ask: 
whether it Is a fact that the use of 
these rival flags is itself a source of 
irritation and \rouble amoDi rival 
groups? 

Shn Sidhva: That is a di1terent 
matter. May be so. 

Shn Venkataraman: Is it not a fact 
that the forei~n Government.s whose 
flags are used In this country are re-
presenting certain ideololies of 
different groups and the ftags are used 
only for the purpose of displayin, the 
differences In Ideolo,y? 
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Shrl Sidhva: That may be so. 
Shri VeDk&taraman: May I ask 

whether it is not a· fact that in the 
judtment which the hon. Minister just 
now stated he has perused the atten· 
tlon ot the Government has been 
drawn to the fact that with a view· to 
curb this constant sour('e ot irritation 
and trouble the use of foreiBJl ftags 
should be prevented by legislation? 

The MiDls&er 01 Home Mall'll and 
Law (Dr. Kat,ju): May I, Sir, add that 
of the two Judles who heard this 
matter one learned Jud~e delivered 

• certain dicta and the other learned 
Judge has' completely dissociated him-
self from those dicta on the ground 
that they were utterly irrelevant to 
the case before them. That Is the 
sltuation.at the present moment. We 
are waiting for a certlfted copy of the 
judgment and we shall consider the 
whole case in the Ught of the obser-
vations. 

Shri R. VeJayudhaD: Is it not a 
fact ........ . 

Mr. Speaker: Oreler, order. It is an 
obiter dicta by one of the Judges .f 
the High Court. The matter Is under 
consideration. one need not advance 
further arguments. 

Shri Kamath: Have, Sir, any reports 
reached Government that during the 
leneral election the Pakistan fta, or 
pin-up ftags were used by Muslim 
League volunteers? 

Mr. Speaker: It does not arise fram 
this question. 
. " ARTICLE 72 OF THE CONSTITUTION 

"223. Shrl Junl Bam (on behalf of 
Sbri S. M. Du): Will the Minister of 
Bome Aftaln be pleased to state: 

(a) the number of cases in which the 
President has been pleased under claus-
es (b) and (c) of Article 72 of the 
Constitution to grant pardons. reprieve!' 
respites or remissions of punishment or 
to suspend, remit or commute the sen-
tences of persons convicted of any 
offence, during 1951 giving separate 
ftgures for each category; and 

(b) the number of such cases still 
pending ~or consideration? 

The . Minister of State for Home 
Affairs (Shrl Sldhn): (a) There were 
218 petitions for mercy. Of these. the 
President commuted the sentence to 
transportation for life in 87 cases and 

to ten years rigorous imprisonment in 
one case. 

(b) No orders have been palsed in 
11 cases-in 10 cases because the 
.pBjr1lles concerned filed petitions for 
special leave to appeal to the Supreme 
Court after submittinl mercy petitlop •• 
and in one case because the condemn-
ed prisoner has escaped from custody. 

Shrl R. VeJayadhan: May I know 
whether any cases of poUtical prisoner. 
were involved in those petitions! 

Shri Sldhva: I do not think so. 
Mr. Speaker: The question list i. 

over. 

WRITTEN ANSWERS TO QUESTIONS 
JUDGES FOR NAGPUR HIGlt COURT 

33. Shrl Kamath: Will the Minister 
of Home Affairs be pleased to state: 

(a) whether the maximum number 
of judges for the Nagpur High Court 
has been -fixed; 

(b) if so. whether it· is proposed to 
appoint any more ,udges so as to bring 
the number to the maximum fixed; and 

(c) by what date? 
The Minister of State for Home 

Aftairs (Shri Sldhva): (a) Yes: the 
maximum strenlth is 10 including the 
Chief Justice. 

(b) and (c). A proposal to this effect 
has been !"ecelvcd from the Madhya 
Pradesh Government and is under 
examination . 

WARRANTS AGAINST ELECTED PERSONS 

34. Shri Kamath: Will the Minister of 
Home Affairs be pleased to state: • 

(a) whether it is a fact that in some 
Centrally Administered Areas warrants 
pending against those recently elected 
but who are underiround have not 
been withdrawn; . 

(b) if so. how many.; and 
(c) t':le reasons why those warrants 

have not ~een withdrawn? 
The Minister of State for Home 

Atrairs (Shri Sldhva): (a) to (c). 
Three warrants are· outstandinl In 
Tripura against persons recent!.]' 
elected to the local Electoral Collele. 
The persons concerned are those who 
are sWol preaching the overthrow Dr 
Government by force. 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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PARLIAMENT OF INDIA
Tuesday, 26th February, 1952

The House met at Half Past Nine 
 ̂ of the Clock.

[Mr. S peaker  in the Chair]
QUESTIONS AND ANSWERS

(See Part i)

10-28 A.M.
PAPERS LAID ON THE TABLE

F ir s t  and S econd R epo rts  of  P ublic  
A ccounts C o m m it t e e  on A p pr o ­

pr ia t io n  A ccounts , 1948-49
Shri B. Das (Orissa): I beg to lay 

on the Table a copy at the following:
(1) First Report of the Public Ac­

counts Committee on the Appropria­
tion Accounts (Civil) and <Posts and 
Telegraphs) of 1948-49 and unfinished 
Accounts (Civil) of m 7-48 (posrt- 
partition).

(2) Second Report of the Public 
Accounts Committee on^the Appropria­
tion Accounts (Defence .Services) and 
(Railways) of 1948-49.
[Placed in Library, See No. iv.0.0.(60)]

N o tifica tio n s  under  (!;en tra l  E x cises  
AND S alt A ct .

The Minister of Finance (Shri C. D.
Deshmukh: I beg to lay on the Table 
a copy of each of the following noti­
fications in accordance with Section 38 
of the Central Excises and Salt Act, 
1944:

(1) Central
29, dated the

(2) Central
30, dated the

(3) Central
31, dated tlie

(4) Central 
33. dated the 
410 P. 8.D.

Excises Notification No. 
15th September. 1931.
Excises Notification No. 

22nd September. 1951.
Excises Notification No. 

29th September, 1951.
B2xcises Notification No. 
10th November, 1951.
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(5) Central Excises Notification No.
34, dated the 17th November, 1961.

(6) Central Excises Notification No.
35. dated the 8th December, 1951.

(7) Central Excises Notification No.
1, dated the 28th January, 1952,

(8) Central Excises Notification No.
, 2, dated the 9th February, 1952.
IPlaced in Library. See No. P-266/52.]

RAILWAY BUDGET, 1952-53
D em ands fo r  G rants on A ccount

Mr. Speaker: I may state that the 
time will be from now upto 12 Noon. 
The guillotine will be applied at 12 
noon and all the Demands for Grants 
will be voted at that time.

Shri B. Das (Orissa): I lyi&h to 
draw your attention to the fact that 
yesterday the Chairman told us that 
we would sit in the afternoon also, 
from three to five. If we are sitting 
from 9-30 to one and again if we are 
going to sit in the afternoon also, the 
beginning time in the morning must 
be advanced and we may sit at ten 
or even at 10-45 as usual.

Mr. Speaker: That will lead to
•nothing practically. The idea was to 
have more time with a view to seeing 
that we terminate the session on 5th 
March at the latest. The other remedy 
i« tha t Members need not take time in 
discussing matters. They can be very 
diort.

Shri B. Das: I suggest we might sit 
from ten to 1-30 and again in the after-
nooh , in s te a d  of fro m  9-30 to  One a n d  
a g a in  in  th e  a f te rn o o n .

Mr. Speaker: Any time that is being 
taken up in this discussion will he 
subtracted from the total time allot­
ted for the Demands.

Skri Kamatii {jfadhya Pradesh): 
Since we have this discussion on the 
Demands for Grants during the Vote
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[Shri Kamath]
on Account, we may go on till one 
o'clock., •

' Mr. Speaker; The hon. Member will 
nee that there is a lot of other legis­

lative business. Yesterday, I explain­
ed that although the m atter of the 
Budget is important, during the 
present session it is more or less and 
comparatively an insignificant matter* 
because the whole thing will be placed 
before the new Parliament which will 
discuss everything threadbare.

Shri Venkataraman (Madras): I
want to raise a point of order. Is 
a cut motion permissible during the 
Vote on Account? This is the first 
time that we are being called upon to 
consider a Vote on Account. We have 
very little time within which to dis­
cuss even a single cut motion. I want 
to know therefore whether during a 
Vote on Account, cut motions should 
be permitted. The regular procedure 
is to be followed only during the 
passing of the Demands for Grants in 
a Budget, but not in the case of a 
Vote on. Account.

Mr. Speaker: I do not know the hon. 
Member's reasons. My attention is 
invited to rule 136:

“ (1) A motion for Vote on Ac­
count shall state the total sum re­
quired, and the various amounts 
needed for each Ministry, Depart­
ment' or item of expenditure which 
compose that sum shall be stated 
in a schedule appended to the 
motion.

(2) Amendments may be 
moved for the reduction of the 
whole grant or for the reduction 
or omission of the items whereof 
the grant is composed."
Shri* Vcpkataraman; That is exactly

ipy point. I think you should have a 
motion saying that the whole amoimt 
should not be granted. I feel that 
cut motions of this sort, on which 
people desire to discuss policy or 
raise particular points, cannot be 
moved during a Vote on Account. That 
is my suggestion.

Bfr. Speaker: I do not see why
there should not be any cut motions. 
I think the procedure has to be the 
same whether you have a vote for the 
Budget o r .a  Vote on Account. An 
hon. Member is always entitled to 
invite the attention of the Government 
to matters of policy and also ventilate 
his grievances. He can do so either 
during the general discussion or 
through cut motions. I do not see 
why there should be a dUtinction bet­
ween the two. Of course, the time

factor is there but that does not 
mean that the fundamental right 
should be taken away. That is my 
reaction.

Shri Venkataraman; Excuse me, Sir. 
Sub-rule (2) of rule 136 states:

“Amendments may be moved 
for the reduction of the whole 
grant or for the reduction or omis­
sion of the items whereof the 
grant is composed.**
I therefore suggest that a cut motion 

. to discuss a m atter of policy is noj 
contemplated under this sub-rule.

Mr. Speaker: I shall have to study 
the point more carefully. I have not 
applied my mind to it. It- is better, 
I think, that an hon. Member gets an 
opportunity rather than that he 
should be shut out. But then, I would 
request hon. Members to be very 
short. I propose the procedure of 
taking each Grant first and then the 
cut motions. Hon. Members will re­
member the time at their disposal and 
therefore I would like to take only 
those Demands separately which are 
important and in respect of which 
cut motions are desired to be moved. 
May I know which of the Demands 
hon. Members would like to be placed 
first?

Shri B. K. Das (West Bengal): No. 
1—Railway Board.

Shri Kamath: No. 4.
Pandit Kmicni (Uttar Pradesh): 

Nos. 7 and 8.

5.
Shri A. C. Gnha (West Bengal): No.

Shri Venkataranuui: No. 15.
Shri M. Naik (Orissa): No. 18. 
Shaikh Mohiuddin (Bihar): No. 6.

Shri Sivan Pillay (Travancore-
Cochin): No. 3.

Mr. Speaker: In this way it seems 
I should put every Demand separately. 
If the number is so very large, I 
would go one by one and the guil­
lotine will be applied at 12 o'clock.

Pandit Kanim: In view of the
interest that has been taken by the 
House, may I suggest that the time 
RVay be extended? If the House is 
interested in the matter, there is no 
reason why it should be prevented 
from discussing so important a sub­
ject simply because Government want 
to finish everything by the 5 th 
March. We are not here to consult 
the convenience of Government and
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enable it to pass a Bill every five 
minutes. We are here to discharge 
pur duty. Whether we all shall be In 
the new Parliament or not, I respect- 
fuUy request you to consider the 
matter from  this point of view. We 
should not be in a hurry merely to 
enable the Government to finish the 
business as early as it would like to.

Mr. Speaker: I certainly agree with 
the prinicple that the House should 
not be in a hurry merely for the con­
venience of Government, but I should 
have thought that it is equally to the 
convenience of a large number of 
Members in view of the very short 
duration for which the House i$ func­
tioning, that they should be free as 
early as possible. The hon. Member 
will see that first the programme was 
that Parliament would sit upto 25th 
February. The period has been ex­
tended. Such constant extensions up­
set the programmes of various people 
and after all, may I repeat, it is not 
necessary now in the present Parlia­
ment to take up much time. It has 
been discussing these policies for the 
last four years continuously.

Dr. PatUbhi (M adras): Without
effect.

Mr. Speaker: Yes, without effect
from each Member’s point of view, 
but when the House gives its vote it 
seems that those who urge to the 
contrary are not able to convince the 
majority. That is a different proposi­
tion, however. If the hon. Member 
will look at the m atter from the point 
of view I have put forward, he will 
appreciate that time also has some 
consideration and it is not solely for 
Government’s convenience but it is 
equally for Members’ convenience, if 
not more, that these limitations have 
to be placed. The hon. Member will 
also appreciate the principle that in 
matters of financial provision there 
has always been an attempt at placing 
time-limits. That is always so, ^ a u s e  
otherwise we may go on discussing 
the Budget for three months without 
deriding upon anything. This is the 
general aspect of the matter, but there 
is the further consideration that we 
have now adopted the Procedure of 
Vote on Account in order to enable 
Members to discuss fully all the items 
of the Budget. Again, the whole 
thing will come under examination 
more thoroughly in the new Parlia­
ment. Therefore, I really do not 
understand what differenpe it makes 
so long as a Member gets an oppor­
tunity of discussing the Budget, whe­
ther he gets it now or whether he 
gets it when the BiKlget comes up. 
^ a t  is how I look at the matter, if  
the hon. Members are very keen to 
have some extension of time......

Dr. Pattalilil: I suppose the time
spent in discussing this m atter will be 
deducted from the total time allotted 
for the debate.

BIr. Speaker: Necessarily. Since
there has been a request for some ex­
tension, perhaps we may extend the 
time by half an hour. The time will 
now be 12*30.

Shri Oaatam (UUar Pradesh): I
have a suggestion to make, Sir. If 
during this discussion only routine 
work was taken up I would have 
agreed with you entirely. But there 
are certain questions of principle also. 
For example, if you take the Railways, 
there is the re-grouping. If we pass 
it now, the new Parliament which will 
be assembling after a few months will 
be told that this matter has already 
been decided by the previous Parlia­
ment and the re-grouping will be 
treated as a settled fact. Therefore, I 
would request you to take this item 
away and see that this re-grouping of 
railways is not treated as a settled 
fact. If this is done, other matters 
may be. taken up and the time allowed 
to the House for this debate may be 
quite enough.

Shri R. K. Chandhorl (Assam): We 
are discussing this subject of re-group­
ing at a meeting of the Central 
Advisory Council of Railways 
tomorrow. 1, therefore, entirely agree 
with my hon. friend that this matter 
should not be discussed in this House 
today.

Mr. Speaker: That is a different
matter. It raises different issues. In 
the ordinary course of things, a Vote 
on Account is merely passed as a 
matter of course, but here a peculiar 
situation has arisen because there are 
elections and there will shortly be a 
new set-up. That is why I am practical­
ly relaxing the rule about discussion.

As regards the other point npthing 
is settled. In a parliamentary de­
mocracy. if the majority wishes other­
wise they can always ask the Govern­
ment to revise its proposals. TlUs is 
merely a provisional allotment for a 
certain time.

Shri Gaotam: I am sorry I have not 
made my point clear. It is one thing 
to get a thing revised and quite an­
other to settle and finalise it. Today 
the scheme of regrouping of railwa3̂  
is agitating the minds of all and I 
understand certain State Governments 
like the Government of Uttar Pradesh 
have raised strong objection to it. If 
within the course of an hour and a 
half of discussion, in which I do not 
know whether any Member from 
Uttar Pradesh will get a chance ta
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[Shri Gautam]
speak at all, this Parliamient , were to 
finalise the scheme it will be very very 
difficult for th^ new Parliament to re­
vise it. In the meantime so many 
developments might have taken place 
and Government may as w«41 say that 
they have gone so far ahead with the 
implementation of the scheme that it 
is not possible lor them to revise it. 
I would therefore request you to give 
a ruling that this matter should not 
be proceeded with and until the new 
Parliament finalises it, the Railway 
Board should not proceed with it. If 
this request is conceded to, the other 
matters are not of much importance 
and the time allotted to us may be 
quite enough.

The Minister of States, Transport 
and Railways (Shri Gk>palaswami):
May 1 explain the position, Sir?

So far as the Budget is concerned, 
there is no provision entered in it for 
the regrouping of the different rail­
ways. That is a purely administrative 
reorganisation. The practice in the 
past has been that such proposals are 
placed before the . Central Advisory 
Council and^if it gives its approval to 
the regrouping we go forward with 
implementing the decision of the 
Central Advisory Council. At the 
present moment the only way in which 
this House could discuss the question 
of regrouping is on the question of 
general policy. There is no particular 
item in the Budget to which that dis­
cussion could be related.

D e m a n d  N o . 1— R a il w a y  B oard

Mr. Speaker: I shall now take the 
Demands in the order in which they 
are placed on the Order Paper, giving 
precedence to the selected Demands

Motion is;
“That a sum not exceeding Rs.

11,00,000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
19^3 in respect of ‘Railway 
Board’.” .
There are a number of cut motipns 

to this.
The Minister of State for Transport 

and Railways (Shri Santhanam): May
I suggest that all" the cut motions may 
be taken as moved, because of lack 
a t  timo.

Mr. Speaker: I followed that pro­
cedure some time back, but I found 
that it creates more confusion and no

one point could be made out at all. 
If the House desires it, I have no ob^ 
jection. But I think the best procedure 
is, rather than huddling up all and 
sundry together and have practically 
no debate, it is better to concentrate 
on one or two important points of the 
cut motions and discuss them 
thoroughly. Therefore, I would preictf 
personally to take up the cut motions 
one by one. -

Economu in Fuel and Stores 
Shri A, C. Gpha: I beg to move:

“That the demand for grant on 
accoimt under the head ‘Railway 
Board’ be reduced by Rs. 100.”

Private~6wned railipays 
Shri A. C. Guha: I beg to move:

**That the demand for grant on 
account under the head ‘Railway 
Board’ be raduced by Rs. 100,”

Inadequate supply of wagons 
Shri B. K. Das: I beg to move:

‘T h a t the demand for grant on 
account under the head ‘Railway 
Board’ be raduced by'Rs. lOO.*’

Lower Uazetted Officer^' Cadre ̂
Shri Massey (West Bengal): I beg 

to move:
“That the demand for grant on 

account under the head ‘-Railway 
Board’ be reduced by Rs. 100.”

Inadequate supply of wagons 
Shri Massey: I beg to move:

“That the demand for grant on 
account under the head ‘Railway 
Board’ be reduced by Rs. 100.”
Inadequate supply of wagons for

transporting goods to Assam
Shri J. N. Hazarika (Assam): I beg 

to move: * *
“•Ilijit the demand for grant on 

account under the head ‘Railway 
Board’ be reduced by Rs. 100.”
New Railway lines in Rajasthan

Shri Bhatt (Bombay): I ben; to  
move:

“That the demand for grant on 
account under the head ‘Railway 
Board^ be reduced by Rs. 100.”

Regrouping of Railways
Shri T. N. Singh (Uttar Pradesh): I 

beg to move:
“That the demand for grant on 

account under the head ‘Railway 
Board* be reduced by Rs. 100.”
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Regrouping of E.L, B.N. and O.T.
Railways

Shri S. C. Samanto (West Bengal): 
I beg to move:

“That the demand for grant on 
account under the head ‘Railway 
Board* be reduced by Rs. 100/'
Rail-cum^oad bridge at Monihari
Shri Barman (West Bengal): I beg 

to move:
‘T hat the demand for grant on 

account under the head ‘Railway 
Board’ be reduced by Rs. 100.’*

Increase in freight
Shri Jhanjhanwala (Bihar): I beg 

to move;
‘ That the demand for grant on 

account under the head •Railway 
Board* be reduced by Rs. 100.”

Unfair, treatment of railway ern  ̂
ployees detained in connection with 
threatened railway strike.

Shri Kamath: I beg to move:
“That the demand, for grant on 

account under the head ‘Railway 
Board' be reduced by Rs. 100
L a c k  of plan for rapid expansion
Dr. Deshmukh (Madhya Pradesh): 

I beg to move:
“That the demand for grant on 

account under the head ‘Railway 
Board’ be reduced by R«. 100.’*

Mr. Speaker: All these cut motions 
are now before the House.

Shri A. C. Guha: In regard to stores^ 
as 1 mentioned yesterday, I would like 
to know when Government will 
come to a decision about the manage­
ment and the purchase of the stores. 
Docs the Railway Board intend to set 
up a machinery of their own or are 
they going to continue the co-ordinat­
ed purchasing machinery of the Cent­
ral Government? I would also like to 
know what improvements have been 
effected in the handling of the stores 
as a result of the recommendations of 
the Shroff Committee,

Then as regards fuel economy we 
have been told that a Committee has 
been set up. This has been a long­
standing grievance of the House that 
there has been extravagance as re­
gards fuel and stores. We would like 
to know when the Committee i« likely 
to submit its report and how the 
Government is going to give effect to 
its recommendations.

Then as regards private-owned rail­
ways, on two or three previous oc­
casions I have brought this m atter be­
fore the House and even now 1 would 
like to urge upon the Government the 
necessity of taking over all those 
private-owned light railways. Ther* 
are sixteen or seventeen of them and 
on all these railways the passengers 
experience the utmost difficulties
almost in every matter. I have brought 
it to the notice of the House on a 
previous occasion that some of these 
railways even discrlniiuale between 
persons while catering to the needs of 
the public. Some Industries connect­
ed with the owners of these railways
get preference over other industrialists, 
and I think last time the hon. Minis­
ter admitted that they had received 
complaints from one company in
Cbo"p-Na«pur area that that company 
had almost to stop its business be­
cause the private owner of the light 
railway of that area was intimately 
connected with a competitor firm of 
this company and the owner of that 
light railway was not giving proper 
transport facilities to this company.

Apart from that ,the amenities to 
the passengers is also a matter to be 
looked after by the G ovi^itient and I 
think it is time that Government 
adopt a definite policy as regards 
the taking over of these light railways 
Government cannot npw put forward 
th^ pleo of paucity of funds. They 
have got enough funds and all th fie  
light railways should be taken over 
by Government,

I pointed out last year as ^well as 
this year also that in the Calcutta 
area these light railways have about 
half a dozen railway* stations as the 
ferm^rtfll stations which are away from 
and unconnected with the hiain sta­
tions. This adds to the trouble of the 
passengers who have to travel by these 
railways. Some of these stations are 
three miles or five miles off from 
Sealdah or from Howrah where theie 
passengers have to go to take the 
regular train. This should not be 
allowed to continue. Calcutta should 
hav^ either one or two railway 
terminal stations, either Howrah or 
Sealdoh, and all these minor railway 
stations should be done away with. 
All these things can be done only by 
taking over these light railways by 
the GoverpTnent.

Shri B. K, Das: My cut motion re­
lates to the supply of wagons. In

connection I would like to point 
out that yesterday in reply to a  ques­
tion the hon. Minister stated that
there is no over-all shortage of
wagons. In the Explanatory Memoran-
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dum supplied to us we read that “due 
to large-scale imports o£ loodgrains, 
shortage of wagons has again t>een 
experienced on some of the railways, 
particularly those serving the port 
towns”. In paragraph 13 of the 
Memorandum it is stated: “We have 
not been able to carry the entire tra­
ffic that is offering particularly from 
the port towns. The figures of wagon 
loadings from 1st April to October 
1951 show that we have loaded 4-8 
per cent, more on B. G. and 7 7 per 
cent more pn M.G. The additional 
transport provided after meeting the 
demands for movement of foodgrains 
has been available for carrying In­
creased quantity of high rated trafQc.” 
From this we get an idea as to how 
the wagon supply position has been 
working. Our experience is that 
shortage of wagons has been felt in 
many places ax̂ d not only in the port 
towns. I shall Just ,cite an example,
& matter which I took up with the 
General Manager of the B.N. Railway 
last year. In the Chakî adharpur 
district, at Gidni and other stations 
from which a large quantity of fual 
wood and various other forest products 
are moved to Calcutta for the needs 
of the mai>y Jute mills near about 
Calcutta, great scarcitj of wagons has 
always been felt.

[Shrimati Durcabai in the Chair]

After my report to the tleneral 
Manager some improvement was ef­
fected for the time being, but I am 
informed that only about five wagons 
are being supplied monthly durina the 
last few months. There is a Targe 
stock of perishable articles to be 
moved and although these articles are 
urgently needed for the consumers in 
Calcutta and the Jute mills nearabout, 
these articles are not being moved 
resulting in great inconvenience to 
everyone.

I do not know why there is so 
much dearth of wagons in these 
places. I am citing this only as an 
example. I do not know where the 
bottle-neck lies. In his speech on the 
Budget for 1949-50 the hon. Minister 
stat^ that our wagon requirement*̂  
per annum would be nearly 10.000. and 
I find from, the figure supplied that 
there will be 8^50 wagons fabricated 
in the country by the end of the cur­
rent financial 3̂ ar that is 1951-52 and 
the number of the new purchase would 
be 7,930 wagons. I should therefore 
think that we should not Jiave any 
shortage of numbers. If that be the 
ease I do not know what are the 
reasons for such inadequate supply of

wagons. From time to time these 
points have been raised and there has 
also been discussion about the bottle­
necks that are preventing an adequate 
supply of wagons. 1 would request 
the hon. Minister to go into the matter 
and examine all those ponits. I 
would like to mention some points 
which to my mind seem to be the 
bottle-necks preventing an adequate 
supply of wagons.

The hon. Minister in his Budget 
speech of 1949-50 mentioned that there 
is need for increasing the line 
capacity and the yard capacity also. 
I do not know how exactly the matter 
stand now. I think if ad^uate steps 
are taken for providing more marshal­
ling yards, the inadequate supply of 
wagons can be solved to a certain ex­
tent. I do not know whether the utilisa­
tion and release of wagons is also 
being properly looked into. The in­
dents placed for the supply of wagons 
are sometimes cancelled or not fully 
availed of, and the release of wagons 
is delayed. To remedy these defects 
some steps were taken. One step that 
was taken was that the free time al­
lowed for demurrage was reduced 
from nine to six hours. If these 
methods are tried to the fullest extent 
and if there is proper supervision 
over all these things, the remedy may 
be found out. .

I would suggest that there should be 
an adequate extension of double tracks 
round about the main business centres. 
It may be that some work has been 
done in this direction nearabout some 
important stations like Delhi, Ahmeda- 
bad etc. But I think more ought to 
be done in this direction and double 
tracks should be constructed round 
about all the main business centres. 
Secondly, transhipment from broad 
gauge to meter gauge line and vice 
versa should be further improved by 
more skilful mechanised methods. 
Thirdly, as I have already pointed out, 
more marshalling yards should be pro­
vided at important commercial places. 
Fourthly, from indent to allotment and 
actual supply of wagons, stricter 
check and supervision should be ex­
ercised so that there may be full uti­
lisation of wagons and cases of default 
should be severely dealt with. Shun­
ting operations at intermediate statiom̂  
also be so arranged that undue delny 
is not caused. These are some of ĥe 
.•suggestions that I wish to place be­
fore the hon. Minister and I hooe that 
the particular matter that I had men­
tioned may also be looked into, he- 
rause ,when we find from the state­
ment of the hon. Minister that our 
wagon position has improved so much
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and as a m atter of fact in actual 
operation we And that there is such  
a dearth of wagons, we sim ply wonder 
what IS happening in actual work. 
I would request Government to take 
suitable action on my suggestiong.

11 A.M.
Shri Mamy rose-
Mr. Chalrmaii: There are many

Demands to be discussed here and if 
the hon. Member could be as brief as 
possible. I think we wiU be able to 
discuss all the Demands; otherwise 

. some of the Demands might have to be 
passed without a discussion at all.

Dr. DeshmiiUi: This is a general
Demand and most of the Members 
who have given cut motions are cover­
ed by the list that you have before 
you; If we are permitted to. refer to 
most of these items we want to refer 
to, I think in a discussion of one 
Demand, probably all that we have to' 
say will be covered.

Mr. Chairman: But anyhow we have 
adopted that procedure that we 
should discuss all those demands 
specified.

Shri Massey: Yesterday, I raised
the question of class U officers and
my hon. friend said that he could not 
consider abolishing the Grade of class
II officers, or give up direct recruit­
ment into class I because classy II offi­
cers will be too old and they will be 
losing initiative .and that th^y wUl 
lack energy. Today I want to raise 
the question of promotion and con­
firmation. We raised this question in 
the last Railway Budget and I do not 
know if my hon. friend is aware that 
even today there are class II officers 
who are acting in that gr^de on and 
off from nine years without confir­
mation. Is that not sufficient to cause 
frustration amongst this class of offi­
cers? There have been instances 
where these men have acted for nine 
years when you have not been able to 
get class I officers to take their places 
at the time they were originally pro­
moted, now when you find the men, 
you revert them. Is this not exploit­
ing this class of officers? I submit the 
whole question of promotions and con­
firmations needs looking into very very 
seriously.

I have just come from the South and 
I find that in the regrouping you havt 
amalgamated the Mysore Railways 
with the Southern Railways. My 
point does not really refer to class n  
officers but it is a question of establish­
ment which I want to bring to the 
notice of this House, namely, the pro­
motion and seniority of thes  ̂ men. 
The junior scale officers on the Mysore

Railways who have been Gazetted 
Officers Class I for the last eight or 
nine years have now been reverted 
and have been made honorary officer̂  
class III and the excuse given is that 
the nine years spent in class I on the 
M.S. Railway is equated to class III 
on the Southern Railways. If you 
accept that that principle is right, 
then the same rule should apply to 
the senior officers who have ggne be­
yond the junior scale into the senior 
scale. In these cases you have given 
credit for these nine years or as in 
the junior scale as equivalent to cltfss 
1 on the Southern Railway and you 
have superseded the most senior and 
capable men on the Southern Railway 
by giving these men top seniority. Is 
this fair? All the class II officers wiU 
be affected by this sort of arrange­
ment. I ask the hon. Minister to set 
up an inquiry committee and go ioto 
this question. I do not ask you to 
abolish the question of direct recruit­
ment of class I Officers, but to  ̂
reduce the recruitment and promote 
these men as soon as you find tHem 
efficient and when vacancies exist and 
not keep them working for over nine 
years till you find suitable reotuits 
to class I. There are senior officers, 
not only class II but Class I officers* 
junior administrative officers wliO 
would be prepared to take another 
job and are looking for jobs outside 
because they are fed up with the 
establishment section of the Railwajfs. ,
I hope my hon. friend, will look into 
this question.

Then I come to the question of wagon 
supply. Yesterday, I raised the point 
of wagon supply and my hon. friend 
very quickly gav« me the answer to 
look to the footnote. He said the 
gross ton-miles refer to thu B. N. Rail­
way etc. I am not concerned with 
that. I never rasied the point of gross 
ton-miles. I raised the point of tons 
carried. I will show you that our i
statistics are not true and we cannot 
assess the real value of our wagon 
position from these figures. I will 
iraw the attention of the hon. Minis­
ter to his own records. Page 134 of 
Tnrffnn Railways gives the total stock 
on the line as 14«.693 broad gauge 
wagons. 10678 were under repairs and 
that leaves 136015 wagons available.

said that 16-1 tons were carried by 
each wagon. I will take it that the 
special type of wagons, even the 
wagons carrying smalls, carried 16-1 
tons. What do we gel? For all wagons 
on the line we get 72,206,502 tons 
carried, that is the maximum possll.r-* 

you can carry on 10*5 turn round 
figure, with 16’1 tons per wagon. You 
cannot carry more than that. Well, 

voiir Indian Railways, you give the 
figure of 92 millions or 20 millions
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tons over the maximum carrying 
capacity. How did you manage that? 
I do not know if my hon. friend can 
give me the answer.

Sbrl Santhanam: Is, he including
the smetre gauge also? 92 millions 
tons include both broad gauge and 
metre gauge.

Shrl Massey: I am referring only to 
broad gauge. Your book is referring?
only to broad gauge and does not 
take the metre gauge into account; 
please do not comuse the issue.

Can the hon. Minister tell me how 
he carried 92 millions tons when your 
maximum carrying capacity is 72 
millions tons, well if he cannot I will 
give him the answe .̂ This is how it 
is done and how figures are inflated.
1 know more about these statistics than 
my hon. friend. I am prepared to 
challenge the Railway Board on this 
issue. The figure of 92 millions tons 
is arrived at in this manner. If a 
wagian is booked from Delhi to Madras 
with ten tons and travels through the 
E.l, Railway, B.N/Railway and M.S.M. 
Railway by the time it arrives in 
Madras the tonnage shown is 30 tons 
carried and not ten tons. This is how 
you are able to inflate these figures; 

,they are not really true; they do not 
reflect-the true position of the Rail­
ways. I say the figures I gave yester­
day show that 20,000 wagons are stand­
ing idle and those wagons are not being 
utilized. The hon. Minister said that 
there is no shortage of wagons. I 
agree but why can you not supply the 
wagons? Why are. you creating, a 
bl^k market? Why an artificial 
shortage? If there are wagons give 
it to them..

As regards coal wagons, there are
iO many types of control. Before the 
Railways can make an allotment pf 
wagons, people have to apply to the 
Coal Transport Offlcer. If a close 
enquiry is made in this matter, you 
will find that while wagons are avail­
able, Railways cannot supply them be­
cause the Railway authorities have not 
the-poy/er to supply: they have got to 
refer to the Coal Transport Officer of 
the Coal Commissioner’s Office and 
.only when both parties agree can an 
allotment be made, and while all this 
humbug goes ob, the people are wait­
ing for wagons, wagons are waiting 
lor loads and we in this House shout 
that there is no shortage of wagons.

th e  hm, Minttter has said that our
Rollinjf Stock is old and our wagons 
are old and therefore not in a fit con­
dition. Go round into your sick lines

and you will find that 10»000 wagons 
are sick when about 6,000 were sick 
previously. Examme your position of 
wagons coming out of your workshops. 
They are not ?ven fit to pass a junc­
tion station. Vou have the I.R.C.A. 
and if these people examine the 
wagons commg oui of the workshops 
they would find thint at least 70 per 
cent, of the wagons coming out of the 
workshops which are supposed to be 
thoroughly overhauled, would not be 
fit to pass a jimction station. 1 would 
request the hon. Minister to set up a 
Committee to go into all these matters. 
You say that your officers are young 
and fresh. I notice from your reports- 
that you are now asking retired, old 
directors to come on to these, special 
committees. Well, make use of these 
men with experience, and, try and 
remove this national cry today 
wagons, wagons, wagons. I appeal to 
the hon. Minister to give that his 
consicteration.

Shri J. N. Ua^ika: The Assam
Railway is the life-line of the States 
of Assam, Tripura, Manipur and the 
hill areas. But, owing to ipadequate 
supply of wagons on this ‘ Railway, 
these States do not get an adequate 
supply of foodstuffs, and other es­
sentials of life. They have been 
suffering for the last four years for 
want of these necessaries of life. For 
all this suffering, the Railway Ministry 
is responsible because they have not 
supplied the wagons in sufficient 
numbers to this corner of the country. 
All the requirements of the people 
including wheat cloth, salt and other 
essentials have to be carried by ral̂  
because transhipment by steamer is 
not satisfactory. Inland water trans­
port has not been safe since the Parti­
tion. The air-transport of these neces­
saries has made these things very cost­
ly and when the prices in all the States 
are compared, I think the prices would 
be the highest in Assapi because of 
the air transport. This Air transport 
has been necessitated because there 
have not been a sufficient number of 
wagons put on the railway. I would 
therefore request the hon. Minister 
of railways to supply more wagons to 
the Assam Railway so that the neces­
saries of life may be transported by 
rail.

A word about regrouping of Rail­
ways. I ask myself whether it would 
not be expedient to postpone this 
amalgamation for some time and whe­
ther it is not necessary to enquire 
detail and whether this amalgamation 
would be at aU effective considered 
from all points of view. We have seen 
the large amount of agitation that 
this regrouping would be deterimental
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to  certain interests. Therefore. I 
would request the hon. M inister to 
postpone this regrouping for som e time 
to go into detail.

We are told that the Assam  Railway  
is a deficit Railway. Who is responsible  
for this state of affairs? Is not the 
Government responsible for this? 
Firstly, they have not supplied a 
sufficient number of wagons to trans­
port goodR and they haveLnot attem pt­
ed to make the railw ay system  effect­
ed to carry passengers and goods. It 
is necessary to investigate into the es­
sential defects of this system: Whether 
this Railway should be broad gauge 
or a metre gauge one, whether this 
Railv^ay should be a double line or a 
single line railway etc. An enquiry  
comm ittee should go into the question  
of how to make improvements, in the 
working of the Railway and make it 
a healthy one like the others. One of 
the items on which this R ailway is 
incurring los:? is Administration. I have 
travelled much on this Railway and I 
have received a lot of complaints about 
ticketless travel from the public, and 
that the staff itself encourages it. " 
am told that the passengers do not 
purchase tickets at all, but sim ply rush 
into the train; but the booking staff 
sell tickets if they like. This is one 
of the ways in which loss is occurring. 
This should be put an end to.

Bridges should be constructed at 
Chakrighalli ghat and Manihari ghat 
over the G a n g e s ,  . Pandu and Amm- 
gaon on the Brahma Putra, and also 
over the other sm all rivers if any I 
hope, during the next five years Gov­
ernment would be able to undertake 
this work and bring the Assam Rail- 
wav system in line w ith the Railway  
ovstem in other parts of the country.

•
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(English translation of the above 
speech)

Shri Bhatt: I am speaking on Motion 
No. 40: ‘Need for opening new Rail­
way lines in Rajasthan.*

The hon. Minister is aware and ha<i 
also mentioned it several times that 
the greatest diMculty in Rajasthan is 
that the area covered by the Railway 
tracks is very inadequate and roads 
are also insufficient in number. It 
therefore becomes necessary to lay rail­
way lines where roads are absent. 
The development of railway system in 
that area which consists of forests and 
mines would bring prosperity to the 
people that live there. Moreover 
construction of a yne, say from Udai­
pur to Himmatnagar would matly 
benefit lakhs of travelling public. It 
would very much facilitate travelling 
to and from Bombay and Ahmedabad 
and would encoiirage trade. Just for

that reason the former Rajasthan Gov­
ernment had earmarked a sum of Rs. 
two lakhs for survey work but I do 
not know when did the Railway pu"" 
it off. My hon. frierui Shri Baiwant 
Sinha Mehta and I myself had urged 
the Governmen.t that that worK mû t 
be done but it was said that the work 
was difficult due to the track being 
hilly and they could not do it in spite 
of its urgency. I can imagine the 
difficulty but when it is a thing t  r 
the good oJ the people, why should 
not the work be taken up? We muit 
at least make a beginning. Last time 
the Standing Finance Committee sanc­
tioned a grant of one lakh rupees for 
a new railway line in the South. That 
was done because the construction of 
that line was considered essential. I 
think a railway line between Udaipur 
and Himmatnagar is equally impoitani 
and I would request the hon. Minister 
that if he is unable to start the work 
in the beginning of this year, he muit 
do so before the year is out

Secondly, there is the question of 
the Jaisalmer-Pokaran line and 
Phalodi*Shri Kolayatji line. The 
clariAcation with regard to this Una 
given by the Ministry is this:

"These are entirely military re­
quirements, and are in no way 
Justified for economic or civilian 
purposes. If Government insist 
on these new lines, the Budgetary

* provision shohld be a soecial one 
and should not count against tne 
funds being made available for 
Railways.’*
But fron̂  what they say it seems 

as though civilians do not live there 
and for this reason there is no need 
for constructing a line foi civilian 
purposes. But the fact is that lakhs 
of people live there although the 
population of that area may be less 
than that of the area of Jaisalmer 
proper. A new centre can be opened 
to provide them trade facilities. We 
are constructing railway lines and 
roads at other places because they 
are profitable to the Government. But 
we must bear in mind public con­
venience too.

Pandit Thakur Das Bhargaya (Pun­
jab): The’ population of that place Is 
not considered civilian by the Railway 
Ministry.

Shri Bhatt: Why that is so they will 
themselves explain. What I have to 
say is that people live there and a 
railw«v line is very necessary for both 
the civilian population and military 
purposes. If the money that is being 
sDent over motor vehicles and petrol 
were utilized for constructing a rail­
road. not only would the population
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there have benefited but that would 
also have been very important from 
the point of view of he defence of our 
#00 mile border with Pakistan. Not 
only from the military point of view 
but also for the well being of the popu­
lation of Jaisalmer and Bikaner is 
development of a railway track in 
that area nccesasry. .

The fourth line which I want to 
mention is that between Raniwara and 
Bhilori. As you know, the new line 
that is being constructed between 
Deesa and Kandla will be completed 
by the end of this year. That is very 
good. But you will realize that a 
line from Deesa to Bhilari and from 
Bhilari to Raniwara would be very 
advantageous. Although the distance 
is not more than 15 or 20 miles, yet 
if the line is laid and- is connected 
with the line from Jodhpur to Luni, 
it would save several hours as also 
expenses of the travelling public while 
thp railways would also be benefited. 
After the completion of the Raniwara 
line, the people of Jodhpur and Bika­
ner would be greatly relieved. This 
has already been realized. The Rail­
way Ministry does not say that it 
would not do that but it wants time 
in order to ascertain the traffic, , But 
the traffic can only be known when 
construction is begixn. I have no 
doubt, whatsoever  ̂ that there is go­
ing to be sufficient traffic. So the 
Railway Ministry must include It in 
their scheme of construction of the 
Deesa-Kandla line which is shortly to 
b̂ gin just as Gandhigram and Adipur 
have been included. But since 1 am 
talking of Rajasthan at present, I 
want that first of all the Bhilari-Rani- 
wara line should be taken in hand. 
What happens today is that those liv­
ing in Raniwara or Jalore or Kinnawal 
have to proceed towards Palanpur and 
Ahmedabad via Luni, Bali and 
Marwar junction. Construction of 
this new line would save several hours.
I hope the Railway authorities and 
the hon. Minister would keep these 
things in mind.

Hhri T. N* Singh: I have a small cut 
motion which raises the question of 
the regrouping of the railways. ’ This 
is an old issue and I believe the House 
has discussed it at some considerable 
length in the past. So probably the 
hon. Railway Minister might feel that 
I am rather improperly raising this 
point at this stage. But, what we 
understood about this regrouping of 
the railways was that the railways will 
be divided into compact regional areas 
for administrative convenience. Now, 
according to the Budget for this year, 
the regrouping that is being envisagê  ̂
is the Northern and North-eastern and

Eastern Zones which cover all the 
northern areas from the Punjab right 
up to Calcutta. It is not any parti­
cular compact region that is being 
brought into existence. Like the 
Euclidian geometry Government be­
lieve in running parallel lines. In 
this case the parallel lines run right 
up from Lucknow to Calcutta and 
again from Nainital in north UP. to 
Calcutta. These are the regions pro­
posed to be formed and curiously 
enough they do converge and meet at 
Calcutta. For Calcutta has a sort of 
fascination for the railway stafT and 
so these lines must converge there. So 
at that very place we are going to have 
the headquarters of two regions.

An Hon. Member: They have it now 
in Bombay.

Shri T. N. Singh: Yes, Bombay too
I think is not going to be one worse 
than Calcutta and it has also two re­
gions’ headquarters in it. And when 
Bombay has it, Calcutta also 'must 
haye it̂  That is the position.

May I know why is this being dpne 
at all in this way? After all they have 
had experience of regroupi^  ̂ in 
Madras and in Bombay in fhe sô ith 
and probably the Railway IVIinister is 
not unaware of the shortcomings that 
came to light there and the various 
criticisms that were made in connec­
tion with the regrouping in the South. 
He has had that experience and I have 
hb doubt that he has lalso leat^ed' a 
few things as a result of that. Probab­
ly he is also going to modify the three 
Zones he has started in South India,
It is clear that we have learnt a few 
things. Let us try to learn more.
Why should we be in such hot haste 
and e.specially at this stage when this 
Parliament is at the fag end of, its 
session and is cduntlftg its days? why 
should we go ahead with this regroup­
ing now and start afresh with this 
plan in the whole of north India and 
proceed with these parallel regions in 
this haphazard manner? The zone 
system may be e good system. I
have no particular objection to it. No 
very high principles are involved in it. 
But you are bound to learn more and 
more by experience and time. We 
have learned a few things and let us 
not forget or vmlearn what has already 
been learned by past experience, I 
therefore, strongly feel that this re­
grouping that is proposed ne^s 
thorough consideration. It need not 
be pushed through within this one or 
two months. There is time enough 
to go Into the whole qUestion m
greater detail, to define the regions
more properly and more equitably 
and in a more contiguous mann*er and 
then go ahead with it.
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Moreover, in .this very region run 
the metre gauge and broad gauge sys­
tems. They are two very ^ten^ivc 
systems. There is one from Assam 
right up to the bottom of the 
Himalayas in the north, and there is 
another from the B.N.R. side right up 
to the Punjab and Simla side. These 
two systems also require very careful 
consideration and examination. After 
all, we have to keep the economic con­
siderations before us. Calcutta is a 
port city and from there you enter 
the great coal arid iron producing 
areas. And then there is the agri­
cultural area with its teemteg millions 
of human beings in Bihar and U.P.

Shri A. C. Gaha: And the tea areas 
also.

Shri T. N. Singh: Yes, I am sorry, 
there are the great tea areas of Assam 
also. As 1 was saying, there are the 
agricultural areas where huge quan­
tities of sugarcane and sugar, oilseegls 
and so many other things and food- 
grains are being produced. They have 
to be transported and taken to various 
places and you cannot parcel out the 
whole administration in the haphazard 
manner that you propose to do. It 
may be that you may think that I am 
hasty in my judgment but yet I  urge 
that it does require, a better considera­
tion at your hands.

I come from a province which has a 
population of 66 millions and has an 
extensive area too. The misfortune 
of that great province is Ifcat for 
purposes of Railway it “is . being split 
up into various regions. Gorakhpur 
which occupied the proud place of 
headquarters of the O.T.R. is being 
brushed off with a view to giving pre­
ference to "Calcutta. I do not know 
who is the official of the Ministry 
with so mlich interest in Calcutta. The 
fact remains that Gorakhpur which is 
a centrally situated place—the head­
quarters of the O.T.R., is being given 
the go-.by in favour of Calcutta. 
There is already congestion In 
Calcutta. There is already dearth 
of accommodation for offices and you 
wUl be huddling together the poor 
clerks or you do away with the 
clerks and others who are here em­
ployed in Gorakhpur. It is stated 
in one of the notes that the people 
who are working in Gorakhpur will be 
provided somehow. But is that the 
way to approach this nroblem? Be­
cause you are able to provide them 
somehow, therefore you must proceed 
with having Calcutta as your head­
quarters?

I feel very strongly that this matter 
has not been looked into properly

and it does require looking into more 
thoroughly at least. I have not come 
across a single Individual in U Pi~I 
make bold to say—with any political 
consciousness and with any knowledge 
or ialormatibn on the subject who 
has given his support to this proposed 
regrouping of railways so far as the 
northern area is concerned.

8lN*i Bhatt: They are not v o^ . ' * '
Sh»i T. N. Singh: Unfortunately we 

are not vocal, but we are enlightened, 
as the polls have shown and know 
how to be effective. Therefore, I 
urge the Railway Minister that at 
this stage of this Parliament’s life.he 
should not, for God’s sake, force this 
regrouping light now. He should have 
a littl^^patience and allow things to 
settle down and give a little more con­
sideration to this problem. After 
all it is not such an urgent matter 
that this must be done now. The 
scheme is not sacrosanct and we can 
revise or modify it̂  That is all I 
have to say and I pray that my 
humble voice in. this respect will not 
be ignored.

Mr., Chairman: I would request hon. 
Members that they should be very 
briei We have only one more hour 
which includes .the time for the hon. 
Minister’s reply to each Demand. 
Therefore, I would like hon. Members 
to be very brief and not exceed five 
minutes if not less.

SKri KamaMi: We can sit till one.

Mr. Chairman; Even then we have 
not got much time.

Shri S. C. Sainanta: My cut motion 
also refers to the regrouping of rail­
ways especially the proposed regroup­
ing of E.I., B.N. and O.T. Railways 
into North, North-eastern and Eastern 
Railway. The hon. Minister of rail­
ways stated that H has no connetftfon 
with the present Demand but I hold 
that it has some connection because 
the White Paper supplied to us says 
that it is the intention to complete 
the process of regrouping in the near 
future by forming the remaining Zones 
of Northern Railway, North-easWm 
Railway and Eastern Railway. TTie 
plans for the formation of these zones 
are in the process of finalization and 
moreover we know that the thing will . 
come before the Central Advisory 
Council for Railways tomorrow. So 
if the Advisory Council for Rallwajrs 
accepts the formation of these three 
groups, then the econmnie duestltm 
will come up. So I hold that it may 
be discussed in these Demands.
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Shri Gopalaswami: I wish to make 
my position clear. I did not say that 
the discussion was banned. I only 
said that it would not be related to 
any item in the Budget itself. As a 
question of i>oJicy certainly it can be 
discussed.

Bkrl 8. C. Sftmuta: In 1961 three 
Zones were formed-^one South Zone 
in April 1951 and towards the end of 
1951 in November the Western and 
Central RaUways. The other day in 
answer to a question the hon. Minis­
ter of State for Railways told us that 
ecopomically the South Zone has been 
beneficial by reducing 13 posts of 
Officers. About efficiency it is diffi­
cult to say how it is going on because 
the all round accounts of Railways 
are given to us after one year or two 
years and it is not possible for the 
Railway Ministry to supply them 
earlier than this. So I have no ob­
jection to the regrouping of railways, 
which scheme we have already accept­
ed but my point is that we have 
taken up three groups and three 
Zones have been formed and the other 
three Zones should be created on the 
experience of the three Zones already 
formed. So I would like the hon. 
Minister to tell us wljy should we not 
wait for a year at letfSt to' have the 
experience of the three Zones already 
formed. The appeal made by the hon. 
Minister of State to form the Zones 
very early has touched us but at the 
same timte due to the grievances made 
by the oublir. we would like that thp 
forming of Zones should be deferred 
for the time being. Moreover I have 
found that the provisions followed by 
the Committee set up by the Railway 
Board for forming Zones have to be 
changed according to circumstances 
and so our experience of the Zones 
already formed should be taken up 
for the future formation of Zones.

Shri Lakshmanan (Travancore- 
Cochin): If we go on at this rate we 
will not be able to cover more than 
one or two Demands. Therefore, a 
time-limit may be placed on each De­
mand.

Mr. Chairman: I have already
placed the time-limit and I have made 
the request to adhere to it more than 
once.

Shri Gopalaswaml: He says for,each 
Demand.

Shri Lakahmaesn; For each Demand, 
not for each speech.

Shri
cation.

kth: It is there by impli-

Shri Barman; Madam, with your 
permission I would like to make a 
little change in my cut motion. In my 
cut motion I have mentioned:

‘'Necessity of a rail-cum-road
bridge over the Ganges at Moni-
hari ghat of Assam Railway.*’
I would like to delete the words 

“cum-road” and make it, “Necessity 
of a railway bridge” etc. etc.

Mr. Chairman: He may just mention 
his points and that will not take more 
than five minutes.

Shri Barman: Only I would first
suggest that this change may be taken 
note of.

Within the short time at my dis­
posal I may briefly mention, first of 
all, that I am not at all pressing here 
that the Railway Board or the Rail­
way Administration is not conscious 
of the fact that the absence of this 
bridge over the Ganges at Monihari 
Ghat is not only causing a lot of in­
convenience to passengers but is also 
a transport bottleneck for goods. The 
whole of Assam, North Bengal and 
North Bihar are dependent on Calcutta 
and after partition this is the only 
route that has been constructed by the 
Railway which admits of such traffic 
of passengers as well as of goods. 
Though I am one with Mr. Rohini 
Kumar Chaudhuri in paying en­
comiums to the Railway Administra­
tion for constructing the Assam link 
in a very short space of time, I must 
add that perhaps not even Mr. 
Chaudhuri himself knows the diffi­
culties which the passengers have to 
imdergo while crossing the river at 
Monihari Ghat. I had personal ex­
perience of this several times and I 
have seen things as they are. I am 
mentioning this only to stress the 
urgency of the situation; while the 
Railway Administration realise the 
difficulties from a distance, they can­
not realise tbe difficulties which the 
passengers have actually to undergo. 
At that point of Sakrigali and Moni- 
hari, on two sides of the Ganges the 
river channels always change their 
course and because of that every year 
new branch lines have to be construct- 
^  from the railway stations to the 
steamer ghat. I suppose the Railway 
Administ|:atlon is quite conscious that 
enormous • sums of money are spent 
every year over this and even pro­
visional lines that are constructed up 
to the steamer ghat sometimes do not 
last even for a week. The difficulty 
of the passengers is that even after 
this trouble that the Railway Adminis­
tration takes to make new lines up 
to the steamer ghat which changes
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every week, the passengers have to 
wade a sandy shore up to the steamer 
ghat and in the rainy season in that 
part of the country lasting for six 
iponths they ^et completely soaked. I 
have seen many of the passengers with 
their children and women folk in a 
completely soaked condition. They 
get soaked in their journey from the 
railway terminus to the steamer ghat 
or vice rersa and those who have not 
got two sets of clothes remain in that 
wet condition until nature helps them 
in drying the clothes. On the other 
side, that is on the Monihari ghat 
side there is practically no station, nor 
can it be built because of the nature 
of the terrain there. The Monihari 
ghat Railway station proper is three 
to four miles from the ghat. Here 
too provisional lines are constructed 
every year and have to be changed 
later, but as regards the passengers 
after crossing the river at night they 
have to wait there until the next train 
arrives three or four hours after they 
have landed at the steamer ghat and 
in that condition they have to face 
the monsoon rains or the winter cold.

These are the difRculties of these 
passengers. Let me place before the 
House another fact, namely the cost 
of constructing these new lines every 
year. To my mind, if the Railway 
Administration considers the cost that 
they are incurring every year on 
these lines they will see that if a 
bridge is built it will minimise the ex­
penditure and accelerate the traffic and 
the loss now debited to the Assam 
Railway will also be minimised. I 
hope the Railway Administration 
would consider this matter very 
urgently. The construction of the 
bridge will of course take a few more 
years but the matter may be taken up 
for consideration.

Shri JhuBjhunwaU: I have got
three cut motions which can come 
under Demand No. 1. I shall try to 
finish within five minutes by simply 
mentioning the points—I shall take 
them up exhaustively when the Budget 
comes up again in the new Parliament.

Mr. Chaimutn: Are you bringing in 
other points bearing on other Demands 
also? Your cut motion is on Demand
No. 1.

• Shri JhuBjhunwala: The others also 
come under the same Demand. I 
shall finish them within five minutes.

Last year when the hon. Minister 
was moving for an increase in fares 
and freight it was said that there was 
very little scope, absolutely no scoto, 
for an increase In freight. But the 
present, proposal is for increasing the 
freight on coal, sugar and one or two

other items. The reason advanced by 
the hon. Minister now is that it is 
being done to rationalise the freight 
system.' The argument is that the 
hauling charges for coal being much 
more than the freight charged, it is 
necessary that there should be some 
increase. But the hon. Minister should 
have taken this point into con;sidera> 
tion that though the coal freight has 
been fixed at a very low level compar­
ed to the hauling charges it must have 
been done on some principle of 
rationalisation because those articles 
cannot bear a higher freight. There 
are some items freight on which is 
about 18 pies—I am not going to men­
tion all those items, I shall deal with 
this point exhaustively later—and is 
the hon. Minister going to decrease 
the freight on those items where the 
rates are much higher than their 
landing charges? If he is going to 
rationalise freight rates then he should 
rationalise the rates on all the articles: 
where it is high he should decrease it, 
where it is low he may increase it. If 
it is done on a particular basis, that 
basis should not be applied only to 
articled whose rates are lower than 
hauling charges. You should not try 
to take money from the public on a 
particular ground and do not apply 
the same ground to cases where you 
have to reduce freight. Further, when 
the hon. Minister is to increase the 
freight on coal, he has not indicated 
whether it will be for all kinds of 
coal or whether, there would be dif­
ferent rates for different kinds of 
coal. If the same increase will apply 
to all kinds of coal then it will very 
badly affect the second class collieries. 
Therefore, before announcing the rate, 
he should take this point into consi­
deration. Further, whenever any 
increase in freight or fares is decided 
upon, the Railway Ministry should try 
to economise in the expenses, but 
when you look at the expense you find 
that they are being increased.

My second point is about failure to 
restore Mandar-Bhagalpur dismantled 
line. This line is thirty or thirty-two 
miles long. Mandar Hill is a health 
resort. Every* week-end people go 
there and the absence of the line is 
causing great inconvenience. This line 
was running for so many years and 
due to war it was dismantle. There 
is no reason why !t should not be 
stored immediately. I find that while 
other lines have been taken up. this 
line has not been taken up. It should 
be done now.

My third point is about failure to 
complete construction of Madhepura- 
Murligunge line and non construction 
of lines joining BeharSgunge to Kishen- 
ganj and another to Alamnagar. This
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question has been raised by me for 
the last two or three years and the 
Railway Minister was very kind 
enough to menBon that this work has 
been taken in hand. We cannot, 
sitting here, imagine the horrors of 
the Kosi flood and all the great diffi­
culties to which people are subjected 
when the flood comes. If this line is 
constructed, there will be very great 
advantage, Last year, I gave some 
figures, I do not remember them 
now. There will be transport of 
jute also to a very great extent and 
tĥ  railways will benefit by it. The 
Jute growers will also benefit by it. 
Though it has been decided to con­
struct it, it is being delayed. It should 
be expedited. Further, just as has 
been pointed out by my bon. friend 
Mr. Bhatt, there r̂e certain places 
where railway lines ar̂  very neces­
sary. There are two thanas—Kishen- 
ganj and AlaVnnagar. There is one 
Beharigunge fetation from where these 
thanas are only three or four miles. 
These thanas are the headquarters of 
the nearby villages and if a connect­
ing line is constructed, it will cos't 
very little but will provide a very 
great deal of convenience. I would 
request the hon. Minister to take up 
the Question of construction of these 
lines.

There is one more point regarding 
the regrouping of railways. ‘ I am 
told by my hon. friend Mr. Verma 
who has taken a great deal of interest 
in this matter that Bihar Government 
has not yet decided as to whether 
there should be regrouping or not and 
until this question is considered and 
decided by Bihar Government, the re­
grouping should not come into force.

Shri Kamath: I demand from the 
hon. Minister a clarification and re­
vision of the policy that has been 
adopted by the Ministry towards the 
railway employees who were arrested 
and detained in India just before the 
threatened railway strike of March 
1949. The House iî  aware that the 
strike did not materialise, but before 
it, hundreds of railway employees were 
detained all over the country. In my 
own province ol Madhya Pradesh, 
there was a large number of detenus, 
who were all released after some time, 
but of whom 23 employees were kept 
under suspension for over two years 
with one*half or three-eighths of their 
pay as subsistence allowance, and at 
the end of that period their services 
were terminated under the Railway 
Services (Safeguarding of National 
S^urity) Rules* 1949. I am not aware 
as to how many detenus were dismissed 
in similar circumstancei in other

States, but the point that arises in this 
connection is this: on 13th November 
1951 the High Court of Madras deliver­
ed judgment in a case filed by one 
Sambandam, an ex-emp>oyee of the 
South Indian Railway who had been- 
detained similarly and whose services 
had be^n dispensed with under the 
rules I have quoted. There the High 
Court held that the order of the 
General Manager of the Railway dated 
the 6th October 1950 terminating the 
services of Sambandam under the said 
rules was illegal and inoperative. This 
judgment, in my opinion, governs or 
has a vital bearing on the cases of 
similar detenus whose services were 
terminated at the end of a year or 
two. The High Court of Madras held 
that the order of dismissal passed 
under these rules was illegal, 
‘'inasmuch as the employee was not 
given a proper opportunity to defend 
himself as required by the provisions 
of the Constitution”. I would like 
to know from the Government what 
exactly their policy is with regard to 
the himdreds of detenus wl;io were 
detained at that time, who remained 
under suspension for over two years 
and whose services were terminated 
at the end of that period without 
affording them an adequate oppor­
tunity, as provide  ̂ by the Constitu­
tion, The judgment of the High 
Court of Madras applies to all such 
detenus whose services were similarly 
terminated, and as the High Court has 
held that the order oassed by the 
administration was illegal and in­
operative, I demand that the detenus 
who In similar circumstances were dis­
missed from service under these Rules 
must be reinitafed.
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'j'Trer JTTft ^  ^  ^  ^  3ft?:
«*rRT 3TRft^r ifts aftr
^  f%»rnr ^  aftr % w f ^  | i 

 ̂ ^cTT j  1% *̂r aftr ^  wtpt 
'Sn  ̂ I

Til firsff (foot 
bridges) «i5t ^T?rt, ^

iig^rvnit^T^hfi
11 « fT¥ rii^ ^  <ji*tirfl'ti art T ^  t  • 
Pre% ^ ^  % f«<< <»*i
^  T #  «ft, %f5p5T f R
^  TI*T -li^ f̂ TT t 'd'»4 'i

?«rR t  I aftr r̂r«T ^  ?T5 
sftri ,̂<r>̂ 4tHl TT

qj?r J^TR t  I *»?t 
JTT̂ t 3n%  ̂ I ^  w  oTis<. f ^
f̂t iif^ ai^ avrfrti t  ®ttr Jmft 

% f9!% diqtfT̂ t̂  r̂ ^5^
^  ^  ^  ?rf!5Jt^ anft ?w
e j  ^  gf t  1 ‘

?ft3nr im ^ w i»^ t^ ift* B T f 
3TT T]  ̂ 5 ^  ^ ^7?^ ff fv '̂̂ T
% ^nftwf ^  aft?: « tr f w
irnr aftr f̂l̂  (c+i ^415 Pi'fi^
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aftr ^  >Im̂m THT #  5!T̂  3rraf %
% JTnft anpr? ftr 5̂5%

■ sfrt ^  % fe^aftr stjrtt %
% % 5JTT̂  qf«T!n̂
% w^rfRr  ̂ I

(English translation of the ahoDC 
speech)

Shri Radhelal Vyas (Madhya 
Bharat): There has not been that 
improvement in the lot of the third 
class passengers as should have been. 
These bogies are much more crowded 
today, than they used to be before the 
war. Government are not paying 
attention towards increasing the 
number of bogies. One great incon­
venience that the third class passengers 
feel is complete absence of sanitation 
Third class bogies are ,very dirty. 
Arrangements are not made for long 
distances for cleaning the lavatories. 
There is lot of dirt in the compart­
ments which remain uncleaned very 
often. ‘ Time has now come with the 
people’s rule when more and more 
attention should be^paid towards pro­
viding facilities to* third class pas­
sengers, specially towards sanitation, 
in the same way as attention is paid 
towards first, second or inter classes. 
For the last two or three years third 
clas.s passengers'' have been facing 
another evil. A number of hawkers 
frequent the running trains to sell or 
auction goods like scissors, spuiious 
soaps etc. «nnd cheat the poor peoole. No 
arrangement has been made to check 
this evil. Indeed, I wonder how these 

. things are permitted to be sold with­
out any check. This should stop once 
for . all. There is another thing also. 
They make their speeches very loudly 
which is so troublesome to the travel­
ling public. There is no check on it.

Shri Kamath: Speeches prove to be 
troublesome?

Shri Radhelal Vyas: Yes, the
speeches they give to sell and advertise 
their goods.

There inust besides be arrangements 
on at least big stations where third 
class passengers should be approached 
to tell their difficulties and hardships 
and their complaints should be record.- 
ed for removal. This would go a 
loî g way in providing facilities to 
third class passengers.

Passenger -trains often run late by 
hours lor they are detained for long to

give passage to mail trains. I can­
not understand why the Railway Board 
should be so apathetic towards 4:he 
convenience of such a large number 
of people. Attention musJt be given to 
this matter.

Similarly, there is tlie Question *of 
foot-bridges. For example, great in- 
convenienfce is experienced in Ujiain 
in the absence of foot-bridges. Thio 
state of affairs is going on for years. 
A certain sum was sanctioned in the 
last budget for that purpose and still 
that work was not done. Ujjain is 
a place of pilgrimage and is besides a 
big junction of the Western and the 
Central Railways. Thousands of 
pilgrims go there. Absence of any 
over-bridge there results in much in­
convenience. That difficulty has not 
been removed in spite of years of cor­
respondence with the Railway autho­
rities over that matter, *

When the first centenary of th  ̂Rail­
ways is going to be celebrated, it 
should be marked with special facili- 
.ties to third class passengers. Zone 
tickets and things like that would 
attract people. Things should be so 
done that third-class passengers may 
feel that the Railway Board is earnest­
ly endeavouring to provide the people 
with maximum facilities.

Dr. Deshmilkh: I have moved my
cut motion to discuss lack of plan for 
rapid expansion. In my brief speecl) 
yesterday I had referred to this ques­
tion—that Government does not seem 
to have any plan for expansion. If 
we refer to page 47 of the account of 
Railway Working provided to us we 
find the following sentence:

“The capital expenditure during
the year was 25*60 crores of which
2D*41 crores was incurred on
Indian Government Railways.**
The distribution of capital expendi­

ture on the Indian railways shows that 
only Rs. 3‘24 crores were spent on 
new lines. This sum is actually 
smaller than the expenditure incurred 
on new lines even in 1948-49 and .1949­
50. When I look at the provision 
made in the Five Year Plan for rail­
way development, I find it is extremely 
meagre. There is a provision of Rs. 
200 crores made in the Five Year Plan 
But the immediate railway programme 
is confined largely to rehabilitation; a 
more ambitious programme of railway 
expansion will have to wait for th»» 
present. I think for a country of our 
size this provision is hopelessly inade* 
quate.
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The importance ol roads and rail­
ways is admitted on all hands. It has? 
been said that ** the community pays 
for good roads whether it has them or 
not. It pays more if it has not got 
them”. The same certainly applies to 
railways as well.

There were plans which were fairlv 
well advan,ced so far as Madhya Pra­
desh was concerned. One of them 
was the linking of narrow gauge sys­
tem of Hyderabad State with Khandwa 
via Akola. That scheme was taken in 
hand and we thought that it would be 
implemented. But that has been 
dropped almost completely it appears. 
There was also a propos^ to connect 
Amravati with Narkhed. This route 
was surveyed and even the work was 
about to be begun. It passes through 
a very fertile area. The development 
of this area is held up because there 
are no railway lines. A lot of sugar 
cane is grown.there and a number of 
sugar factories can be established 
there. ,

Therefore, I submit that the hon. 
Minister should not be content with 
this Rs. 200 crores programme which 
consists mostly of rehabilitation. There 
should be a big program m e for con­
struction of new lines. As in the 
past it should not be impossible to 
permit people to flot companies for 
construction of new railway lines.

The railways are important not only 
because they open up the country, but 
also because they help the country in 
many different ways; they lead to 
greater industrialisation and greater 
production. Railway development 
also leads to more employment and 
encouragerinent of technical skill. They 
also .lead to the establishment of 
ancilliary industries.

Mr. Chairman: Now that hon. Mem­
bers who have moved cut mojiojis on 
Demand No. 1 have spoken, may I 
suggest to the hon. Minister that he 
may give one reply to all the points 
made on Demands Nos. 4, 5, 6, 7, 8. 
15 and 18 which hon. Members wanted 
to discuss. The guillotine was 
originally intended to be applied at
12 noon; then it was extended to 12-30. 
Since there are many hon. Members” 
who want to speak, I would extend 
tjpie time till one o’clock. Even then 
we have only half an hour left, be-* 
cause the hon. Minister woul̂ d like to 
have half an hour to answer all the 
points raised. Meanwhile I would 
call upon hon. Members to just 
mention their points on the other cut 
motions. Is this course acceptable to 
the hon. Minister?

Shri'Gopalaswami: I am entirely in 
the hands of the House and yourself

in regard to this matter. Of course 
if all the cut motions are moved and 
speeches made, perhaps, I might not 
be able to cover all that has been said 
here within the time at my disposal.

Shri A. C. Guha: May I refer to the 
procedure adopted last year. The 
hon. Minister replied to some of the 
points and in regard to points which 
he could not cover, he sent written 
replies to every Member concerned.
' Mr. Ghairman: Last year the replies 

to the points were laid on the Table 
of the House.

Shri Gopalaswami: Last year I 
replied to some of the points made 
during the course of the debate. In 
regard to points which I could not 
cover within the time at my disposal, 
I undertook to have them" examined 
and a note on them circulated to hon. 
Members. I think that note was 
placed on the Table of the House.

Mr. Chairman: I think the hon.
Minister will have no objection to 

, adopt a similar course this year too. 
We may go on with the discussion till 
12-40 and the hon̂  Minister can have
20 minutes for his reply. But we 
must spend the time usefully and eco­
nomically.

We shall now take up Demand No.
4 \yhich hon. Members wanted to dis­
cuss.

D em a n d  No. 4—W o r k in g  E x p e n s e s — 
A d m in is t r a t io n .

Mr. Chairman: Motion is*
“That a sum not exceeding Rs.

8.55,54,000 be granted to <he Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come In 
course of payment during the year 
ending the 31st day of March, 1953 
in respect of ‘Working Expenses— 
Administration’.-**
Shri A. C. Gnha: I have a cut motion 

on that. ' '
Mr. Chatrman: I would like to call 

upon those hon. Members who have 
given notice of cut motions but who 
have never had any chance of present­
ing their view-points within this time.

Shri Lakshmanan: I should lUte to 
urge a few points. One is the paucity 
of train services between Quilon and 
Trivandrum. At present there are 
six services from Quilon to 
Trivandrum and six from Trivandrum 
to Quilon. The last train that leaves 
from Quilon is at 5-27 p .m . and there­
after the next train is only at 4-20 or
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[Shri Lakshmanan] ,
so in the morning. Now, Quilon is a 
district headquarters with a large 
number of high schools, colleges, 
hospitals and public offices and 
persons from several intermediate 
stations like Kadakavur, Varkala and 
Chirayinkil go to Quilon for various 
purposes. The lapt train being at 5-27 
p. M. they find it very difficult to go 
back to their places if they happen 
to miss that train. True, there is a 
bus service from . Quilon to 
Trivandrum, but that bus route goes 
along the interior portions of the land 
whereas the intermediate stations on 
the railway line are on the coastal 
area. Therefore, people from the 
coastal area, that is from places like 
Kadakavur, Varkala and Charayinkil, 
going to Quilon find it very difficult 
to reach back their homes if they 
happen to miss the last train which is 
at 5-27 P.M. Therefore, a train must 
be run after 5-27 p.m., sometime
between seven and eight in the night. 
That is one point which I want to 
urge. '

The second point is about the in­
adequate provision of funds for the 
construction of the Quilon-Ernakulam 
line. I would like to take this, oppor­
tunity of thanking the hon. the Rail­
way Minister for having taken up the 
construction this linear itself. But 
having decided to take up the con- 
'struction of this line, what I cannot 
understand is the half-heartedness 
about the matter. A sum of Rs.
6,77,00,000 is the total cost of the pro­
ject of which only a paltry sum of Rs 
one lakh has been provided for in the 
current Budget for this purpose. The 
hon. the Railway Minister knows it 
too well in his capacity as States 
Miuister that the integration of the 
two States can be completed only after 
a railway link is established between 
Ernakulam and Quilon. There is 
also a political aspect to this question. 
There is tiuite a lot of labour unrest 
in this area, and if this work is taken 
up in the coming financial year un­
employment can be solved to a great 
extent. Tlierefore, as a measure of 
political expediency also I hope that 
this m atter will receive the attention 
of the hon. the Railway Minister, who 
happens to be the States Minister also, 
and that this work will be taken up 
during the coming finnncial year and 
adequate provision made in the Budget 
for that purpose.

Shri P. Kodanda Ramiah (Madras): 
1 want to bring to the notice of the 
hon. Minister the conditions prevailing 
on the Nidadavolu-Narsapur line. 
This line is not properly managed. The

trains always run late and there is no 
loop-line anywhere between Nidada- 
volu and Bhimavaram.

Shri Gopalaswamf: Is there any
particular cut motion on which the
hon. Member is speaking?

Mr. Chairman: Yes, to discuss “over­
crowding, late running, vendoring in 
coiltpartments, reservation and other 
grievances of the passengers*'.

Shri P. Kodanda Ramiah: This line
has no ma-bap and nobody to hear 
the grievances of the passengers. 
There is private vendoring* going on in 
the trains. The trains are overcrowd­
ed because they always run late. When­
ever we want to have any reservation 
from any of the intermediate stations 
to Delhi or to any other place we are 
asked to go to Nidadavolu or to 
Bezwada to have our reservation. I 
have represented this m atter ever 
since I came to this House. I have 
written to the Railway Ministry, and

• I have written to the Traffic Manager. 
M. & S. M. Railway also, but nobody 
has taken any care and the same con­
ditions are prevailing on that line all 
these years. I again bring this m atter 
to the notice of the hon. the Railway 
^Minister and request him to redress 
the grievances of the passengers on 
that line.

Mr. Chairman: We will come to
Demand No. 5.

Dr. Deshmukh: There are other cut 
motions.

Mr. Chairman: What I wanted to 
impress upon hon. Members was that 
while there arc those hon.. Members 
who have already had ‘ a chance of 
expressing their view-points on parti­
cular matters, there are other Mem­
bers who have never had a chance at 
all till now. I would therefore like 
to give them a chance. Otherwise, it 
will be calling the same Member to 
speaK on different demands.

Shri Kamath: Will you come back 
to the other. Members who have tabled 
cut motions?

* Mr. Chairman: If any other hon.
Member wants to move any particular 

. cut motion I will not stop him. This 
is only a suggestion I have made in 
view of the shortness of the time 
available.

Shri M. Naik: I have a cut motion.
Mr. Chairman: Does he want to

move it? ^
Shri M. Naik: At least I .want lo

apeak on It.
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Pandit Thakur Das Bharfava: Those 
have not tabled any cut motionr 

should also be given an opportunity.
' Mr. Chairman: First I will give an 
opportunity to those who have given 
notice of cut motions. Then I will 
come to those who have not given any. 
But I think the hon. Member. Shri 
M. Naik had an opportunity of speak̂  
ing yesterday on the General Discus­
sion of the Railway Budget.

Shri M. Naik: No, Madam.
Mr. Chaimlan: Then he may speak 

now.

Shri M. Naik: The first thing which 
strikes me after listening to the 
Budget speech of the Railway Minis­
ter is the effect of last year’s enhance­
ment of railway passenger fares on 
the financial position of the Railways 
as revealed in the Budget. From the 
statement of Revenue Receipts and 
Expenditure given on page 74 of the 
White Paper we find that upper class 
passenger fares have gone down as 
per revised estimate for 1951-52 by Rs.
2i crores. In the Budget estimate for 
1952-53 the traffic earning from upper 
class passengers has been reduced by 
about Rs. ten lakhs even as compared 
to ’the actuals of 1950-51. Similarly, 
the traffic earning from third-class ‘ 
passengers also has gone down. As 
per the statement given in the White 
Paper—para 11—“the number of third 
class passengers has dropped by about 
4*2 per cent, and passenger miles by 
about 5 5 per cent, comoared to the 
corresponding period of the previous 
year**. Because of this increased 
passenger fare, I feel, the passenger 
earnings as well as passenger mile« 
have dropped. I suggest to the Rail­
way Minister that it is now time that 
we should give some consideration to 
the reduction of the railway fares. I 
believe that it will amply compensate 
the total amount of earnings as well 
as the total number of*passenger miles.

The next point is regarding the Rail­
way rehabilitation. Here I would 
like to bring to the noticfe of the hon. 
Minister that over Howrah and Madras 
section of the B.N. Railway, prior to 
6th of November there was one Janata 
Express running every week from 
Howrah to Madras, but after the 6th 
of November I 'find that one of the 
passenger trains running from Howrah 
to Madras had been converted ,to 
Janata Express, thereby withdrawing 
certain stoppages from certain Inter 
mediate stations as a re.̂ ult the only 
passenger train from Howrah to Puri 
has been found to be overcrowded with 
passengers from intermediate stations.
I cannot understand why the weekly

Janata Express was withdrawn and at 
the same time one existing passenger 
train was converted into a Janata Ex­
press.

There was a proposal hahging be­
fore the Government for con vert mg the 
Mayurbhanj Light Railway into a 
broad gauge line and linking that with 
Tata Badampahar Section. That has 
not only not been done .vet but no 
provision appears to have been made 
in the Budget n̂d this should also be 
looked into by the Railway Minister.

The next point is this. If one looks 
at the Railway map, one will find a 
barren patch of tract over the ex­
State areas of Orissa and Madhya 
Pradesh. This particular area is full 
of rich mineral resources and if a 
regular survey is taken up and these 
places are linked with railway lines,
I believe there will be immediate in­
dustrial development and development 
of mineral resources and that will add 
to the exchequer of the country and 
also will add to the earnings of the 
Railway Ministry too. These' are the 
few points which I have to make and 
I would request the hon. Railway 
Minister to give due consideration to 
these points. ,
Upgrading scheme lotth reference to 

aged and senior Station Masters

Shri Kamath: I beg to move;
“That the demand for grant on

account under the head ‘Working
Expenses—Administratipn* be re­
duced by Rs. 100.’*
I am given to understand 

that a so called “Upgrading” 
Scheme has been introduced in the 
Railways and though I am not aware 
whether it has been applied to all the 
Railways, it has been applied to the 
East Punjab Railway, as far as I am 
aware. Under this scheme, old and 
rather very senior Station . Masters 
have been asked to work as A.S.Ms. 
grade II. and they were told that if 
they refused to work as A.S.Ms. grade 
II, they would be debarred from 
further promotion. S»tation Masters 
have thus under this scheme been 
transferred from their former stations 
to bigger stations Ijke Delhi, New 
Delhi, Saharanpur and such other 
places. There is no difference so far 
as I know between the salary and 
grade of Station Masters Grade I and 
the newly created p6sts of A.S.Ms. 
Grade II but mere is one vital dif-> 
ference and It is this: Every grade IT 
A.S.M. has got to perform night duty 
and these Station Masters now appoint­
ed to work as A.S.Ms. Grade II have 
already spent many years of their
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[Shri Kamath]
service in performing night duties, and 
on being appointed as A.S.Ms. Grade 
II, they have got to do night duty 
again in that capacity. It is, I submit, 
cruel to ask them to perform hazardous 
night duties in this fashion and I 
would, therefore ask the hon. Minis­
ter to tell the House w hy exactly this 
scheme was introduced and whether 
this iniquitous application of tha 
scheme to the Station Masters may 
not be remedied or rectified, so that 
the aged and senior Station Masters 
may not have to perform night duty 
all over again, which they have al­
ready done for many years of their 
service.

Just one other p^oint: after partition 
there were many Station Masters who 
came over to India from Pakistan and 
were absorbed in the East Punjab 
Railway. I understand that after 
their arrival here and absorption in 
the East Punjab Railway, the seniority 
lists of those Station Masters along 
with those who were already here 
were drawn up in a rather slipshod 
manner and not much attention has 
been given to this matter since then. 
I would request the hon. Minister to 
see that nobodv’s seniority is adverse­
ly afl’ected without cause. I learn 
that in some cases a Station Master of 
15 years’ service has been adjudged or 
has been placed senior to another 
Sta+Ton Master with 25 years’ service. 
If that is so, such anomalies must be 
redressed or ended, and the seniority 
Mst must be properly drawn.

Mr. Chairman: Cut motion moved:
•̂‘That the demand for grant on 

accoimt under the head ‘Working 
Expenses—Admin’stration’ be re­
duced by Rs. 100.”

Policy
Dr. Deshmukb: I beg to move:

“That the demand for ^ n t  on 
account under the head fo r k in g  
Expenses—Administration* be re­
duced by Rs. 100.” -
Construction of Railway Stations 

Hr. Deshmnkh: I beg to move:

“That the demand for gr^nt on 
account under the head ‘Working 
Expenses—^Administration* be re­
duced by Rs. 100.’»

The first point Is that the dismantl­
ed li!je between Darwha and Digras 
which Is I think on the programme 
should be restored at an early date.

Then I have also been pressing for 
the widening of the overhead bridge 
at Badnera which is causing a great 
deal of inconvenience especially to 
bullock carts. We as cotton growers 
pay a very hig revenue to Government 
and as such, the cotton growers’ 
grievances, I hope, will be lobked into. 
I have also been asking for an over­
bridge at Amraoti. The reply that I 
got was that there was no demand. I 
think this sort of reply should not be 
given when an accredited representa­
tive says that the inconvenience is 
felt by the people, because they re­
present to him, it should not be nece.s- 
sary to prove the demand in any 
other fa.shion. Under the old regime 
petitions had to be given to Mabap 
Sirkar and there had to be protests 
and satyagrahas. I do not think 
that this Government should invite 
them and when a representative says 
that this is necessary and causes in­
convenience, that I submit should be 
enough. There is also the question 
of the construction of the Amraoti Sta­
tion. The Badnera Station has been re­
constructed, I am very glad about it, 
although it was newer than Amraoti. 
I hope the construction of the Amraoti 
Station which is absolutely dilapidat­
ed and very old will be undertaken.•

Mr. Chairman: Was not that point
already made out?

Dr. Deshmukh: No, Madam. I refer­
red to Amraoti-—Narkhafd line that 
time.

Mr. Chairman: Cut motions 'moved:
(1) “That the demand for grant on

account under the head ‘Working 
Expenses—Administration* be re­
duced by Rs. 100.” s

(2) “That the demand for grant on
account under the head ‘Working 
Expenses—Administration* be re­
duced by Rs. lOp.*’ ,
Shri A. C. Guha: I want to move a 

cut motion.
Mr. Chairman: I would like to know 

which, cut motion the hon. Membei 
w ants’to move.

Shri A. C. Gnha: On Demand No. 4. 
Mr. Chairman: We have not passed 

on to the other Demands I think we 
are still on Demand No. 4..

Shri A. C. Guha: I have no objec­
tion. I hope you will allow me to 
speak for two minutes. .

Mr. Chairman: I would Mke to give 
a chance at least to one Member who 
has not given a cut motion.
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Shri Amolakh Chand (Uttar P ra­
desh): I am grateful to you for giving 
an opportunity to a Member who has 
not given notice of any cut motion. I 
would not like to take much of the 
time of the House, except three 
minutes on three points only.

U.P. is one of the most populous 
provinces in India. At present five 
Railways are touching the U.P. the 
E.I.R., the O.T.R/, the E.P.R., etc. 
Under the new scheme of regrouping, 
four Zones will serve the UP., namely 
the North-eastern,, Northern, Eastern 
and Central Zones. So far as the 
number of Railways is concerned, U.P. 
will be served by four. According 
to the Wedgwood Committee the idea 
was to give every Railway a compact 
administration. The advantages and 
facilities which U.P. enjoys by having 
headquarters of these Railways will 
be taken away if you are to have 
only two headquarters one at Delhi 
and one at Calcutta. As everyone 
knows, U.P. has an integrated 
economy. The whole province has 
been divided into two parts, fortunate­
ly; or unfortunately one is deficit and 
the other is surplus. One hears so much 
about the deficit areas. The deficit 
nrcBr, are Azamgarh. Gorakhour. etc. 
and under the new scheme they will be 
served by the North-eastern Zone. 
The surplus districts are Meerut, 
Bulandshahr. Aligarh, etc. and they 
would be served by another Zone, 
the Eastern... ‘

Shri Santhanam; Northern.

Shri Amolakh Chand: Anywow.
there will be two Zones. Instead of 
having all these Zones, one metre 
gauge and one broad gauge which 
will bring-in administrative difficulties 
when you have to operate to assist 
the deficit areas, I would suggest that 
the best course of regrouping for the 
U.P. is to have one Zone of all the 
Railways, run by one administration. 
Further, the O.T.R. also serves the 
sugar industry. We always find that 
there are transport difficulties. The 
argument which I ̂ advanced for having 
the metre gauge and broad gauge 
under one aditlinistratlon also holds 
good here.

The third point that I would like 
to emphasise is that at present we have 
five headquarters: Gorakhpur, Allaha­
bad, Moradabad, Lucknow and Jhansi.
It is said that they will continue the 
sixty-year-old office at Gorakhpur but 
the other fouF will • disappeai;. It 
would mean that the persons residing 
in the U.P. would not have their full 
quota in services. In these circum­
stances, I would request the Central 
Advisory Board and the Railway

Ministry to consider all the points 
and then take a decision. In reply 
to a supplementary question on re­
grouping, the hon. Minister of State 
for Railways stated that the opinions 
of the State Governments did not 
count...

Shri Saathanam: No, no. I never
said so. I think it is a gross misre­
presentation.

Shri Amolakh Chand:* I would only 
request the hon. Minister to consider 
the views of the State Governments 
and of the residents of the provinces.

Shri T. N. Singh: There will be
za:yagraha otherwise. '

Mr. Chairman: I think 1 should call 
upon the hon. Minister to reply.
• Shri Kamath:
minutes more.

There are five

Mr. Chairman: Can you not give
those five minutes to the hon. Minis­
ter to cover all the points raised?

Shri Gopalaswami: I thought.
Madam, you wanted to put all the 
Demands to vote also by 1 p .m . So 
I would try  to restriet whatever I 
have to say within about twenty 
minutes so that five minutes may be 
taken up in putting the Demand^ to 
vote

The debate that has taken place 
this morning has covered a large 
field. I think the bulk of the criti­
cisms has been directed against Da- 
mand No. 1; but it would not be deal­
ing fairly with the House if I started 
dealing with each individual cat 
motion. If hon. Members will permit 
me to do so, I propose to deal with 
some of the main issues that were 
raised on the different cut motions.

First in importance. I will try to 
deal with the criticisms of the re­
grouping scheme. Hon. Members 
from the U.P. seem to be greatly 
perturbed over the possible materiali­
sation of the three new Zones within 
a short space of time from now. I 
wish to invite their attention to the 
fact that when we entered upon a 
.<»cheme for regrouping of Railways In 
the country, we accepted as a prindple 
of vital importance to the betterment 
of Railways in the country that in ‘ 
the place of a large number of dif-. 
ferent systems big and small dealin<< 
with large and tiny areas and so 
forth we should have six consolidated 
systems each of a Zone and with an 
equipment sufficient to deal efficiently 
with all aspects of Railway adminis­
tration. We could not have started
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[Shri Gopalaswami]
tĥ  first Zone in the country unless 
we had committed ourselves to 
these six Zones. That was explained 
at that time. We have brought three 
Zones into existence. From 'what my 
hon. colleague told the House yester­
day, hoh. Members should have realis­
ed that the results of the working of 
the first three Zones which were in 
augurated during the current year 
have been satisfactory. It is possible 
that hon. Members might say that we 
have not been able to give detailed 
facts and figures to demonstrate ' the 
improvements that have taken place. 
With regard to improvements in Rail­
way administration, you cannot take 
facts and figures which pertain only 
to a few months of working. That 
working has to be watched for a suffi­
ciently long time before such facts and 
figures could be. placed before the * 
House. We can only give what has 
been brought to our notice and im­
pressed upon us namely that opera­
tion has been definitely improved and 
that there are greater facilities for
giving greater satisfaction to the 
public. We have also, I think, enough 
evidence to show that this new sys­
tem has not brought about any parti­
cular prejudice either in the direction 
of our revenues or in the direction of 
our expenditure. That is to say, our 
revenues have not been affected to 
their prejudice; our expenditure has 
not been increased because of the re­
grouping. These are general state­
ments, no doubt. But, we have got 
to remember that unless we complete 
all the six Zones in the country, the 
maximum of benefit that could be
realised by re-zoning could not be
realised immediately. That is why
we are anxious to go forward with 
the balance of the scheme of regroup­
ing. The fact that we are doing it 
in the course of 12 or 13 months is 
not in itself an objection. I can 
understand criticisms based upon 
prejudice c?iused to particular areas 
by reason of giving effect to this
scberne. WeU, hon. Members, some 
of them,‘ have referred to the economy 
of Uttar Pradesh. Let me assure them 
that that economy is not ffoing to be 
prejudicially effected by the scheme 
that has been, put b^ore the public. 
Thflit economy, if anything, is going 
to h^ xn^de - more f̂ticie t̂ and ^aj âble 
of' givAng' rgreatfr  ̂satififacWon to ĥe 
peoplef;fl!fi U^^f Pradesh than- it Is'fit > 
thetapre^^nV)7)«^wnt, \  . ,/

•'nlJp.ob !7nrn?. hrin i
N6W?= t̂ 'id̂ 'TtookvfltJ ohfl or- two of - 

tĥ ’ is ihkf 1 
V tm  (l>»»»edl8h6nW!Pliafvê ttorfcteal ^ h
b e -^ (! t i)S d ^ p a r t la sr tm t ®on̂ t 
anfls^wl̂  h®»er( oWink^itto i)

hon. Member who spokd last—went to 
the length of saying that Uttar Pra­
desh itself should be constituted into 
a Zone for railway purposes so that 
the people and the Government of 
Uttar Pradesh need deal only with 
one. zone. Now, I want hon. Mem̂  
bers to remember that the railways 
cannot be administered on the basis 
of a separate Zone for each State 
unit. That is impossible. The bad 
effects of such • a system we have 
come to realise in the haphazard 
development of our railways in the 
different parts of the country. ’ Look 
at the number of little railway sys­
tems that grew up in the country be­
cause the old Indian States claimed 
some sort of a sovereignty and each 
State, however tiny it was, wanted 
to have a railway line of its own 
We have done away with all that. 
We have unified the country and the 
railways are a subject which has to be 
administered from the Centre as one 
whole. And if in administering it. 
it becomes necessary that a number 
of different units of the railway 
administration have got to be dealt 
with by a territorial unit wljich is a 
unit for administration purposes in 
other directions that sort of thing 
cannot be'helped. If you want effi­
ciency in railway administration we < 
cannot cut it up according to the 
geographical limits of particular 
States.

Take another point. It was said 
that Gorakhpur was going to be affect­
ed. Now, Gorakhpur is the head­
quarters of an old and tired railway 
and now we want to do away with 
that railway. We want to remove the 
tiredness from it and all the pre­
judices that ensue from a person or 
a thing which gets old.

Shri Kamath: No, no. Old is gold.
Shri Gopalaswami: So we want to 

rejuvenate that railway system. What 
is it that is being done? The head­
quarters of a railway which cannot 
exist as it is any longer is being 
scrapped and in its place we are go­
ing to keep at Gorakhpur the head­
quarters of two regional .units in the 
combined railway system. There are 
about 3,000 men employed at Gorakh­
pur and I am assured by those who 
have gone into this question in great 
detail and with great care that when 
these two new regional headquarters 
are eistablished at Gorakhpur there 
will hardly be any movement of a 
substantial number of these railway 
seî i«aht5 from Gorakhpur. The
wortlfitoobs «t Gorakhpur are going to 
be feic*tendedriand̂ we> have schemes for 
spertdiiilif'SbouttrUpfeejf' one crore in that
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expansion. ' All that means additional 
employment. It may be that a tew 
of the officers at the top, owing to the 
reshuffling in jurisdiction may have 
to be shifted here and shifted there 
and so on; but that cannot be a 
grievanre. Railway officers have to 
submit to that kind of shifting. So 
far as the people whose interests the 
House should certainly take care of and 
protect are concerned, I do not think 
that any substantial prejudice will be 
caused'to them.

Shri T. N. Singh: Vour information 
is not entirely correct on that point.

Shri Gopalaswami: My information 
is based on facts and figures worked 
out from actual observations and 
obtained from officers who have got 
experience of these matters. It is 
not based upon mere casual state­
ments which we read in newspapers.

Well, I do not want to go into details 
as to how the U.P. will be affected. 
But I want to tell this much to the 
hon. Members. We have received 
the criticism of our scheme from the 
Government of U.P. and we have given 
it the most earnest consideration. We 
have examined it from every point of 
view. I have sent out officers to go 
and discuss this matter with the 
Chief Minister of Uttar Pradesh. The 
Chairman of the Railway Board went 
only the other day to discuss this 
matter with Pandit Govind Ballabh 
Pant. He has also contacted many 
people who may be interested in a 
scheme of this sort. He held a Press 
Conference to explain the whole posi­
tion. We have explained this matter 
to other people interested in this 
matter in Delhi. Let me say there î  
one particular aspect of this matter 
which has been brought to my notice 
and it is the amalgamation of the 
Allahabad Division with the Eastern 
Railway. That has been put forward 
as a serious objection. I may tell 
you that I am giving that particular 
matter my most earnest consideration, 
and if it is possible to readjust the 
scheme and remove this criticism, I 
shall certainly do so. According to 
the present scheme, the Allahabad 
Division will come up to Delhi and 
that would be included in the Eastern 
Railway. U.P., I think, generally wants 
that the Allahabad Division should 
‘rather be with Delhi headquarters 
than with Calcutta headauarters. Well, 
that is a matter which is worth look­
ing into, and if it is possible, without 
sacrificing operational efficiency, to 
meet public opinion and the U.P. Gov- 
e r n m e n f s  opinion as. regards that 
matter, I shall certamly do what I 
can. '

With regard to the other Zones the 
State Governments have beeo consult­
ed. The Assam Government have 
replied. The Bihar Government have 
been consulted. And as regards the 
Chambers of Commerce, we have con­
sulted them also, and you will be 
surprised to hear that while there was 
an initial reaction against our pursu­
ing with the Zonal system from certain 
Chambers of Commerce, on their be­
ing contacted and being informed 
about the details pf the scheme by 
members of the Railway Board who 
had gone put to meet them, and ex­
plain matters to them, they have 
changed their opinion. Let me give 
one illustration. One Chamber of 
Commerce in Calcutta first protested 
against it and a member of the Rail­
way Board went there and asked them 
what their objections were and he 
explained to them the proposed altera­
tions and the revised letter which I 
have got from that Chamber of Com­
merce is that they might prefer three 
Zones instead of two in that particular 
area, that is to ‘say,  ̂instead of tĥ  
North-eastern and Eastern .Railways, 
they would have in addition a third 
railway to cover the same area, and 
mind you, they subjected this idea to 
one condition, and that was that the 
headquarters of all the three new 
Zones according to their conception 
should be in Calcutta.

Pandit Balkrislma Sharma (Uttar 
Pradesh): And they were Calcutta
men?

Shri T. N. Singh: What about the 
U.P. Chamber of Commerce?

Shri Gopalaswami: That is the posi' 
tion that they took. There is no 
doubt that Calcutta is the obvious 
headquarters for erch of the Zones, 
namely, the Eastern and the North­
eastern. We certainly are providing 
for intermediate headquarters in other 
places to serve the , needs of areas 
included in the whole scheme.

Now, I do not know if I need 
pursue this r^rouping business 
further. What I would ask hon. 
Members to consider is that tb s is a 
big thing and the big thing has to be 
brought into existence as a whole 
within a short space of time, and I 
hope I shall carry the country with 
me in this. There was a certain 
amount of hesitation even in regard 

•to the three Zones already establisned. 
1 know that people have welcomed 
tho.<je Zones after they got establifihcKi.
I am sure that neople in U.P.. Bihar 
and Assam will find that the regroup­
ing we have proposed, if it comes into 
existence, will give them benefits they 
had not dreamed of.
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Shri T. N. Sin^h: What is the Bihar 
Government’s view, may I know?

Shri R.'K. Chandhari: Assam Gov­
ernment has protested against this.

Shri Gopala«waini: I know. Assam
wants a Zone lor itself just as some 
body wants a Zone for U.P.

Shri T. N. Singh: Bihar also wants 
a separate Zone?

Shri * Gopalaswami: Yes. We have
planned for a regional headquarters 
at Pandu just as we are putting two 
regional headquarters at Gorakhpur.

I think I will refer to one point to 
which my friend Mr. Kamath drew 
attention. I know how great a 
champion of civil liberties he is. I 
can understand his concern for the 
railwaymen who, when a strike was 
threatened ii> 1949, were arrested and 
placed unffler detention. He wanted 
to ,know how many of these had been 
released and he also referred, I think, 
to a judgment of the Madras High 
Court which said that the rules under 
which these people have beerr dealt 
with are ultra vires and illegal. Now 
so far as our knowledge goes, no 
Railway employee Who was arrested 
belore the strike is in detention. It 
is only tho.se that were proceeded 
against under the Special Railway 
Security Rules that continue to be 
under detention or suspension. I wish 
that this distinction may be clearly 
grasped.

With regard to the latter class, a 
special set of rules were prescribed 
and according to the special procedure 
a Committee of Railway Oflflcers sits 
on tl̂ e cases of such men and after 
hearing him and considering all the 
facts of the case, it comes to certa’Tj 
findings and those findings are refer­
red to the General Manager of the 
Railway concerned and' he cannot 
pass orders on them. My instructions 
are that every one of those cases 
should come up here and to me 
for orders. Everyone of these cases 
has been vetted in that way. and in 
passing orders I think, if I may claim 
some credit for being as good a 
champion of civil liberties as Mr. 
Kamath is, my bias has been in 
favour of setting them at liberty or 
reforming them. I have had in many 
cases to reject the recommendations 
that have been made to me on account 
of this bias which is in me. I am 
sure that Mr. Kamath’s own view as 
regards the protection of civil liberties 
will and can change only whgn he 
gets into the office some day or ouier...

Shri Kamath: I hope not. My point 
was that even after the High Court 
judgment Mr. Sambandam was not 
reinstated.

Shri GfOpalaswami: As regards that 
case, that has been brought to the 
notice of the Railway Board. The 
effects of that judgment are under 
examination. Apparently the High 
Court has discovered that there is 
some lacuna in the rules themselves 
which perhaps was the reason' why 
they came to the conclusion that the 
rules were ultra vires. As you know 
the rule is, we first enquire into the 
case, we find the man guilty, we take 
a provisional decision as to ; what 
penalty should be imposed on him and 
the fact that we propose to impose 
that penalty is communicated to the 
man and he is given an opportunity 
to say whatever he has to say about 
it. Apparently these rules do not 
contain that second opportunity. The 
question of what should be done is 
un5er examination by not onlv the 
Railway Board but by those on whose 
legal advice the Railway Board has to 
act in those matters. I can assure 
my hon. friend that the matter has 
not been lost sight of and if it is 
found that these rules are ultra vires 
and if people are being, detained 
under those rules which are illegal, he 
can take it from me, so far as I am 
concerned, that no man will be allowed 
to continue in detention under what 
is an illegal rule. '

Shri Kamath: Will that apply to all
detenus like Sambandam?

Shri Gopalaswami: Yes, unless on
advice we decide to take it up for
instance to the Supreme Court for a 
ruling.

Pandit Thakur Da« Bharfava: Will 
compensation be paid for illegal deten­
tion?

Shri Gopalaswami: I can only say 
this— as I have to wind up the debate 
—that with regard to the other 
matters which 1 have not had the*time  ̂
to deal with, I shall see that every­
one of them is examined and a concise 
note of the views of the Railway 
Ministry will be prepared and placed 
on the Table of the House.

Before concluding I wish only to 
thank hon. Members particularly for 
the nice things several of them said 
about me yesterday.

Mr. C^hainnan: Before I put Demand 
No. 1 to vote of the House, I would 
like to ask the hon. Members whether 
they would like to press their cut
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motionŝ  I will take them up one by 
one. Shri Guha’s cut motion:

The question is:
‘That the demand for grant on 

account under the head ‘Railway 
Board’ be reduced by Rs. 100/'

Th  ̂ motion was negatived.
Shri A. C. Guha: I beg leave to with­

draw my othei* cut motion.
The cut motion was, by leave, 

withdrawn.
Shri B. K. Das: I beg leave to with­

draw my cut motion.
the cut motion was, by leave, 

withdrawn.
* Shri Massey: I beg leave to with­
draw my cut motions.

The ciit motions were, by leave, 
withdrawn.

' Shri J. N. Haxarika: 1 beg leave to 
withdraw my cut motion.

The cut motion was, by leave, 
withdrawn.

Shri Bhatt: I beg leave to withdraw 
my cut motion.

The cut motion was, by leave, 
withdrawn.

Shri T. N. Singh: I beg leave to with­
draw my cut motion.

The cut motion was, by leave, 
withdrawn.

Shri S. C« Samanta: I beg leave to 
withdraw my cut motion.

the cut motion̂  was, by leave, 
withdrawn.

Shri Barman: I beg leave to with­
draw my cut motion.

The cut motion was, by leave, 
withdrawn.

Shri Jhunjhonwala: I beg leave to 
withdraw my cut motion.

The cut motion was, by leave,
. withdrawn.

Sbri Kamath: I beg leave to with­
draw my cut motion.

' The cut motion was, by leave,
withdrawn.

Dr. Deshmukh: I beg leave to with­
draw my cut motion.

' The cut niotion was, by leave,
withdrawn.

Mr. Chairman: The question is: 
“That a sum not exceeding Rs.

11,00,000 be granted to the,Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of pa3nnent during the year 

, ending the 31st d^y of March, 1953 
in respect of ‘Railway BoardV'‘

The motion was adopted.

Shri Kamath: I am pressing my cut
motion on Demand No. 4 as no ex­
planation has been given by the hon. 
Minister. ‘

Mr. Chairman: The question is:
“That the demand for grant on 

account under the head ‘Working 
Expenses—Administration' be re­
duced by Rs. 100.’̂

The motion was negatived.
Mr. Chairman: Then the cut motions 

moved by Dr. Deshmukh remain. The 
hon. Member is not here, so I will put 
them to vote.

The question is:
“That the demand for grant on 

account under the head ‘Working 
Expenses—Administration’ be re­
duced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for grant on 
account under the head ‘Working 
Expenses—Administration’ be re­
duced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That a sum not exceeding Rs.
8,55,54,000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the year 

, ending the 31st day of March. 1953 
in respect of ‘Working Expenses— 
Administration’.*’

The motion was adopted.
Mr. Chairman: I will now put all

the other Demands.
The question is:

“That the respective sums not 
exceeding the amounts shown in 
the third column of the Order 
Paper in respect of Demands Nos.
2, 3, 5, 6, 7, 8, 9, 9A, 10, 12A, 12B, 
15, 16, 17, 18 and 19, be granted 
to the President, on account, out 
of the Consolidated Fund of India, 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1953, in respect of the cor­
responding heads of Demands 
entered in the second column 
thereof.”

The motion was adopted.
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[As directed hy Mr, Chairman the 
Deviands for Grants which were 
adopted by the House are reproduced 
below—Ed. of P. P.] ‘

D emand N o. 2— A udit .

“That a sum not exceeding Rs.
11.64.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charge  ̂ which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Audit’.”

D emand No. 3—M iscellaneous Ex­
penditure .

'‘That a sum not exceeding Rs.
23.79.000 be granted to the Presi- • 
dent, on account, out 6f the* Con­
solidated Fund of India, to defray 
the charges which will >come in 
course of payment during the year 
ending the 31st day of March, 1953 
in respect of ‘Miscellaneous E'x* 
penditure*.”

D emand No. 5;—W orking E xpenses
. — R epairs and Maintenance.

“That a sum not exceeding Rs.
21.40.64.000 be granted to the 
President, on account, out of the 
Consolidated Fund of India, to 

defray the charges which will come 
in course of payment during 
the year ending the 31st day of 
March, 1953 in respect of ‘Work­
ing Expenses—Repairs and Main­
tenance*.*'

D emand N o. 6— W orking  E x pe n se s—  
O perating  S taff.

“That a sum not exceeding Rs.
13.68.72.000 be granted to the 
President, on account, out of the 
Consolidated Fund of India, to 
defray the charges which will come 
in course of payment during the , 
year ending the 31st day of March, 
1953 in respect of ‘Working Ex­
penses—Operating Staff*.”

D emand N o. 7— W orking  E x pen ses—  
O peration (F uel).

“That a sum not exceeding Rs. .
31.33.12.000 be granted to the
President, on account, out of the 
Consolidated Fund of India, to 
defray the charges which will 
come in course of payment during 
the year ending the 31st d ^  of 
March. 1953 in rcspect of ‘W ork­
ing Expenses—Operation (Fuel)*.**

D emand N o. 8— Working  E x pe n se s—
O peration other than S taff and F uel

“That, a sum not exceeding Rs.
4.71.11.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Working Ex­
penses—Operation other than Staff 
and Fuel*.”

D emand No. 9—W orking  Ex pen ses— 
M iscellaneous E x pe n se s .

“That a sum not exceeding Rs.
6.59.34.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the changes which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Working Ex­
penses—Miscellaneous Expenses’.**

D emand No. 9A—W orking  E x pen ses— 
Labour  W elfare.

“That a sum not exceeding Rs.
1.28.20.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Working Ex­
penses—Labour Welfare*.**

D emand No. 10—P ayment to Indian 
S tates and CqmpaMie s .

“That a sum not exceeding Rs.
10.52.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Payment to 
Indian States and Companies*.*’

D emand N o. 12A—O pen Line  W orks 
(R evenue) L abour W elfare.

“That a sum not exceeding Rs.
50.84.000 be granted to the Presi­
dent, on account, out pf the Con­
solidated P’und of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Open Line 
Works (Revenue) Labour wel­
fare*.** ^

D emand No. 12B—O pen L ine W orks 
(R evenue) Other than L abour 

W elfare.

“That a sum not exceeding Rs.
1.31.86.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray
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the charges which will come in 
course of payment during the year 

ending t̂he âist day of March, 
1953 In respect of ‘Opfen Line 
Works (Revenue) Other than 
Labour Welfare’."

D em a n d  N o . 15—C o n s t r u c t io n  o p  
' N e w  L in e s .

“That a sum not exceeding Rs.
17,14,000 be granted* to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of ‘Construction of 
New Lines*.”

D em a n d  N o . 16— O p e n  L in e  W o r k s -  
A d d it io n s .

“That a sum not exceeding Rs.
4.36.78.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fund of India, to defray 
the changes which will come in 
course of payment during the year 
ending the 31st day of March, 
1953 in respect of 'Open Line 
Works— Âdditions*.”
D em a n d  No. 17—O p e n  L in e  W o r k s  

— R e p l a c e m e n t s .

“That a sum not exceeding Rs.
16.90.51.000 .be granted to the 
President, on account, out of the 
Consolidated Fund of India, to 
defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1953 in respect of ‘Open 
Line Works—Replacements’.*'

D em a n d  No. 18—O p e n  L in e  W o r k s  
, — D e v e l o p m e n t  F u n d . •

“That « sum not exceeding Rs.
3.46.68.000 be granted to the Presi­
dent, ‘on account, out of the Con­
solidated Fund of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March,

' 1953 in respect of ‘Open Line 
Works—^Development Fund*.*’

D em a n d  Nq. 19—C a pit a l  O u tl a y  o n  
V iz a g a p a t a m  P o r t .

“That a sum not exceeding Rs.
6.17.000 be granted to the Presi­
dent, on account, out of the Con­
solidated Fimd of India, to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
W53 in respect of "Capital Outlay 
on Vizagapatam Port’.”

APPROPRIATION (RAILWAYS) 
VOTE ON ACCOUNT BILL

The Mlnteter of States, Transport 
and Railways (Shri Gopalaswami): I
beg to move for leave to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the Con­
solidated Fund of India for the service 
of the year beginning on the 1st day 
of April, 1952.

0
Mr. Chairman; The question is:

“That leave be granted to intro­
duce a Bill to provide for the with­
drawal of certain sums from and 
out of the Consolidated Fund of 
India for the service of the year 
beginning on the 1st day of April, 
1952.*’

The motion was adopted.

Industrial Disputes 1338^
{Amendment) Bill *

Shri Gopalfiswami:
Bill.

I introduce the

Shri Kamath (Madhya Pradesh): 
We have been invited to Annapooma 
at four o’clock. Does that Invitation 
stand?

,Mr. Chairman: I think it is agreed 
that Annapoorna will wait till five 
o’clock.

The House then adjourned till Three 
of the Clock,

The House re-assembled at Three of 
the Clock,

[M r . S p e a k e r  ir the Chair]
INDUSTRIAL DISPUTES (AMEND­

MENT) BILL "
The Minister of Labour (Shri Jag- 

jivan Ram): I beg to move:
“That the Bill further to amend 

the Industrial Disputes Act, 1947, 
be taken into consideration.”
This is a very small measure. An 

Ordinance was promulgated and we 
are now going to place it on the statute 
book in the form of an Act. There 
are only two points. One is about 
the qualification of independent per­
sons. Recently, when a bank case was 
referred to a tribunal, objections .were 
raised by the employees that the mem­
bers of the tribunal had certain shares 
in some banks and were not indepen­
dent persons. Therefore, provision is 
being made here whereby the mere 
holding of some shares will not deprive 
any one of his independent character.
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[Shri Jagjivan Ram]
There are persons of high integrity and 
impartiality who m ^ be holding a few 
shares in certain industries or 
establishments and only on that 
account they should not be debarred 
from being members of tribunals.

The other point which was included 
in the Ordinance itself is to give power 
to the Government where they appre­
hend a dispute though a dispute may 
not̂  be in actual existence to refer 
such a case also to the tribunals in 
order to avoid disputes in future. 
Even after reference, if it is found at ' 
a subsequent stage that there are 
establishments in that industry where 
there is hkely to be a dispute in the 
future on some of the issues referred 
to the tribunal, Government may refer, 
the cases of those establishments also 
to the tribunals. These are the only 
two points which are covered by this 
Bill, and I commend it.

Mr. Speaker: Motion moved: *
‘That the Bill further to amend 

the Industrial Disputes Act, 1947, 
be taken into consideration.”
Pandit Thakur Das Bhargava (Pun­

jab): In regardt to this Bill my submis­
sion is that there is more in it than 
one can ordinarily think of on its first 
reading. In the first place, as has 
been pointed out, in regard to clause
2 the provision is very good because 
the mere fact that some person owns 
some shares does not make him a “not 
independent” person. At the same 
time, the further provision that he 
should disclo.se the amount of his 
Interest is a'so very salutary, because 
it would indicate to the Government 
whether a certain person has got more 
than ordinary interest in the concern.
If a person has any interest, it is 
better that it should be disclosed, so 
that Government will consider whether . 
that person can be said to be indepen­
dent or not. X

So far as, the other provision is con­
cerned, I am afraid I have to say 
something which may be at variance 
with what has fallen from the hon. 
Minister. The first point that needs 
attention is this. The following words 
are to be substituted:

“Where the appropriate Gov­
ernment is of opinion that any 
industrial dispute exists or is ap­
prehended, it may at any time*’.
This substitution should not be re­

garded as a matter of coarse. There 
'exists a very great difference between 
the provision as it existed before and 
the one which is sought to be substi­
tute#̂ . These words by themselves

are quite all right—“where a dispute 
exists or is apprehended”. An ap­
prehended dispute always is a matter 
of guess and an apprehended dispute 
may not be a real dispute. So, the 
present words “if any industrial dis­
pute exists *or is apprehended” are 
wide enough, but the hon. Minister 
thinks they are not wide enough. To­
day, if an apprehended dispute is 
referred to a tribunal, the person who 
is dissatisfied with the order of the 
local Government can take matter to 
court and see that only a real dis­
pute is referred to a tribunal or an 
apprehended dispute is referred, bufr 
an imaginary dispute is not referred. 
Usually, when there î â strike people 
begin to manufacture many points of 
dispute and many grievances. There 
may be one or two points in respect 
of which people feel very much and̂  
go on strike, but when the notice of' 
a strike is given and the grievances 
are being enumerated, so many of 
them are manufactured and brought 
into the dispute that each one is re­
garded as a matter in respect of which 
the strike will not end. So that, it 
follows that even these words “an ap­
prehended dispute” give rise to 
imaginary disputes and when the 
matter is taken to the court, the court 
will only be able to see whether there 
is a real dispute. I remember a 
case which was taken to the Madras 
High Court, in which that court held 
that the reference was not valid, be­
cause there was no real or apprehend­
ed dispute. But according to this, the 
matter is taken out of the purview 
of the court. When the words “If the 
appropriate Govemmenjt is of opin ion  
that any industrial dispute exists or 
is apprt^hended...” are substituted, it 
means that the powers of the court are 
taken away 'and the Government is the 
sole judge as to whether a dispute 
exists, or whether there is an appre­
hended dispute. My submission is 
this. In all matters referring to the 
dissolution of disputes between the’ 
employers and employees, the rule 
which the Government should observe 
is that they should act with fairness 
and fimrmess. If the Govemmeijt 
allow people to manufacture disputes' 
and then refer them to courts or 
tribunals, the disputes are hardened 
Into real disputes. My humble submis­
sion is that this should not be allowed.

When we consider the secona amena- 
ment, the point is brought into still 
greater relief. There the words are, 
“or any matter appearing to be con­
nected with, or relevant to the dis­
pute”. The words are not *"any 
matter connected with the dispute 
but they are ••any matter appearing to 
be connected with or relevant to the
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dispute’\  That means that the Gov- 
enjiment wants to arrogate to itself the 
powers whereby w hether there is a 
dispute or not the em ployers and the 
em ployees may be in the hollow of 
their hands. They w ant to take un­
necessary powers. As a m atter of 
fact, the allocation of powers between  
the executive authority and the court 
should be such that such allocation  
may be for the advantage of the 
employers and the' employees. But 
Government want to take powers 
undc^r this clause and w e know how  
these disputes are settled. When a 
tribunal goes there, all sorts of pres­
sures are brought upon the tribunal.

Shri Venkataraman (Madras): No, 
i;o. Certainly not.

Pandit Thakur Das Bhargava: Am I
to understand that no pressure is 
brought upon the tribunal?

Shri Venkataraman: A bsolutely
none.

Pandit Thakur Das Bhargava: By
adding the word “absolutely”, m y hon. 
friend has made it clear that “no” 
cannot be stressed too much. I know  
of a case in w hich w henever the 
tribunal went on the spot, thousands 
of workers came there and s h o u ld  and 
brought all sorts of pressures. This 
is my experience. I only know of 
one case in which I saw this. But 
there are so many instances in* which  
this sort of pressure has been brought 
to bear upon the tribunal. When so 
m any persons are on strike and so 
m any persons come and shout, natural­
ly  every tribunal w ill try to do som e­
thing for the labourers. This is not 
unnatural and I do not /Trudge it. I 
wir.h that all «thc tribunals did their 
work not only in fairness, but also 

. with sym pathy towards labourers. At 
the same time if Government goes out 
of its way to favour one party then  
that atmosphere which is conducive to 
the advantage of both the parties con­
cerned will be missing.

As 1 said in several cases disputes 
are manufactured. I know of a case 
where there w ere only one or two  
disputes. When the matter w as taken  
to Government they were enlarged into 
17 or 18 disputes. I want powers to 
be given to the appropriate Govern­
ments to see that justice is done to 
both the parties, and that cases do 
not unnecessarily go to courts. This 
is all right so far as it goes. But if 
in the minds of the employers and the 
employed there is a belief that they  
can have their w ay by pressure tactics 
then it is a wrong approach. The 
result of this w ill be that both the  
employers and the em ployees w ill be 
injured. In the previous Act w e had 
laid down that the courts shall have

the power to find out if a real dispute  
existed. We ought to see that these  
powers are not taken away by legisla­
tion. I am not favourably inclined to 
accepting the provision that Govern- • 
ment must be the Judge as to w hether 
there is a dispute -existing or there is 
an apprehension of a dispute. Why 
should Government of all parties be 
afraid of taking a case to an im partial 
court. If they cannot satisfy a reason­
able judge they ought not to send that 
case to a tribunal. When the Govern­

, ment enacted the previous legislation  
they considered all the aspects of the 
case and came to the conclusion that 
the courts should be invested w ith  
these powers. There is no reason w hy  
these powers should be taken away  
from the courts now.

In regard to the second amendment, 
under the Act as it stands Govern­
ment can refer any matter appearing 
to be connected with or relevant to 

.the dispute to a court for enquiry. 
Now these matters are to be sent to 
a tribunal. Matters like this should 
not be sent to a tribunal when the 
authority is not satisfied that it is 
really a matter w hich is connected 
w ith the dispute. This would only go 
to bolster up difference? between  
employers and employees.

The other change is that a case can 
be referred to a tribunal where “the 
dispute is of such a nature that any 
other establishm ent, group or class of 
establishm ents of a similar nature is 
likely to be interested in, or affected 
by, such dispute.” For instance in a 
particular establishm ent there may not 
be any dispute; but for fear that a 
dispute may arise the matter may be 
referred to a tribunal. This is again 
a process by which disputes are 
manufactured. I can understand that 
a dispute may be of such a nature 
that if one class or group of establish­
ments takes it to the tribunal and a 
decision is given, if the decision is 
favourable to the employees, the likeli­
hood is that that disDute w ill certainly 
recur and those persons who belong to 
the other class of establishm ents wi]! 
try to get the advantage of the de­
cision. But the words used here are 
“the appropriate Government may, at 
the tim e of making the reference ^r 
at any time thereafter”. The diffi­
culty that w ill arise in this case is 
that the other establishm ent or group 
w ill not get the advantage of being  
heard before the tribunal. I am 
anxious that if an establishm ent or 
group of establishm ents is to be In­
c lu d e  in such a reference, then that 
group should have the right of pro­
ducing evidence before t$e  tribunal. 
Otherwise, grave injustice is likely to 
be done.
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Shri Bhatt (Bombay): But the words 
used are “before the submission of 
the award'’.

Pandit Thakur Das Bharg:ava: But
there is no specific provision that the 
other party has alright to be heard.

Shri A. C. Gaha (West Bengal): The 
other day I congratulated the hon. the 
Labour Minister on a piece of legisla­
tion, but I am afraid today I am not 
able to congratulate him.

This amending Bill seeks to put 
some retrograde provisions into the 
previous Act. I can understand the 
point that merely by holding a casual 
share in any company a man shoulct 
not be debarred from being a mem­
ber of a tribunal. But that does not 
mean that, the door should be kept 
wide open for any person who may be 
holding any number of shares. In 
the amending clause the only ihing as 
a safeguard we ftnd is that the mem­
ber shall disclose to the appropriate 
Government the nature and e iten t of 
the shares held by him in a company.
I think there should be some definite 
limit beyond which any person holding 
shares in a company should not be 
considered to be an independent per­
son. As far as I remember, in the 
Banking Companies Act some such 
provision has been made. I think 
the limit there is. five per cent. A 
similar provision should be made here 
also. Merely the disclosure of the 
man’s interest in the company should 
not be enough. Particularly, this Ac' 
will be mostly worked by the State 
Governments, and I am not quite sure ‘ 
hnw the Stnte Governments or the State 
Ministers will interpret the law. The? 
may consider even a person who may 
have twenty or twenty-five per cent 
share or something like that, or who 
may have some interest indirectly in 
the management of the company also, 
to be a fit person. So I think the 
hon. Minister will put some definite 
limit as to the interest of that gentle­
man who is going to be appointed a 
member of the tribunal.

There is another provision to which 
reference has been invited by +he pre­
vious speaker, Pandit Tbak-jt Das 
Bhargava. I can understand any 
group of industries being included in 
the reference, but it should not be 
done at a ,later stage. Here the word­
ing is simply “before the submission 
of the award” which may mean great 
hardship for the labourers. A certain 
influential industrialist may be added 
as one of the parties in the dispute 
and he may have a dc novo trial of 
the whole thing. The machintry that 
has been set up under the Industrial

Disputes Act is not so easy for the 
labourers. F irst of all, there is the 
Works Committee, then the Concilia­
tion Officers, then a Court of Enquiry 
then a Conciliation Board, and Ihen at 
the last stage is the tribunal. We are 
now going to add that just before the 
submission of the award some other 

‘ party or some other industrialist may 
be added as a party to the dispute, he 
may have a de novo trial. That 
would mean many difficulties to the 
labourers. So my submission is that 
even if a new party is added, it should 
be done before the actual hearing of 
the trial begins.

* \ 9
Another provision is that the 

tribunal should limit its award only 
to the particular m atter referred to it. 
But in the course of the hearing the 
tribunal may find that there is some- ’ 
thing wrong with that firm or in 
matters connected therewith, and the 
tribunal may think it fit that some­
thing should be done about that also.
If the tribunal in the course of the 
hearing comes to know of something 
grossly irregular in the affairs of the 
firm, why should not the tribunal have 
the right at least to draw the atten­
tion of the Government concerned to 
the state of affairs which it may re­
commend for further enquiry? I am 
afraid the wording here puts a limita­
tion on that. I can understand that 
the tribunal may not give a definite 
award on any matters not referred to 
it, but at the same time the tribunal 
should have the right to draw the 
attention of the appropriate Govern­
ment ’ for a further enquiry on any 
other matter which may come to their 
knowledge during the course of the 
hearing.

I would like the hon. Minister to 
make necessary amendments to this 
Bill. Otherwise it will add to the 
difficulties of the workers. As I 
have pointed out, the machinery Is 
already a lengthy process, and if now 
we are going to add something more 
to the dilatory process of the 
m ach inery  set up under this Act it 
will be adding still more to the diffi­
culties of the labourers.

sJY ^  3TRnr % JT?

3IT«im t  I t
'TT
% fist • p n  f ,



1845 Industrial Disputes 26 FEBRUARY 1952 (Amendment) Bill 1346

*rfr ^  ^  SIR anviM

^  “ r̂sqlg'' (Independent) 
t  9ftr w  ' ^  «ift <Tt^,

3ftT sETRrff «nTT #  r̂rrm 
*nTT I  PfT ^  arra vM'̂ ^rsr, ^  
am> aftr
^  ’TT ??TT
*niT f  % ITT eft ^  ^  ̂

^  JTT ^
^  I 31̂  511 ^  TTfefW

*P^ ^  % ÎTH#
^  anf t  % t

8R W  #  5TT ^  ^  ^  ^
^  fr  ^  t
a(k a n ^  ^  ^

anft Jî r TfT 
Proviso) TTOT ^  t  ^  
ĝ ârraw q ?|a m rv lf 
ffT ^  (shareholder)
t^ft an^ »iHT <srmr,
fTOfHRT 3n?5*ft Hflf ’THT 3nw,
U5 w  ^  3nOT I ' ^
f^jT ^ JJ? 3TRm t  %

^  ^  ’ft 
ĝ T ̂  ̂  aipt #^t ’T̂ , aiH

VTT3r4fTV#ir 
I I Wharton's

Law Lexicon ^  
q ffW  t  

afr s(!fr JPTT t  an*!^ 'if ^  
gfrmr

“Such a persona!i advantage de­
rivable from his judgment as dis­
qualifies a judge from hearing the
cause by virtue of the rule......as
where the judge is a shareholder 
in a company which is plaintiff or 
defendant in an action;”,

]( P. S. D.

T̂̂PTT 5 aftT Pft arm

“in which Lord Chancellor Cot- 
tenham, a shareholder in the de­
fendant company  ̂ had given a 
judgement in its favour, the 
meni was on that account set aside 
by the‘House of Lords.*'

rit w  t  #  *THm j  % *PT  ̂
>̂t % WT 5t»lT, artr aî T̂ rr

vrraprfimMt i ?pftiF
% ?*r ^  yifHiM aftr «bit%
V*ft^ # (dis­
qualification ) % #
fflTTW t, ^  ^  ^  »T3nW 

T^.ajwaff?:
?P?f̂  ^  3rrr, 

R̂' ^  ^  5® 'fr%w ^  
rft ’Jifr t  ft> 11̂  ^  

t  ^  t̂?5W
iiT ftJT *j?r 3ft ^
qr̂ fe 5ift ?3niRr ft

^ ft>?ft Tlift ijiwdl *T
^ t  ^  ^  jtct

#■ ^  JIT
I w  anrr ^  

inq%^ f ^  !TT5 % fs jn  f ^  arnn
I  ^  arwT t|* it I

3ft ^  srarf >if f  sTff .115 

I  fjp <sf̂ ii^ % fsm  ^
% ?»T f ^  ^  afk
vt ^  ^  VT iTcTsyv
?ft ?JT?P t  f v ^  vr pi 
(reference) % f ^  ?nfiTw ^  
 ̂ ?wg?Tqft3N5JT

w  iftvr fMsm |  i 
>Ft aftr ^  r̂att ^ v?:

f^atFT JIT 5ftn»^^ vtf armm



1847 Industrial Disputes 26 FEBRUARY 1952 (Am enim ent) B O  1348

[«fv
3fR̂ T?R ^  Sptf 3nJ ^  I

^  t  ^  3fk ^;att
' r r a r t f t r ^ ^  ( a w a r d )  

% ^  ‘■*ft 3TJTC qr
«r?r ^?n?FT7:*Ft ^  ^ « r 5 ! t  
3TPft 3n»T *T?’ rft 'd’̂  TC »i^ 

«FT artwT t  I ?rwT
% iT f̂ âhr ^  %'T^ ŜTRT
I, ^  M  ^  ^
5IH ^  ^  ÎV«i

vTPff ^ aft̂  3F0T 3PR 
'ftir ^  ¥r3i spT fVTT '»IN I ^

% ^  #  *rr 3ftr ^  s n w
t  ftr »r«!t 3ft ^  rflT r̂

afk I

{English translation 0/ the above 
speech)

Shrl Bhatt: I doubt whether this
amendment would fulfil the purpose 
with which it has been put before the 
House. I have not taken the floor to 
indulge in any long discussion. But I 
would like to draw the hon. Minis­
ter’s attention towards one or two 
things. In the original Act, the 
Industrial Disputes Act, 1947, it has 
been provided in Sections five, six and 
seven that either the Chairman or 
the Members of the Board of Con­
ciliation, the Board of Enquiry and 
the Industrial Tribunal would be inde­
pendent persons. The word ‘indepen­
dent’ has created a difficulty for the 
hon. Minister that some party may 
possibly plead before the court that 
such and such is not an independent 
person. For the removal of tliaf 
difficulty this proviso is being inserted 
so that if somebody is a shareholder 
in a company, he would be considered 
an independent person and not an 
interested person. My doubt is whe­
ther his point would be achieved 
even after the inclusion of this pro­
viso and it is difficult to say how the 
court would interpret it. I Giuote 
here from a judgment which I found 
referred to in Wharton’s Law Lexicon:

**l̂ ch a personal advantage de­
rivable frjom his judgment as dis- 
Qualifles a Jud̂ e from hearing the

cause by virtue of the rule...as 
where the judge is a shareholder 
in a company which is plaintiff or 
defendant in an action;*’
That is the case reference. Furth«

on it says:
“in which Lord Chancellor Col- 

tenham, a shareholder in the de­
fendant company, had given a 
judgment in its favour, the 
judgment was on that account set 
aside by the House of Lords/*
So my point is that it may not be 

interpreted by the court as is intended 
by the law. I think we shall be able 
to achieve the purpose if the word 
‘independent* is altogther removed and 
scope for disqualification may be 
allowed in this Act, just as has been 
done in the case of the Tariff Com­
mission and the Finance Commission. 
Otherwise, I think that the share­
holders, whether they may have one 
share or, as our hon. friend Shri Guha 
pleaded, five per cent shares, do be­
come interested. So it would be in 
the fitness of things if this question 
is solved somehow.

The second thing which this amend­
ment seeks is that the Government 
may also refer to an industrial tribu- . 
nal an industry or an establishment 
where the dispute may not actually be 
in existence but is apprehended. 
Such reference clearly means that we 
give them a chance to put their case 
before the tribunal. That thing 
should be made clear by way of an 
assurance by the hon. Minister or 
otherwise. I tried to find out the pro­
cedure in this regard in other 
countries. I found that in Australia 
and elsewhere the Government have a 
right to extend the award to some 
other industry if they consider that 
necessary. But since here the reference 
is meant to be made before the award 

given, there should not be a pos­
sibility of any confusion. But it is 
necessary and it would be good that 
the* point is cleared. My main point 
was with regard to the word ‘inde­
pendent* to which I would invite the 
hon. Minister's special attention.

Shri Yenkataramaii: So far as the
definition .of the ‘independent person* 
IS concerned, it has been found in eat- 
perience that it is very difficult to 
find a person without any sort of 
interest in any concern whatsoever. II 
any person holding a few shares In 
a company or a bank should be dis­
qualified from sitting as a member of 
the tribunal or even as a member of 
the court of enquiry or commission, 
it will leave us very few people so 
that we may not get the proper men 
to adjudicate an the disputes with the
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result it may so turn out that only 
people who have no property what­
soever would become competent to 
decide industrial disputes or to become 
iriembers of the courts and com­
missions of enauiry. Therefore, I am 
not really worrying that by introduc­
ing this proviso a very serious harm 
would be done to the cause of industrial 
peace in this country. On the other 
hand, I feel that if the interest is so 
fimall, is so negligible that such an 
interest as holding a few shares is not 
Lkely to prejudice the disposal of the 
dispute before the tribunal or even 
prejudice the conduct of a Court of 
Inquiry, then the services of a 
competent person should not be lost 
to both labour and capital. But the 
Xiuestion always arises which is the 
substantial interest in each case. There 
are industries where five per cent. 
Interest may be a very substantial 
interest in that industry because the 
industry may be a small one and a 
person having five per cent, interest 
may be able to control or influence 
other persons in such a way as to 
.gain control over that industry. Then 
m larger concerns, industries spread 
over the whole country or like 
industries like the Imperial Chemicals 
spread over the whole world this per­
centage would be so negligible that 

*\ye cannol be sure that any protection 
could have been obtained as a result 
of fixing this five per cent. is
Always better in such cases to leave 
it to the good sense of the respective 
Governments to trust them to use 
their discretion and see that they do 
not appoint any person having such 
interest as is likely to prejudice the 
disposal of the cases as independent 
persons of the tribunal. If 
found in the course of experience that 
notwithstanding persons having large 
interests in the particular dispute or 
in the concerns involved m the dis- 
Tute, they are appointed nevertheless 
as members of the tribunal o r  mem­
bers of the Court or Commission of 
Inquiry, well, perhaps it would be an 
occasion when we would even move 
the court. ‘ The High Courts in each 
province should set right such an 
Eppointment. Therefore, I do not 
think that this proviso will in any 
way injure the cause of labour or 
adversely affect the disposal oi the j 
disputes pending before them.

The other Ipoint raised by my hon. 
friend, Pandit Thakur Das Bhargava 
has been pressed by the Employers 
Association not only in the Indian 
L,abour Conference which they attend­
ed, but elsewhere also. They are un­
doubtedly apprehensive of the probable 
effect of this piece of amendment. But 
If you consider the history of the 
Industrial Disputes Act and the way in

which it has been worked in several pro­
vinces, you will appreciate that such 
an amendment has become absolutely 
necessary in the interests of giving 
a finality to the several disputes pend­
ing between labour and capital in the 
several states.

The first amendment in clause 3 
seeks to replace the expression “where 
an industrial dispute exists’’ by the 
other expression ‘‘where the Govern­
ment is of opinion that an industrial 
dispute exists*’. The reason for this 

, amendment is that whenever a dispute 
is referred to a tribunal, the employer* 
always resort to the High Court, move 
the High Court by way of writ of 
prohibition saying that there is no 
industrial dispute and therefore, the 
tribunal should not be allowed to go 
on with it. If there is no Industrial 
dispute, you will agree that the tribunal 
itself is competent to say that there 
is no industrial dispute and dismisa 
the case. If your section is so worded 
that if an industrial dispute exists, it 
may be referred to an industrial 
tribunal, it is open to parties—not 
necessarily the employers, though it is 
the employers who have always gone 
to the High Court to say that they 
believe that the tribunal has no 
authority to go on and that it should 
not enter on that reference at all, but 
the question whether or not an 
industrial dispute exists and whether 
or not that reference is competent 
should be decided in the first instance^

Pandit Thakur Das Bhargavji: May
I wish your permission enquire thia 
from my hon. friend, whether the 
tribunal itself will be able to say after 
it is appointed by the Government that 
no dispute exists or there is no ap­
prehension of a dispute?

Shri Venkataraman: They have done 
in a number of cases. The industrial 
tribunals have given judgments in 
which they have held that what was 
referred was not an industrial dispute 
within the definition of the Act. For 
instance, I can quote cases where the 
tribunals in Madras have held that a 
particular dispute with regard to the 
discharge of a worker who has accept­
ed the notice pay did not amount to 
a dispute because there was no pend­
ing relationship between the employer 
and the employed a»d therefore, there 
was no dispute at all. When once a 
tribunal is appointed to go into the 
question of trying to solve the dif­
ferences or a dispute between the 
employer and the employed, the 
tribunal or any court for the matter 
of that will be quite comi^tent to give 
not only the relief which the labour 
asks or the management asks but also 
give relief by saying that there is no
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dispute pending. It is not a dispute 
at all within t̂he definition of the 
industrial Disputes Act. Why should 
an authority like the Hi^h Court 
intervene and say even before the 
tribunal has entered upon its 
reference, even before it has examined 
the facts and has found whether or 
not a dispute exists that it should 
not enter on the reference at all be­
cause one party moves that no 
industrial dispute exists. I have in 
my mind the specific case which arose * 
in the Madras High Court, the case 
of Kandan Textiles and that led to 
this Ordinance and the amendment. 
In that case a certain matter was 
referred to tfte tribunal. The dis­
pute was with regard to the reinstate­
ment of certain workei s besides 
other points. After the tribunal had 
given the decision, the party moved 
the High Court to quash the 
reference, on the ground that at the 
time when they referred the dispute 
to the tribunal the Government had 
not got sufficient information on their 
file to refer . that dispute even 
though the tribunal found that there 
was a dispute, even though the High 
Court itself while passing that judg­
ment said: We do not for a moment 
suggest that there is no difference or 
grievance between the employer and 
the employed. Nevertheless, at the 
time when the dispute was referred 
to the tribunal the Government did 
not have sufficient information with 
regard to that dispute placed before 
them by the Commissioner of Labour. 
This is technicality carried par excel­
lence. Tn fact if these technicalities 
should be allowed to prevail, labour 
would get no redress whatsoever 
from these tribunals. Rightly or 
wrongly, we both labour and capital 
agreed to go to the third party to 
have our disputes settled. It is to 
that third party that we must look 
for the final solution of the problem. 
It should not be left either to the 
Government to be satisfied in the first 
instance what they are industrial dis­
putes. It then comes to this that if 
labour wants to have a dispute refer­
red to adjudication, it must first 
satisfy the Government that a dispute 
exists and then again satisfy the 
tribunal that a dispute exists and that 
a certain relief should.be given. Why 
on earth, should labour be forced to 
first satisfy the Government thajt there 
is a dispute, and then satisfy the 
tribunal that there is a dispute and 
that the dispute should be resolved 
in a particular way. If the Govern­
ment has any apprehension or if the 
Government is of opinion that an 
industrial dispute exists it refers the 
dispute to the tribunal so that the

tribunal gets seized of the whole 
matter, goes into it, hears the evidence 
and then decides; firstly whether 
there is a dispute or not; secondly 
whether it falls within the definition 
of the Industrial Disputes Act or not; 
thirdly whether the relief asked for 
should be given or not. Therefore, 
it appears to me that this amendment 
is very necessary and it has been 
necessitated on account of the inter­
pretation given by the High Court in 
respect  ̂of these very words, namely 
‘if an Industrial dispute exists.* So,
I think, even as a person having a 
civil claim can go to a civil court of 
small causes or any other civil court 
for redress of grievances, labour 
should have the right to go to a 
court. Government need not be satis­
fied even before a dispute is referred 
to a tribunal that there is an industrial 
dispute concerning that matter. This 
amendment is most welcome and if 
this amendment is not carried, a large 
number of writs would be taken out 
as was done previously in the months 
before this Ordinance came into force, 
almost stifling the progress of the dis­
posal of industrial disputes by the 
tribunal.

The next cAiestion arises as to whe­
ther or not when a dispute relates 
only to certain units in an industry, 
whether the industrial disputes exist­
ing or apprehended with regard to 
other units in the same industry 
should not be referred to the* same 
tribunal. I will put a concrete case 
before the House. Suppose there 
are seven or eight units in a textile 
industry. Some may claim higher 
wages, higher dearness allowances, 
higher bonus. Once this dispute 
which exists is referred to a tribunal 
and an award is given, even though 
there was no dispute in the other 
units in the same industry, what 
happens, the other units also claim, 
that what was given to the unit in 
the dispute by the tribunal by the 
adjudication should be extended to 
them. The management refuses to 
abide by that saying firstly that it 
was inter partes and secondly that 
they cannot afford~ to give it. The 
question whether this particular unit 
can afford it has again to be examin­
ed by the tribunal and in order to 
obviate multiplicity of proceedings, 
it becomes necessary that where a 
dispute exists between a certain 
number of units in a particular 
industry like textiles or cement, it is 
much better that the  ̂disputes In 
respect of all the units in that industry 
are referred to the same tribunal so 
that there may be uniformity in the 
award of the tribunal. Otherwise,
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before another tribunal. One tribunal 
t^ e  a lenient view; another 

tribunal may take a stricter view and 
instead of solving problems and 

instead of setting at rest industrial 
disputes, it will give rise to many more 
industrial disputes.

--There was a similar reference In 
Madras in respect of engineering 
inoustry. There were certain dis­
putes between certain units of the 
■engineering industry and the manage- 
merit. There were other engineering 
units in which there were no dispiites. 
Nevertheless the Government of 
Madras thought that if they referred 
the whole dispute in the industry to 
a certain tribunal, the tribunal may be 
able to And a solution for all the 
existing disputes or problems in the 
*€ngmeering industry and it may be 
able to preserve peace in the engineer­
ing industry, for a period of one year 
during which the award is in opera­
tion. After the award was given, 
certain units of the industry went to 
the High Court and said that there 
was no pending dispute between this 
unit of the industry and labour, and 
that a general reference of the kind 
fis was contemplated and as was 
passed by the Government of Madras 
was wrong and that contention "was 
upheld by the High Court in the 
case of Kutty and Rao vs. Industrial 
Tribunal and it was held that no 
general reference of any kind affecting 
labour and capital in any particular 
industry can ever be made to a 
tribunal. A general reference was 

Tiold iavalid. I am sure the House 
will agree that it is much better to 
have the disputi»« in respect o f a 
particular industry settled at one time 
if it is possible and in or êr to do 
that It is better that all the disputes 
in that industry are referred to the 
same tribunal at the same time. Far 
from this amendment taking away any 
opportunity or causing any difTlrulty 
to the management, it will certainly 
help the tribunal to establish industrial 
peace in the State or in the province 
if a £?eneral reference of this kind is 
enabled by means of this provision.

I have only to refer to one more 
criticism of my hon. friend Pandit 
Thakur D6s Bhargava, and that is 
wiJh regard to the reference of dis­
putes at any time before the submis­
sion of the award. So far. I have 
been explaining that it is advantâ re- 
ous to the Government to refer dis­
putes between all the units in an 
Industry and the labour. In some 
cases, after a dispute has been referred 
in respect ’of some unitsln an industry, 
other tmlfs also raise a distHitc. In

the case of motor transport in Madraiw 
the original reference was made 
respect of a few motor companies 
their employees. Then, subsequentljr. 
a number of labour unions started 
filing clmms and raising disputes with 
r^ard to their pay and allo^yances. 
Then It became necessary for the Qov- 
ernment to refer those disputes also 
to the industrial tribunal even though 
at the time when tĥ  original reference 
was made there was no dispute bet- 
^een t^se unions and the manage* 
ment. That was also held to be in­
valid in Madras, because under tte  
law as it then stood, before a reference 
was made, a dispute had '̂ to exist 
Therefore, if a dispute is referred 
either at a time when a dispute bet* 
ween a certain unit in the industry 
and the labour existed or even subse­
quently before the final award i* 
given, it will only facilitate final dis­
posal of tnc problems relating to 
labour and management rather than 
hinder in any way the relationship bet­
ween them. My hon. friend Pandit 
Thakur Das Bhargava thought that by 
stating that reference may be made 
before submission of the award, the 
right of the parties to make repre­
sentation may be taken away. I 
do not know where he gets that from. 
On the contrary, it has been my ex­
perience in all industrial tribunals 
that once a fresh reference is madê  
then notice is sent to the parties, the 
parties are heard, further evidence as 
they want to adduce is tendered and 
then only is the final decision given.
I have never known of any case in 
which actually the moment the 
reference is made to the tribunal, the 
tribunal passes the award without 
hearing the parties. I am not quite 
sure whether if such an award is 
passed it would be valid because the 
procedure laid down with regard to 
the disposal of references is that the 
parties should be heard, and after 
giving an opportunity to the parties, 
the tribunal shall give an award as 
expeditiously as possible. If that is 
the law, even though a reference ifi 
made before the final passing of the 
award, the procedure laid down must 
be followed and it is incumbent on the 
tribunal to give notice to the parties, 
hear them and then only pass the 
awBrd.

I welcome this amendment. But, 
I would have welcomed one more 
clause with regard to the definition of 
the word “employee”. The law as It 
stands restricts the scope of the appli­
cation of the Industrial Disputes Act 
only to persons doing clerical or 
manual work. There are large classes 
of persons who are employed in 
technical and supervisory capacities.
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The decisions of industrial tribunals 
have been to this effect that they are 
not governed by the Industrial Dis­
putes Act. Any dispute between 
technical and supervisory personnel 
and the management is not governed 
by the Industrial Disputes Act and 
they have no right to go to an 
industrial tribunal. This has caused 
serious hardship to technical and 
supervisory personnel and they are 
absolutely without any relief, any 
remedy for the redress of their 
grievances. This was brought to the 
notice of the hon. Minister time and 
again. I remember that even in the 
Labour Relations Bill, when the Select 
Committee was hearing evidence, the 
All India Technical Supervisory 
Personnel of the textile industry came 
and gave very strong evidence, con­
vincing evidence regarding the urgent 
necessity for changing the definition of 
the word ‘employee’ so that not only 
those doing manual work may be pro­
tected, but also those doing technical 
and supervisory work also may be 
protected. I would have very much 
welcomed if when such a Bill as this 
is brought in to remedy some patent 
defects in the existing Inustrial Dis­
putes Act, this point*also had been in­
vaded in it. But as it is too late 
now I c6n only hope that the hon. 
Minister will do something at least to 
•ee<that an Ordinance is issued to that 
effect, after this House rises.

Mr. Speaker: I wish tlje hon. Mem­
ber had said ‘‘Bill*’ instead of 
•*Ordinance”. This is rather un­
democratic.

Shri Jagjivan Ram: My friend Shri 
Venkataraman has very much lighten­
ed my task as he has dealt with most 
of the points raised in connection with 
this Bill.

My hon. friend Shri A. C. Guha 
started with the criticism that the pro­
visions in this Bill are rather retro­
grade. I was surprised to hear that. 
May be they appear retrograde at first 
glance due to ignorance of the diff\- 
culties which Government have had to 
lace in finding independent persons to 
serve on these tribunals. As soon as 
objection was raised in the bank dis­
pute case, we started the search and 
it took us a lot of time to find out 
persons who did not hold any shares 
in any bank. We had to enquire 
from them whether they held any 
shares and if they reoMed in tĥ  
afUrmative. we had to request them 
whether they were prepared to trans- 
ier their shares. And as a matter of 
lact, In order to get over this difficulty 
:ive had to persuade some judges to

sell off their shares and then sit on 
thê  tribunal. Of course, Government 
do see that persons who really hold 
some substantial interest in the con­
cern or establishment should not be 
on the tribunal and that is why we 
want them to disclose to us the number 
of shares or the interest they have 
held so that we may, or rather the ap­
propriate Government may decide 
whether to appoint them on the tribu­
nal or not. To lay down a limit ex­
pressed in terms of a certain percent­
age of the shares, as has been sugest- 
ed by Shri Guha will not solve the 
difficulty, because as has been nointed 
out by Mr. Venkataraman, in some 
cases five per cent, may be negligible 
and in very big concerns even this five 
per cent, of the total assets will be a 
very substantial amount. So it is 
better to leave it to the appropriate 
Government to judge when once the 
disclosure has been made, whether to 
appoint the particular person on the 
tribunal or not.

Pandit Thakur Das Bhargava has 
rightly interpreted the present amend­
ment. The intention is that once 
Government comes to the opinion that 
there is in existence some dispute or 
some dispute is apprehended, there 
should not be any judicial inquisition 
as to how the Government came to 
that opinion. 'Hiis is the intention of 
this amendment. There are cases of 
industries where in certain units there 
are disputes, and if we have to prove 
it judicially whether we had enough 
of material to be satisfied that there 
was a dispute in existence we could 
produce sufficient material. But there 
are also cases, especially in these units 
of industry where the workers are not 
well organised and where out of fear of 
the employers, though their conditions 
are worse off as compared to the 
workers in other units in the same 
industry, they are not in a position to 
raise a dispute. And so a dispute 
will not be in existence. But it comes 
to the notice of our officials or the 
Government tnat the conditions of the 
workers in such and such a unit" of a 
particular industry is very pitiable. 
The workers are in such a disorganis­
ed state that they cannot raise any 
actual dispute. But all the same, 
Government feel that the dispute may 
arise tomorrow or ten days later on 
or a month hence, and so Government 
makes that reference. So it is a 
case of apprehended dispute. If we 
are to prove it in a court of law on 
what material we apprehend a dispute 
in that particular unit, that will be 
very difficult. All the same we are 
satisfied and have no doubt on the 
point, that here is a fit case for
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xeference to the tribunal and we do 
refer that case to the tribunal. Cases 
Uke this arose in Madras, and when 
this defect was pohited out to us, we 
thought it would be better to so amend 
the Act that a reference by Govern­
ment may not be question in a court 
of law as to whether we had enough 
of material to come to the conclusion 
that there was in existence a dispute 
or a dispute was apprehended. The 
labour-capital relation is a very 
delicate mechanism and it has to be 
tackled delicately too. Too much 
litigation sometimes exasperates the 
workers.

Shri Venkataramaii: Hear. hear.
Shri Jagjivan Ram: Instead of solv­

ing disputes, this sometimes ac­
centuates them. Therefore, efforts 
should be made to curtail the chances 
of litigation as far as possible. I know 
of cases where reference of ar> entire 
industry has been made to a tribunal 
and no objection has been raised by 
the employers. But there have been, 
on the contrary, some cases where 
employers have pursued the case from 
court to court and the process has 
been interminable with the result that 
the disputes had been pending for the 
last three or four years. They some­
times take advantage of that very wide 
provision in our Constitution and try 
even after the awards had been given 
by the tribunal, to go from the High 
Court to the Supreme Court. I do 
not want to say anything about the 
judgments of the courts; but I was 
only pointing out that it takes so 
much time that workers sometimes 
doubt whether this machinery is doing 
any good to them or not, whether they 
should go in for these adjudications or 
not, or whether they should try tlieir 
own strength and measure it with the 
employers and themselves solve their 
own problem. Therefore, what this 
provision seeks to do is to curtail the 
possibility of the cases being taken to 
the High Courts or the Supreme Court 
even before the tribunals had started 
functioning.

The second point is with regard to 
these words ‘'appearing to be connect­
ed with”. These words have been 
purposely introduced in order to safe­
guard against the matter being taken 
to the court to prove whether the 
matter was connected with it or not. 
If we say “connected with’’ then we 
will have to prove judicially whether 
it is connected with it or not. What 
will happen will be that before refer­
ring the matter to the tribunal we will 
have always to proceed in a judicial 
manner and decide whether the matter 
is connected with the dispute or not. 
It means that the work which is to be

done by the tribunal will have to bt 
first done by the Government and 
their officers. Therefore, these words 
“appearing to be connected with** have 
been purposely introduced. It may be 
that if we refer ten matters, eight of 
them vnay be directly connected with 
the dispute and two may be such that 
on the iace of it may appear to be 
connected with the dispute and our 
officers in the Secretariat may feel 
that these two are also matters con­
nected with the dispute. But if it is 
attempted to prove it in a court of 
law, it may be proved that strictly 
speaking they are not connected with 
the dispute. And so when eight 
points are connected and two are not 
connected with the dispute, some High 
Court or the Supreme Court may hold 
that' the reference of these ten points 
is ultra vires and then the whole thing 
will be protracted. Therefore, these 
words “or any matter appearing to 
be connected with” are proposed tO 
be introduced.

4 P.M.

A point has been raised that all 
these processes encourage manufacture 
of disputes. I do not know what basis 
one has to say that. Sometimes it 
so happens that when a dispute arises, 
we get certain demands from the 
workers which are the basis for that 
dispute and when we analyse that we 
find that the issues can be better 
placed if the five demands are split up 
into seven demands. So if you mean 
by that that the disputes are 
manufactured when they come to Gov­
ernment offices, that is not correct. 
Sometimes we curtail the issues but 
we do not increase. It has been said 
that there may be obvious existence of 
disputes in certain units. In certain 
units disputes may be apparent and 
in certain units disputes may not be 
in existence. Still we refer those 
cases to the tribunals. I need not 
argue that at any great length. Mr. 
Venkataraman has done that and even 
my friend Pandit Bhargava agrees 
with that that it is necessary to refer 
them. Again, before the award has 
been given it might become necessary 
in some cases where in that particular 
indust*'y there may be one or two units 
which at the time of the original 
reference we had no knowledge of. 
When it comes to our notice we feel 
that it will be better to refer the cases 
of thes0 two units also to the same 
tribunal so that subsequent disputes 
may not have to be referred to some 
other tribunal because divergent 
awards given by two tribunals will 
create further complications. I think 
that even if it is not specifically pro­
vided, whenever any reference is made
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a t a subsequent stage to a tribunal, 
the parties will be given proper hear* 
ing and it should be only after the 
proper hearing of the case of the 
parties that the award should be given 
in respect of those references or they 
should be included in the award.*

Shri A. C. Guha: Will it not mean
practically a de novo trial?

Shri Jaglivan Ram: It will not mean 
a de novo trial.

Pandit Thakur Das Bhargava: I
should think that it is a very salutary 
provision. I want that it may iJe 
specifically mentioned that if a new 
reference is made or in the same 
reference new persons are ordered to 
be made parties then the tribunal may 
give a fresh opportunity to the parties 
to represent their cases.

Shri Jagjivan Ram: I have np ob­
jection to that. I do not know whe­
ther express provision for that will be 
necessary and if it is necessary, I have 
no objection to providing for that by 
a proviso.

Pandit Thakur Das Bhargava:
Previous procedure only contemplated 
one reference. It is quite right that 
usually the procedure in every party 
is allowed to be heard because it 
is a new reference. Therefore, if you 
make a provision, it will be explicit.

Shri Jagjivan Ram: I have no ob­
jection to that.

[Shrimati Durgabai in the Chair]

Shri A. C. Guha: My apprehension 
is on the other side, that it may mean 
a de nox̂ o trial so that it wiU lengthen 
the proceedings.

Shri Jagjivan Ram: Mr. Guha*s ap
prehensions are all theoretical.

Shri Naziruddin Ahmad (West Ben­
gal): He is absolutely theoretical. He 
bas not married.

Shri Jagjivan Ram: I am told that 
no express provision for that is neces­
sary. The tribunals have followed the 
procedure laid down for the disposal 
of cases and that procedure is to issue 
notices and hear parties and then give 
the award.

Shri Bhatt: It is laid down in
Section 18 of the Industrial Disputes 
Act that the award shall be binding 
on all other parties summoned to 
appear in the proceedings as partfes 
to the dispute.

Shri Jagjivan Ramr  ̂ I have been 
advised by the legal experts that no 
express provision is necessary. I as­
sure you that it should be after the 
parties have been heard that the 
award must be given.

Now my friend Mr. Guha's appre­
hension is that there will be much 
more delay. One thing I want to 
make clear is that there is provision 
for workers committees, negotiation, 
conciliation and adjudication in the 
Industrial Disputes Act. But aU 
those stages are not compulsory. I t  
is not necessary that before a dispute 
is referred to a tribunal it should 
pass through all the stages of negotia­
tion, Conciliation Offtcer, Conciliation 
Board etc. If in the first instance the 
Government is satisfied that there is 
a dispute and that the dispute is of 
such a nature that it is not likely to 
be resolved by Conciliation Officer or 
the Board of Conciliation, then no 
Board of Conciliation is appointed. 
The dispute will be referred to a 
tribunal. All those stages that you 
find in the Industrial Disputes Act are 
not compulsory in the case of each 
dispute and here your apprehension 
is that it will be delayed by the 
employers. The primary intention of 
making this amendment was to help 

'th e  workers and I think it will help 
the workers and will be instrumental 
in preserving industrial peace to 
some extent.

My friend Mr. Venkataraman has 
raised the Question of supervisory 
staif. It has been only in the last 
one or two years that the supervisory 
stafi has come to realise that they 
should cast their lot with the workers. 
Previous to that they regarded them­
selves more or less as a part of the 
management and did not like the idea 
of indentifying themselves with the 
workers. Now this realization has 
dawned on them that it is more 
advantageous for them to identify 
themselves with the workers. I wel­
come tiiis realization and ‘I have 
every sympathy with the way in which 
they also are fired off by the 
employers and it is time that the 
interests of these people also are pro­
tected to some extent especially of 
those mechanics who, for all intents 
and purposes, are workmen but have 
the status of being called supervisory 
staff. They are at the mercy of the 
vagaries of the employers. We have 
made provision in the Labour Rela­
tions Bill and the Trade Unions Bill 
to provide for them and I will advise 
my friend Mr. Venkataraman to wait 
till those Bills are passed by the new 
Parliament. I commend the Bill to  
the Rouse for its acceptance.
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Mr. Chairman: The question is:
“That the Bill further to amend 

the Industrial Disputes Act, 1947, 
be taken into consideration.**

The motion was adopted.
Clause 2.—(Amendment of section 2 

etc,)
Mr. Chairman: There is an amend- 

:ment of Mr. Kamath that clause *2 be 
omitted.

Shri Jaffjivan Ram: That is no
amendment. •

Shri Kamath (Madhya Pradesh): I 
would like to speak on that clause.

Mr. Chairman: He cart speak, but
^before that I want to know from Mr. 
Guha whether he is going to move his 
-amendment.

Shri A, C. Guha: The hon. Minister 
has stated that my amendment is due 
to ignorance, but I am not so ignorant 
about the difficulties Government had 
lelt over the Banking Tribunal. Any­
how when the Minister is not willing 
to accept my amendment I do not 
like to move it. At the same time I 
would ask the hon. Minister to make 
it a point to see that the appropriate 
Governments, which means in most 
cases the State Governments, may 
really take care to see that a person 
who has got a substantial share in any 
concern connected with the dispute is 
not put on the tribunal: My hon.
friend may have much confidence on 
the State Governments but, I, as a lay­
man, have not got so much confidence. 
That was why I nave notice of that 
amendment, but v^hen he is satisfied 
that the appropriate Government will 
act properly according to his direction, 
it is his headache—why should I
bother about it?

Shri Kamath: I was banking upon
my friend, Mr. Guha, to move his 
amendment, now I find he has backed 

•out of it.
Shri Japjivan Ram: Now he has

grown practical.
Shri Kamath: I do n o t  k n o w  whether 

he has grown practical or w h e th e r  he 
is more amenable to t h e  h o n . Minister 
—It is a matter of opinion, but if my 
hon. friend, Mr. Jagjivan Ram t h in k s  
he is more p r a c t i c a l ,  he is welcome 
to t h a t  i n t e r p r e t a t i o n  of his attitude— 
but I personally t h i n k  t h a t  he has 
s h o w n  himself Q u ite  amenable to h ie  
wiles, I am sorry, wishes and sug­
g e s t io n s .  I have been left completely 
unconvinced by t h e  arguments advanc­
ed by the hon. Minister that he has 
found it so very hard to secure the

services of truly indes>endent men.
U is an irony of fate that though we 
have attained independence of a sort 
we find it difficult to obtain even s  
handful—after all, not many people 
are needed to man these tribunals and 
it is very sad to hear that in a vast 
country like ours of 300 million anC 
odd population it is so hard to pidc 
and choose a handful of truly 
independent men who have.......

Shri Jagivan Ram: No shares.

Shri Kamath:...... no shares in the
particular industry about which there 
has arisen a dispute.

Even assuming that that is a fact, 
that his experience is that he has not 
been able to find independent men, I 
do not know whether he has thrown 
his net fairly wide or whether he h«i 
confined himself to a few, to a charm­
ed circle. If that be so, I can under̂  
stand his difficulty. Within the 
charmed circle, of curse, there will 
not be many independent men avail­
able, but if he had the will to move 
out of the narrow circle and go 
further afield, I do not think ne 
would have experienced that much 
difficulty in picking truly independent 
men. If, as he says, no independent 
men are available, then I feel that 
much of the purpose of this legislation 
would be frustrated. A person who 
has some share in the concern can­
not be expected to be wholly indepen­
dent, as human nature and human 
conduct go. 1 would iiave therefore 
alternatively welcomed the fixation of 
a limit as was suggested in Mr. Guha*s 
amendment which I am sure would 
have been acceptable to a reasonable 
Minister. But on the one hand Mr. 
Guha has chosen not to move it, and...

Shri A. C. Guha: Because I do not 
find the hon. Minister reasonable.

Shri Kamath: And I suppose under 
the rules I cannot move an amend­
ment standing in some other hon. 
Member’s name. If it is permissible 
I would myself like to move the 
amendment tabled by Mr. Guha and 
leave it to the good sense of my hon. 
colleagues in the House, if not of the 
hon. Minister, to decide as to whe­
ther this is not a reasonable attitude 
to take in this matter: fix the percent­
age of shares; make it five or ten per 
cent., whatever you want, but do fix 
a limit by all means. If this Bill is 
passed, a person holding 25 per cent, 
or even 50 per cent, shares, shall we 
say, if he Is persona grata In some 
quarters or a favourite in some 
quarter*, may be taken up. 
all, the hon. Minister has stated that
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[Shri Kamath]
he will leave it to the State Govern­
ment to decide and Mr. Guha has 
mildly hinted at the ability or inabi­
lity of some of the State Governments 
to make a wise choice in the matter. 
So, as Parliament of India, oi the 
whole Union, I think we should step 
in here and try to impose certain 
restrictions as regards the selection of 
persons and as far as possible we 
should make it incumbent on the Gov- 
emmentb concerned to choose really 
independent men. If five per cent, 
is no I accw>̂ lable let us make it per 
cent, or ten per cent., but let us fix a 
limit as> regards the number of shares 
that a person may own in the industry 
concerned. If you will allow me I 
will therefore move this amendment 
of Mr. Guha and let the House decide.

Mr. Chairman: I am afraid I cannot 
permit that.- If the hon. Minister is 
agreeable he himself can move that 
amendment.

Shri A. C. Guha: If he is agreeable 
he can easily adopt ihis amendment 
with modifications.

Mr. Chairman: No, he is not agree­
able. That he has already indicated.

Shri Nasirnddin Ahmad: So far as
clause 2 is concerned it adds a proviso 
that no man shall cease to be an 
• îndependent person” by reason only 
of the fact that he holds shares in the 
concern aflfected but that he should 
disclose to the appropriate Govern­
ment the extent of his share-holding. 
I think this proviso is open to two 
serious objections. The first objection 
is based upon the principle that any 
man who is interested in the case to 
be tried'would be disabled from try­
ing the case altogether. It is not a 
question of getting; an honest man to 
deal with the case. I believe there 
•re many honest men who can Judge 
their own cases quite impartially as 
any other man. That is not, however, 
the question. The real principle is 
that it is not enough that justice 
should be done, but it is necessary 
that justice must also appear or seem 
to be done. The moment there is a 
suspicion against the judge or there 
is a little hesitation about the 
impartiality of the judge on account 
of his having any interest m the 
subject matter of the trial, that very 
moment it becomes highly improper 
that he should try the case, not on 
the ground that he is unable to do 
Justice because he is interested but 
because the position of a judge should 
be above susoicion like Caesars wWe. 
In these circumstances. I submit that 
the proviso introduces the right princi­
p l e /  but in a most half-hearted

manner. I think that that disposes 
of the first part of the objection.

The second objection is that the 
person has to disclose the extent of 
his interest in the concern. The pro­
viso does not give us any indication 
as to what would happen in case the 
disclosure  ̂ shows that he has an 
interest. The far better thing would 
have been to disable  ̂ a person al­
together if he holds any shares. It 
may be that the disclosure may come 
at a late stage and then the Govern­
ment would be in a most invidious- 
position. The gentleman is going to 
try the case and at the same time 
there is this difficulty. There is this- 
vague provision that, by reason of 
his holding shares alone he is not dis­
qualified. This is so indirect and 
negative in its effect that it gives us 
no indic ation as to what the Govern­
ment would do. Then the Govern­
ment will have to see and weigh in a 
delicate chemical balance as to the- 
exact extent of his interest. Not 
only that. This nice weighing will 
depend upon the personal factors. It 
is again the Secretary of a Department 
who will have to weigh and I do not 
th'nk the scale would be delicate 
enough in these circumstances. So, 
I submit that you should altogether 
debar that person who has an interest 
in the company. That is a well 
established principle. It is not based 
on grounds of suspicion, b̂ut on 
grounds of high public policy. A 
ruling has been read by one of the 
speakers to the effect that the judge’s 
interest was enough t̂o vitiate the 
trial. I think that public justice 
should be placed above suspicion. In 
these circumstances, the proviso- 
should be re-written in order to make 
it cleor that no man having any 
interest in any concern shall be a 
judge in his own caser It may be a 
very slight interest, but at the same 
time unconsciously it may weigh m 
his mind. There is such a thing as 
what jurists call “unconscious bias . 
Then the effect of the disclosure is 
left indefinitely lianging in the air. 
What happens if he discloses an 
interest? It is a difficult and delic^e 
question to measure and weigh the- 
amount of bias that may possibly 
come into the case. I think the whole 
proviso is made very difficult of 
application, I think the high objective- 
is defeated by the roundabout ana 
circumspect manner in which the pro  ̂
vision is framed.

Mr. Chairman: The question is;
“That clause 2 stand part of the

BiU/’
The motion was adopted.
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Clause 2 was added to the Bill
dkuse 3.—(Amendment of section 10 

etc.)
Puffit Tbakur Das Bharxava; j

wiBh to say a few words on this clause. 
In regard to this, I have heard two 
or three arguments against the argu­
ments which I had submitted for the 
consideration oi the House. Although 
these arguments have weight, they do 
not fully satisfy me. I did not know 
at the time I spoke that some 
Manufacturers’ Association had also 
raised a point about this, because I 
do not represent the manufacturers 
in this House. I represent more the 
labourers because I have great 
sympathy for them. At the same time, 
my difficulty is Jhat the arguments 
advanced by the hon. ^Minister and 
Mr. Venkataraman seem to indicate 
that not only a case where there is a 
real dispute or a dispute is apprehend­
ed will be referred to a tribunal but 
even in a case where there is 
absolutely no evidence of a dispute or 
apprehended dispute, the Government 
is of the view that such a case may 
also be referred to the tribunal. I 
never knew that such cases do exist. 
If the Government is of this view, that 
the labourers in some cases are so terri­
fied that they will not have the courage 
to represent their grievances against 
the employers and the dispute though 
it may not be even in embryo yet in 
potential seed form it may exist, it 
cannot be said to be an apprehended 
dispute. Disputes are likely to result 
in the imagination of the labour offi­
cer or perhaps in the imagination of 
the Government, and the employees 
may not even be conscious of them. 
If the Government want to provide for 
such cases, I can understand Govern­
ment’s taking power for an un­
founded assumption. Further, I doubt 
the soundness of Mr. Venkataraman *s 
opinion. Of course, he knows it 
better because he has been doing 
these cases. My own view is that if 
the Government first of all certifies 
that there is a dispute or an appre­
hended dispute and appoints a tribu­
nal, then so far as that tribunal is 
concerned, it will be very loath to find 
that there is no dispute. It would 
mean the creature finding fault with 
the creator. Government comes to 
the conclusion that there is a disptue 
or an apprehended dispute. Will the 
tribunal which owes its existence to 
that certificate from the Goverpment 
or that opinion of the Government 
decide that there is no dispute? I for 
one would be satisfied if the opinion 
of Mr. Venkataraman was pursued 
logically and given effect to. It 
would amount to this. In an ordinary 
case, when a plaintiff goes to the court.

he goes on a certain cause of action 
and an issue can be raised if cause of 
action exists and the defendant knowa 
^ d  prepares his deience on this 
basis. In this case, according to the 
very wording of this section, the 
employee or the employer cannot go 
directly to court. Government has to 
intervene. It has to come to a con­
clusion as to whether there is a dis­
pute or an apprehended dispute. As 
to whether that Government conclu­
sion IS right or wrong, nobody can 
judge. So, the comparison which Mr. 
Venkataraman made between a 
plaintilT and a defendant does not 
hold good here. In my humble 
judgment, his is a case of a special 
nature. The words are “In the 
opinion of the Government a dispute 
exists or an apprehended dispute 
exists'*. So, I can understand it if 
you do not want to give the power to* 
the court, but the Government itself 
has no power to refer any dispute to 
a tribunal unless the Government is 
satisfied that there is a dispute or an 
apprehended dispute. The example 
which the hon. Minister gave leads me 
to think that the Government is of the

• view that even if there is no dispute 
or apprehended dispute, Government 
has got the right of sending the case 
to a tribimal. If that is so, then I  
certainly did not fully comprehend the 
meaning of this clause. As long as 
these words are there, and you do not 
give the power to the court to revise 
the case subsequently, it will be the 
duty of the Government to refer only 
those cases where it is strictly of the 
opinion that a dispute exists. Gov­
ernment cannot send any case to a 
tribunal unless it is of this opinion. 
The Government may not decide it 
judicially. I can understand that. 
And if there is no evidence, if there 
is nothing on the record, but the Gov­
ernment comes to a conclusion from 
certain facts that there is an appre­
hended dispute, even then the court 
will not question it. When you read 
section 10 along with section 12(4) 
the position becomes still clearer. 
Section 12(4) reads thus:

**If no such settlement Is arrived 
at, the conciliation officer shall, as 
soon as practicable after the close 
of the investigation, send to the 
appropriate Government a full 
report setting forth the steps taken 
by him for ascertaining the facts 
and circumstances relating to the 
dispute and for bringing about a 
settlement thereof, together with a 
full' satement of such facts and 
circumstances, and the reasons on 
account of which, in his opinion, 
a settlement could not be arrived 
at.”
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[Pandit Thakur Das Bhargava]
This is important. Then read sub­

section (5):

“If, on a consideration of the 
report referred to in sub-section 
(4), the appropriate Government 
is satisfied that there is a case for 
reference to a Board or Tribunal, 
it may make such reference. Where 
the appropriate Government does 
not make such a reference it shall 
record and communicate to the 
parties concerned its reasons 
therefor.”

Shri Venkataraman: That section
relates only to public utilities and not 
to ordinary i.ndertakings.

Pandit Thakur Das Bharffava: It
refers to ordinary cases also. The 
conciliation officer can go and find 
that there is no dispute.

Shri Jagjivan Ram: It is not
compulsory for him.

Pandit Thakur Das Bhargava: I do
not say it is compulsory for him. I 
am referring to a case in which a 
conciliation officer goes there and is 
satisfied that there is no dispute and 
makes a report to that eliect. Yet, the 
Government appoints a tribunal. It 
ignores the opinion of the conciliation 
officer. iv en  when this man has said 
that there is no dispute, Government 
takes it into its head, ignoring the 
provisions of section 12 (4), to refer 
the dispute to the tribunal. It refuses 
to consider the labour officer’s report 
and without the report even arriving 
in the office of the Government, Gov­
ernment makes • a reference and 
appoints a tribunal. It is not an 
imaginary case. This is not an 
imaginary tear. I know of cases 
where Government in order to avoid 
pressure upon them refer cases to 
tribunals without considering- the 
merits of the case and report of con­
ciliation offi;'er. As has been point­
ed out by my hon. friend Mr. Venkata­
raman himself there have been cases 
where tribunals appointed under section 
10 have also held that there was really 
no dispute. If that is so, it clearly 
follows that Government do not 
exercise sound discretion. What hap­
pens then. The result will be that the 
powers of the courts will be taken 
away, and Government will have 
arbitrary power of sending cases to 
tribunals in which there was no dis­
pute or only fear of an unfounded 
dispute. I know of cases where to 
the existing grievances Government 
have added more grievances. No­
body disputes the fact that industrial

peace is Quite essential for the 
country. But by taking these vftat 
powers you are doing away with the 
salutary influence of the courts. There 
are cases in which the High Courts 
have held that there was no real dis­
pute. If frivolous matters are refer­
red to tribunals, the result would be 
that even though the tribunals may 
give their awards,"̂ the real disputes will 
persist and imaginary ones will be 
bolstered up. In the interest of indus­
trial peace it is better that these powers 
are kept in the hands of the courts. Gov­
ernment should act with fairness and 
firmness. If there is firmness labourers 
will be better served. It is*in no­
body’s interest to take up and refer un­
founded and imaginary disputes.

I would therefore request the hon. 
Minister kindly to look into the matter 
Vnore carefully.

Mr. Chairman: The question is:

“That tlause 3 stand part of the
BUI.”

The motion was adopted.
Clause 3 was added to the Bill.

Clauses 4 and 5 were added to 
the Bill.

Clause 1 was added to the Bill.
The Title and the Enacting For­

mula were added to the Bill.
Shri Jagjivan Ram: I beg to move; 

“That the Bill be passed.*’
Mr. Chairman: Motion moved:

“That the Bill be passed.”
Shri A. C. Guha: I have one point 

to put before the hon. Minister. In 
the proviso to clause 2, would it not 
be better to specify as to when he 
will make his disclosure?

Shri J. R. Kapoor (Uttar Pradesh): 
It should be laid down that he will 
make the disclosure before embarking 
on his duty.

Shri Jagjivan Ram: Unless he dis­
closes, he will not be appointed.

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.
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CONTROL OF SHIPPING (AMEND­
MENT) BILL

Mr. Chairman: If the House agrees, 
I would like to call upon Mr.- Santha- 
nam to move his two Bills, because he 
Has made a reauest that he be allowed 
to move his Bills in preference * to 
others. They are formal Bills and 
there are no amendments either. His 
colleagues have agreed to it.

The Minister of State for Transport 
and Railways (Shri Santhanam): My 
Bills are purely formal and I do not 
think anybody need be worried that 
they will be passing something which 
they do not know.

I beg to move:

“That the Bill further to amend 
the Control of Shipping Act, 1947, 
be taken into consideration.”

This Act was passed in 1947 in 
order to give power to the Govern­
ment of India to regulate the coastal 
trade of India so that we may reserve 
coastal trade for Indian shipping. It 
was given a five-year period. Before 
this period was over it was expected 
that we would be able to amend the 
Merchant Shipping Act and incorpo­
rate these provisions therein. But it 
has not been possible to take up the 
revision of the Merchant Shipping Act. 
Now this Bill merely extends the 
period from 1952 to 1954. We have 
reserved coastal shipping for Indian 
ships and we cannot continue that 
reservation unless this Act continues 
to be in force. Otherwise, we will 
have no power to prevent foreign 
shipping competing with our shins for 
coastal trade. That is the sole pur­
pose of this Bill. I hope the House 
will accept the motion.

Mr. Chairman: The question is:
“That the Bill further to amend 

the Control of Shipping Act, 1947, 
be taken into consideration.**

The motion was adopted.

Clauses 1 and 2 were added to 
the Bill.

The Title ^nd the Enacting For­
mula were added to the Bill.

Shri Santhanam: I beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

I shall explain

BOMBAY COASTING-VESSELS 
(AMENDMENT) BILL

The Minister of State for Transport 
and Railways (Shri Santhanam): I beg
to move: '

“That the Bill further to amend
the Bombay Coasting-vessels Act,
1838, be taken into consideration.”
Shri Naziruddin Ahmad (West Ben­

gal): May I point out that this is a 
long Bill containing several amend­
ments. 'We are supposed to do some 
duty.

Shri Santhanam:
them.

Shri Naziruddin Ahmad: I am not
clever enough to understand the ex­
planation on the spur of the moment: 
I have not come prepared for it.

Shri Santhanam: This Bill has been 
on the agenda for over a month and 
not a single Member has chosen to 
table any amendment. Presumably 
the Bill has been found to be wholly 
unexceptionable.

Mr. Chairman: The hon. Minister
may proceed with the Bill.

Shri Santhanam: We have not got 
any legislation regulating sailing ves­
sels plymg on our coasts. We have 
got an Act only in the case of Bom­
bay. The State Legislatures have no 
power to make a law in this regard. 
All that is being done in this Bill 
is to enable the extension of the 
Bombay Coasting-vessels Act to the 
entire India, wherever necessary. It 
does not extend the Act automatically, 
but gives power to the Government of 
India to extend the ^ct to other areas. 
This has become necessary particularly 
in Kutch and the Saurashtra coast to 
regulate the sailing vessels. It is 
merely an adaptation of the existing 
Act to the new purposes.

Shri Kamath (Madhya Pradesh): 
May I ask why this Bill is being 
taken out of turn today? Is it neces­
sitated because the transformation of 
the hon. Minister into a Lieutenant- 
Governor is due tomorrow, or as soon 
as all that? I hope not. I hope he 
will be with us till the end of the 
session.

Mr. Chairman: As far as the pro­
cedure is concerned there is nothing 
objectionable. But with regard to 
the reason for taking up this Bill to­
day, it may not be that, it may be 
only for his convenience.

Pandit Thaknr Das Bhargava (Pun­
jab): It is a very good reason alsol
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Bir. Chairmaii: The Question is:
“That the Bill further to amend

the Bombay Coasting-vessels Act,
1838, be taken into consideration.”

The motion was adopted.

Clauses 1 to 10 were added to 
the Bill.

The Title and the Enacting For­
mula were added to the Bill.

Shri Santhanam: I beg to mov6:

‘That the BiU be passed.”
Mr. Chairman; Motion moved:

“That the Bill be passed.”

Shri Nazirnddin Ahmad: I wish to 
speak simply for one reason, that is 
that the hon. Minister who is very 
hard-working not only as a Minister 
but also when he was a Member, can­
not expect every Member to come 
prepared as he does. The difficulty 
with mdividual Members is they have 
to tackle with about thirty Bills 
simultaneously, whereas the hon. 
Minister has only one or two Bills to 
support and he has come thoroughly 
prepared with the aid of his own 
Secretariat, This Bill stood far be­
low in the list today, and to expect 
that every Member simply because he 
has got-a copy of the Bill has come 
prepared to meet all possible points is 
to expect the impossible. I fully
confess that I was unable to look into 
the provir o'T̂ . We have a right to 
cons id or that the order in which the 
Bills ore set down on the Order Paper 
has some meaning, and we have a 
right to con'nder them in a serial 
order. It is not possible for all 
Members to come prepared with all 
Bills. But as there is a special case 
so far as the hon. Miniŝ '̂ '̂ is con­
cerned, namely that we are to lo se  him 
very soon, it is better that he should 
move this Bill now. ,

I support the motion, but I suggest 
that in future some previous indica­
tion of any change in the programme 
should be given to the poor Members.

Mr. Chairman: The question is: 
“That the Bill be passed.”

The motion was adopted. ^

Shri Santhanam: I do not think anj 
Member has a right to ask for anj 
such undertaking.

Shri Kamath: Every Member has the 
right to ask, but a Minister need not 
answer.

Shri Kamath: Is the Minister, the 
lion. Mr. Sapthanam, in a position to 
state that he will not move any more 
Bills in this House?

INFLAMMABLE SUBSTANCES BILL
The Deputy Minister of Works, 

Production and Supply (Shri Bura- 
ffohain): I beg to move:

. “That the Bill to declare certain 
substances to be dangerously in­
flammable and to provide for the 
regulation of their import, trans­
port, storage and production by 
applying thereto the Petroleum 
Act, 1934, and the ' rules there­
under, and for certain matters 
connected with such regulation, 
be taken into consideration.”
The Bill before the House does not 

seek to tread any new ground but is 
merely aimed at removing a possible 
legal anomaly. Sub-section (1) of 
section 30 of the Petroleum Act em­
powers the Central Government to 
apply by notification in the Officii' 
Gazette any or all of the provisions 
of the Act to any dangerously inflam  ̂
mable substance other than an ex­
plosive and thus regulate the trans­
port, storage, production, etc. of that 
substance. The provisions of the 
Petroleum Act have accordingly been 
applied to a number of substances. 
These are seven in number and they 
have been mentioned in clause 3 of 
the Bill. These notifications have 
been issued after the Government of 
India. Act, 1935 came into fqrce—on 
1st *April, 1937. Although the Validity 
of these notifications was not actually 
questioned in any court of law. Gov­
ernment are advised that since the 
coming into force—since 1st April 
1937—of the 1935 Act, sub-section (1) 
of section 30 of the Petroleum Act 
could not be regarded as a va’id pro­
vision of law. The position is the 
same even now under the Constitution. 
According to that opinion the 
dangerous substances have to be 
declared by a law passed by the 
Central Legislature and that .it could 
not be done merely by the issuing of 
a notification under an Act which was 
passed before 1937. Accordingly this 
Bill* now seeks to remove that legal 
anomaly by declaring the substances 
which were already declared Ĵ y noti­
fication by the Government as danger­
ously inflammable. .

This question came up in a practical 
form last year when the West Bengal 
Government quetioned the authority
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of the Central Government to issue 
these notifications and thereby limiting 
the power of the West Bangal Gov­
ernment to regulate the transport, 
storage, production etc. of certain 
substances including petroleum and 
kerosene and also cinemato#?raph films 
having a nitro-cellulose base. On 
the legal position with regard to 
petroleum and kerosene, there can be 
no manner of doubt that the Central 
Government has got exclusive jurisdic­
tion over them. But with regard to 
cinematograph films the position is 
considered doubtful. That is why the 
present legislation is sponsored. The 
legislation is referable to Entry 53 of 
the Union List of the Constitution ond 
it seeks to declare as dangerously in­
flammable certain substances regarding 
which notifications have already been 
issued under the Petroleum Act.

As the validity of these notifications 
may be open to question a clause has 
Ijeen put in the Bill to validate the 
position and also to provide for in­
demnity.

, With these few words I commend 
my motion for the acceptance of the 
House. *

Mr. Chairman: Motion moved:

the Bill to declare certain 
substances to be dangerously in­
flammable and to provide for tlie 
regulation of their import, trans­
port, storage' and production by 
applying thereto the Petroleum 
Act, 1934, and the rules there­
under, and for certain matters 
connected with such regulation, 
be taken into consideration.”

Shri Naziruddin Ahmad (West Ben­
gal): So far as this Bill is concerned 
it is typical of the manner in which 
legislation  is brought before the 
House. There is an Act, the Petro­
leum Act. There are certain sub­
stances w hich it is thought by the 
G overnm ent to ixniuire similar treat­
ment. The proper course would have 
been to prfss the necessary legislation 
relating to the substances which are 
included in the Bill, namely acetone, 
calcium phosphide, carbide of calcium, 
cinematograph films having a nitro­
cellulose base, ethyl alcohol, methyl 
alcohol and wood naphtha. So far 
as these are concerned, I think 
they require similar treatment and 
that is evident from certain passages 
in clause 4. In fact it is provided 
that the Petroleum Act will apply **with 
such modifications as it may specify”. 
This is an objectionable provision. One

can even understand that the modifi­
cations must be such as the circum­
stances may suggest but here it is left 
purely to the sweet will of the Gov­
ernment or rather of the Department 
or rather the Secretary or the Deputy 
S’ecretary of a Department. If he 
thinks that the Petroleum Act and the 
rules must be modified—in whai
manner nobody knows—then he will 
be enabled to make that modification 
and we are expected to authorize the 
Government to make the modifications 
which it merely may “specify*’. In 
case the Petroleum Act has to be 
modified with regard to the articles 
mentioned just now, then these modi­
fications should be placed before the 
House. The House should know In 
what way the Act should be modified* 
but to allow a Department of the Grov̂  
emment to modify an Act and the 
rules required under another Act is 
to giv6 them a carte blanche al­
together. I think this is a tendency 
which is called “referential legisla­
tion”, that is, legislation by reference 
to some other Act or legislation.' I 
think it is far better to apply ^tt« 
Petroleum Act and suggest the modi­
fications which would be applicable 
to the substances which are dealt ^ th  
in clause 3. I therefore, submit that 
clause 4 goes beyond what should be 
allowed by fhe Legislature to hB 
passed. In fact, this gives a Depar^ 
ment power to modify or rather amend 
an Act. The duty or the power to 
amend an Act lies with the Legislature; 
it cannot and must not be left to » 
Deoartment. Similar matter has been 
the subiect-matter of an argument b^ 
fore the Sunreme Court where the 
legality of delegated legislation was 
the subject-matter of discussion. 
Serious difficulties arose in the case. 
This convenient phrase empowers or 
rather delegates to the Governm^t 
Department power *to make and alt«r 
legislation. I think it is objectionable 
from high principles and the provi­
sion may be even ultra tHres. Even 
if it is not ultra vires, it is highly ob­
jectionable that a Department is being 
enabled to make modifications or 
amend an Act and the rules. 
mit that these words should be delet­
ed. I have suggested an amendment 
to that efTeot. If that is accep^  
the serious objection which attaches 
to this would go.

Shrl E. K. Chandhnri (Assam); The 
House must have beep greatly 
Impressed by the speech which h u  
been delivered by the Deputy Mlnto- 
ter. There is nothing to inflame any­
body’s imagination by his speech. I  
do not know what would have been 
the case if the hon. Minister, Mr. 
Gadgil had been in charge of the Bill;
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he might have some slashes here and 
there. The Deputy Minister is cool 
like a cucumber in his speech. He 
has delivered a m atter of fact speech 
in which he has said what he actually 
wants.

Shri Kamath (Madhya Pradesh): 
He comes from Assam; he belongs to 
Assam. That is the reason.

Shri R. K. Chaudhuri: I am grate­
ful to the hon. Mr. Kamath for re­
minding me that he comes ♦ from 
Assam and I think this very largely 
contributes to the removal of pre­
judice against Assamese. There is a 
general prejudice in the Government 
and outside against Assamese as a 
rule, as we find in the employment 
of the different services in the centre. 
I would ask the hon. Mr. Mahtab who 
has got such a large number of em­
ployees under him if he has ever been 
able to geft a suitable Assamese to 
flU a post in his Department.

l^andit Thakur Das Bhargava (Pun­
jab): How is this relevent to this Bill?

Shri R. K. Chaudhuri: You will
realise that I am not responsible for 
this digression and this reminds me 
of my school days when I was 
castigated for the fault committed by 
a fellow student. Once I was turned 
out of the college and suspended for 
a certain number of days. There 
also some neighbour had done some­
thing which was wrong and it is just 
like that here.

Mr. Chairman: The story is very
interesting but we are running against 
time.

Shri R. K. Chaudhuri: This is a
> defect with some Members that they 
I cannot go straight to the point but to 
ft digress. I thmk all this laughter 

behind my back is due to the same 
! prejudice to which I referred just 
[ now. Hon. Members seem to think 

tha t whenever I rise, I rise only to 
while away time. It is not. This 
piece of legislation has not come a 
minute too soon. It is absolutely 
necessary and it is well that it should 
have been brought before the House 
at this stage. It was on account of 
a certain legal defect which was point­
ed out—I am sorry I have not looked 
at the Chair. I was looking behind 
because there was so much interrup­
tion. My point is that this useful 
legislation may be Quite innocuous 
and unnecessary but if you go through 
it, you would really find what serious 
defects there were in the existing 
legislation and that has been imder 
the clear advice of our legal advisers.

I consider that it is a piece of legisla­
tion to which the House cannot take 
any exception and I believe no tim e 
should be lost in passing it and with 
these words I support the motion.

Mr. Chairman: The question is:

“That the Bill to declare certain 
substances to be dangerously in­
flammable and to provide for the 
regulation of their import, trans­
port, storage and production by 
applying thereto the Petroleum' 
Act, 1934, and the rules there­
under, and for certain m atters 
connected with such regulation,, 
be taken into consideration.'*

The motion was adopted.
Clauses 2 and 3 were added to  

the Bill.
Clause 4.—(Power to apply Petroleum 

Act etc,)
Mr. Chairman: There is a notice of 

an amendment standing in the name 
of Mr. Naziruddin Ahmad. Is this 
amendment circulated to hon. Mem­
bers?

Shri Buragohain: No, Madam. Only 
about ten minutes ago, I got a copy 
of this amendment. .

5 P.M.
Shri Naziruddin Ahmad: I wish ta  

draw the attention of the Deputy Mi­
nister to certain matters. He may be 
disposed to agree. Sub-clause (1) of 
clause 4 gives powei* to apply the 
Petroleum Act to dangerously in­
flammable substances and those in­
flammable substances have been de­
fined in clause 3 which we have 
passed. The difficulty which has been 
caused by sub-clause (1) of clause 4 
is that the Central Government is 
empowered to apply the Petroleum 
Act with such modifications as it may 
specify. As I have pointed out during * 
the general debate, this virtually gives 
the Government the power to amend 
the Act. This raises a serious con-» 
stitutional question. Can you dele­
gate power to the Central Govern­
ment, which means a Secretary of 
this Department, to modify an Act, 
which means, to amend an Act? The 
real point is. the hon. Minister, hard- 
pressed for time, in his desire to pass 
as many Bills as possible, is not keep­
ing a proner check of the details. If 
any modification of the Petroleum 
Act is necessary, why apply the 
Petroleum Act and allow somebody to 
play havoc with that Act? Y6u do 
not indicate any principles and the 
lines on which the Act should be modi­
fied. You simply give a blank cheque
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to amend the Petroleum Act in any 
liianner an officer likes. What should 
have been done is to prepare a Bill 
to modify the Petroleum Act indicat­
ing the modifications which are neces­
sary. In other words, a self-contain­
ed Inflammable Substances Bill should 
have been introduced where the 
essential provisions should have been 
incorporated and such adaptations 
and changes as may be thought neces­
sary should have been placed before 
the House so that the House might 
know what changes are necessary and 
what provisions are necessary. In­
stead of that, it refers to another Act 
and the Department is not aware in 
what respect it. is not suitable for the 
present purpose. Everything is beauti­
fully vague and is left to the sweet 
will of the Secretary to modify. In­
stead of this, a self-contained Bill 
should have been placed before the 
House and the House should have 
been called upon to express itself 
thereon.

Mr. ChAirman: What is done is,
having included some substances as 
inflammable. the provisions of the 
other Act are being made appli­
cable... '

Shri Nazlraddin Ahmad: I.do not
object to these being regarded as in­
flammable. ' ‘

Shri Buragohain: May I intervene? 
The provision of clause 4 is nothing 
more than clause 30 of the Petroleum 
Act. The entire provision has been 
taken verbatim in this clause. The 
present Bill repeats that section. That 
is what has been done. Only the 
existing powers are incorporated. The 
legal position has been stated.

Shri Naziruddin Ahmad: I am not
disputing that.

Mr. Chairman: The provisions of
existing Act are made applicable/to 
lome more substances also.

Shri Baragohto: Not to more sub­
stances; but to only those very sub­
stances for which notiflcations exist. 
Instead of notifications, the declara­
tion is sought to be made by a Bill of 
this Legislature. ,

Shri Naziruddin Ahmad: My objec­
tion is not that. I agree that the 
substances which are mentioned in 
clause* 3, which are considered to be 
inflapimable should be dealt with 
under some law, to prevent danger. 
I do not dispute that at all. I do not 
raise any objection to clause 3. But, 
my objection is that we do not know 
what portion of the Petroleum Act 
will be applicable and what portion

440 PfiD

will not be as also what amendments 
would be necessary. It is the power 
given to a Department to amtod the 
Petroleum Act to suit the substances 
that is objectionable: it is this aspect 
of the matter to which I object. It 
is one thing to agree generally on 
principle that some provisions should 
be made for inflammable substances. 
The objection which I take to this Bill 
is giving power to the Departm^t to 
amend the Petroleum Act. If it was 
a question of applying the Petroleum 
Act mutatis mutandis, that is, with 
certain modiflcations, as the nature of 
the substances would require, as is 
sometimes done, that is a different 
matter. Here, what is objected to 
is the power given tp amend the 
Petroleum Act in such a manner as 
Government may specify by notifica­
tion in the Official Gazette.

Mr. Chairman: That is the point
you are making? '

1 Pandit Thakur Das Bhargava: May
I respectfully ask my Iton. friend to 
read the next two lines. What he 
exactly wants is provided there.

Sliri Naziruddin Ahmad: The ques-. 
tion is whether any and every modi­
fication could be allowed.

Pandit Thakur Das Bhargava: .......
and thereupon the provisions so ap­
plied shall have effect as if such sub­
stance had been included in the de­
finition of ‘petroleum* under, that 
Act.’*

Shri Naziruddin Ahmad: Depending 
upon the sweet will of the Depart­
ment.

Shri Buragohain: May I inform the 
hon. Member that this modification 
has already been made and the present 
intention is to confine to this modifi­
cation. There is no intention to 
modify further as will appear from 
clause 5, which says:

‘‘Notifications or rules issued or 
purporting to have been issued 
under section 30 of the Petroleum 
Act between the 1st day of April 
1937, and the date of commence­
ment of this Act shall be deemed 
to have been issued or made under 
this Act, and continue in force 
accordingly.”
•
Mr. Chairman; The question is;

“That clause 4 stand part ol the 
Bill.’*
The motion was adopted.
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Clause 4 was added to the Bill.
Clauses 5 to 7 were added to 

the Bill.
Clause 1 was added to the Bill. 

The Title and the Enacting For­
mula were added to the Bill. 

8hri Bnraffohain: 1 beg to move: 
“That the BUI be passed.*’

Mr. Chftimaa: The question if:

• ‘That the Bill be passed.*'

The motion was adopted."

The House then adjourned till Half 
Past Nine of the Clock on Wednesday, 
the 27th February, 1952.


